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THE Dated.. J ± U L 2 ^
PARLIAMENTARY DEBATES

XPart I^-Qucstions and Answers)' 
OFFICIAL REPORT

HOUSE OF THE PEOPLE 
Monday, 16th June, 1952.

The House met at a Quarter Past 
Eight of the Clock.

[Mr. Speaker in the Chairl

MEMBER SWORN 
Dr. N. B. Khare (Gwalior).

ORAL ANSWERS TO QUESTIONS
Scholarships by Burmah-Shell 

Oil Cobcpany

: *S53. Shri S. N. Das: Will the Minis
ter of Natural Resonri^ and Scientiflc 
Research be pleased to state:

(a) whether the Government of
India have received and considered 
any scheme of scholarshios for Indian 
students offered by the Burmah-Shell
Oil Storage and Distribution Company; 
and

(b) if so, what is that scheme and 
whether the scheme has been approved 
and accepted by Government?
 ̂ The Parliamentary Secretary to the 

ACnister of Education and Natural 
Resources and Scientific Research 
(Shii K. D. Malaviyd): (a) and (b).
Yes, Sir. The Burttvah Shell Oil 
Storage and Distributing Company 
have agreed to provide a sum of Rs. 
1 l^ h a year for srholarships to
Indians to be divided as follows:-^

(i) Rs. 50,000 a year for two 
scholarships at Loughborough 
College, Leicestershire, Eng
land for higher studies in 
Mechanical Engineering;

<ii) Rs. 50,000 for open scholar
ships to be applied to the 
award of scholarships in ap
proved Commonwealth coun
tries for scientific and 
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technical training aimed at 
fitl̂ lng the recipients for posts 
in research and industry, in 
particular the oil industry.

A copy each of the schemes for (i)
and (ii) is placed on the Table of the
House, tCopies placed in the Libtary  ̂
See No«. P.35/52 and P.36/52].

^  WRnh ?

VO ifto n m h r : 3ft 5f I

^ ^ ^ wm %
^ ITT

?

i o  itQ ^  f f  I
^  TO f  i

Linguistic Organisations

*854. Shri S. C. Samaata: WiU the
Minister of Education be pleased to
state:

(a) the names of important All-
India linguistic organisations such as
the Hindustani Prachar Sabha, 
Wardha, the Hindi Sahitya Sammelan, 
etc. that are receiving financial assis
tance from the Government of India;

(b) the amount granted to each of - 
the organisations in the years 1950-51,
1951-52 and 1952-53; and

(c) the control of the tSovemment 
of India over them?

The Parliamentary Secretary to the
Minister of Education and Natural 
^ ou rces  Md Scientific Research 
(Shri K. D. Malaviya): (a) and (b).
A statement is placed on the Table of
the House. [See Appendix V, anne^ -̂ 
ure No. IJ.
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(c) The Government of India haŝ e 
a prescribed set of conditions for 
grants-in-aid to all-India institations 
or societies in the educational, cultural 
and allied fields. A copy thereof is 
placed on the Table of the House. 
[See Appendix V,- annexure No. 2].

Grants-in-aid are generally paid to 
institutions only aftor they have 
accepted and satisfied these conditions. 
In accordance with the prescribed 
conditions, the GcA'prnment have 
nominated their repre3<‘ntat»ves on the 
Managing Bodies and other Com
mittees of the Hindi Sahitya Sam- 
melan, Allahabad, and the Anjuman- 
e-Taraqqi-erUrdu (I'ndia), Aligarh.
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Shri Damodara Menon: May I
know whether the Government are 
giving grants to any linguistic organi
sations other than those of Hindi?

Shri K. D. Malaviya: The institu
tions which have bef̂ n mentioned in 
the statement are receiving grants 
from the Government. Besides, 
these, there are one or two more which

• are receiving grants for particular 
purposes.

Shri T. S. A. Chet îar: How many 
such institutions other than the insti
tutions mentioned here are receiving 
grants, and on what basis grants are 
given?

Shri K. D. Malaviya: Sir, there is 
only one— the Tamil Encyclopaedia 
Committee— and for that Rs. 25,000 
liave been given.

f̂ JTT W  I  5RT7: P̂TT ^
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Shri Pmmoose: Are Government
givmg any help to organisations oth«^ 
than Hindi organisations, ije., organi
sations of other regional languages?

Shri K. D. Malaviya: I have already 
mentioned about one (»‘ganisation.

Mr. Speaker: There is one more.
Shri Sarangadhar Das: May I know 

S^,'when Hindi has been accepted as 
the national language if there is any 
(necessity for distributing anything 
to the Hindustani Prachar Sabha?

Jto. Speaker; Order, order. I think 
It IS a suggesUon for acUon. Next 
question.

Aeronautical and Radar Engineering

*855. Shri S. C. Samanta: Will the 
Minister of Defence be pleased to 
state:

(a) how many persons were sent 
abroad to have training«in Aeronauti
cal and Radar Engineering in 1950-51 
and 1951-52;

(b) how many are proposed to be 
sent in 1952-53;

(c) the number of private trainees 
from India who received such train
ing in those years; and

(d) whether these private trainees 
were recommended scholarships or 
help or loan by the Defence Departr 
ment for foreign studies in those two 
subjects?

The Minister of Defence (Shri 
Gopalaswami): (a) 8 in 1950-51 and »  
in 1951-52.

(b) 10
(c) Not known
(d) Yes, one private trainee was 

recommended for assistance under
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the Commonwealth/ Technical Co
operation Scheme for training ia 
Aeronautical Engineering in the U.K.

Shri S. C. Samanta: May I know. 
Sir, how many of the stipends and 
scholarships mentioned by the hon. 
Minister were Canadian scholarships?

Shri Gopal^wami: I am afraid, Sir,
I haven’t got that iafortnaliuu here. I 
can find it out.

Shri S. C. Samanta: May I know
whether any candidate had been sent
from technical development establish
ments at Dehra Dun? If so, how was 
he selected?

Shri Gopalaswami: One officer was 
sent to attend the Gunnery Staff 
Course (anti-aflrcraft) in which ele
mentary radar engineering is taught. 
That was in 1951-52. One ofhcer will 
be sent to attend this course in 1952
53.

Shri S. C. Samanta: May 1 know
whether any conflict arose between
the recommendation of the local insti
tution and that of the department?

Shri Gopalaswami: I am not aware 
of it. Even if there was some con
flict of opinion, that is a purely 
departmental affair.

Shri S. C. Samanta: May I know. 
Sir, who was finally selected?

Shri Gopalaswami: I am afraid I ' 
have not got the names of the two 
officers concerned.

Mint at A lipore
•856. Dr. M. M. Das: Will the Minis

ter of Finance be pleased to state:
<a) whether all the machineries and 

functions of the old Mint in Calcutta 
have been transferred to the newly 
constructed one in Alipore;

(b) how Government propose to 
utilise the old Mint building; and

(c) the total number of employees 
and the annual cost of establishment of 
the new Mint?

The Minister of State for Finance 
(Shri Tyagi): (a) No, Sir. The Cal
cutta Mint is still producing medals 
for the Defence Services and some 
coins and bullion are a^o at present 
stored therein.

(b) Some of the bui'dings will be 
required for some time more for 
storing bullion and coins. The 
other buildings are being offered for 
use to other Central Government 
Departments.

(c) The p̂resent total strength of
Alipore Mint is 1,665 inclusive of 
workmen and the cost of the estab
lishment of the Alioore Mint for the 
current financial year is estimated at 
Rs. 29,85,100. .

Dr. M- M. Das: May I know what
has beea the total expenditure for 
the consfniction and eiiuipment of 
the new Alipore Mint?

Shri Tyagi:. It is estimated to be- 
about Rs, 220 lakhs, which includes 
Rs. 100 lakhs for buildings and Rs. 
120 lakhs for plant c-nd machinery.

Dr. M. M. Das: May 1 know how 
the cost of establishment of the new 
M'nt compares with thac of the old 
one? '

Shri Tyagi: It will be very difficult 
for me to compare the cost. I would 
like to have notice if the hon. Mem
ber wants that information.

Dr. M. M. Das: May I know whether 
there exist arrangements in the new 
Alipore Mint for executing orders 
from foreign Governments?

The Minister of Finance (Shri C. D. 
Deshmukh): Occasional orders are 
received. , ,

Dr. M. M. Das: May I know the 
names of the foreign Gk>vcmments 
whose orders have been executed up 
to this time?

Shri C. D. 
notice of that

I require

Dr. M. M. Das: May I know what 
fraction of India’s total needs is sup
plied by this new Alipore Mint?

Shri C. D. Deshmnkh: The normal 
minting capacity of the new Mint is 
12 lakhs of pieces per day, as against
10 lakhs of pieces per day in the 
Bombay as well as the old Calcutta 
Mint.

Mineral deposits in Naga Hills
*857. Dr. M. M. Da :̂ Will the »®nis- 

ter of Natural Resources and Scientific 
Research be pleased to state:

(a) whether the exploratory activi
ties of Government in the Naga Hills 
for mineral deposits have been com
pleted: .

(b) if so, the results;
(c) the different agencies that are 

entrusted with the exploratory work,
(d) the total expenctiture incurred 

by Goveiliment for this purpose; a*nd
(e) the attitude wf local inhabitant-: 

to such activities?
The Parliamentary Secretary to the 

Minister of Education and Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya: (a) The direc
tor, Geological Si:?v>,y o f India, 
reports that no extensive investigation 
of the mineral deposits of Naga Hills 
has yet b^en done. A DOilion. of 
the Naga Hills bordering the districts 
of Sibsagar and Lakhimpur having
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an area of about 400 square miles 
has recently been examined by the 
Geological Survey of India.

(b) The Director, Geological Sur
vey ,of India, reports that only a few

 ̂seams of coal have been recorded in 
' the area. in certain localities oil 

shows were observed but no favour
able structure for oil accumulation 
was met with. There are no other 
minerals of economic importance in 
the area so far exami'ied.

(c) (i) Geological Survey of India.
(ii) The Nazira Coal Company

Ltd., who have obtained from the 
State Government a niining lease for 
coal in the Naga Hills District.

(iJl) The Burmah Oil Company
(India Concessions) T̂ td., who have 
been granted prospecting licences for 
petroleum for two areas in the Naga 
Hills District under the Petroleum 
Concession Rules.

(d) Rupees 6,400, apart from the
salary and allowances of an oificer
of the Geological Survey of India,
who has been working in the area.

(e) The Director, Geobgicai Survey 
of India and the State Government 
report that in general, the attitude of 
the local inhabitants towards the 
work undertaken was neither special
ly helpful nor could it be termed 
hostile.

Dr. M. M. Das: May I know whe
ther it is a fact that the exploratory 
work was carried out under guard?

S M  K, D. Malaviya; I have no 
infoftnation.

Dr. M. M. Das: May I know the 
terms on which these non-officia\ 
agencies are doing the exploratory 
work?

Shri K. D. Malaviya:. They are 
carrying on the prospecting work 
under the Petroleum Concession 
Rules. Concessions have been given 
to them under those rules.

' Indian Sea-Customs

•858 Dr. Ram Snbhag Singh: Will 
the Minister of Finance Be pleased to 
state whether it is a fact that Indian 
Sea Customs had been established at 
French Indian ports from 1941 to 1949?

The Minister of State for Fiuance 
(Shri Tvaffi): Yes. There was a 
Customs Union between India and the 
iPrench Possessions in India from 1941 
to 1949.

Dr. Raili Snbhag Singh: May I know 
why the Indian sea customs which had

been established in French Indian 
ports was discontinued, and what 
were the effects of the withdrawal of 
the Indian sea customs?

Shri Tyagi: The Government of 
India, with a view to reconsidering the 
situation with regard to t)ie settlement 
ot customs and on account of the 
changed circimistances, gave notice on 
oOiii March 1948, lor tne termination 
ot the Customs Union Agreement with 
effect from the 1st April, 1949. But 
before the expiry of the notice the 
Government ot India expressei to 
the Government of France its willing
ness to continue the Agreement till 
the referendum if the Government of 
France so wished. This suggestion, 
however, evoked no response from 
the Government of France, and 
about a fortnight before the date of 
expiry of the Agreement tlie Frend» 
Indian authorities put forward pro
posals, not for a continuance of the 
Agreement of 1941, but for consider
able modifications to it. including a 
claim for an increase in the compen
sation to be paid to the Frtoch Indian 
Government

Dr. Bam Sabhag Singli; What has 
been the effect of the withdrawal of 
the customB?

Skri Tyagi: The effect has been 
increased smuggling activities on the 
part of the French Indian people oa 
the other side, with the result that 
our financial and economic policy has 
been impeded and our economic 
relations with French India are 
deteriorating.

Dr. Ram Snbhag Singh: IVlay I know 
whether the Government propose to 
re-establish the sea customs at French 
^dian ports so that increased smug
gling might be ended? ^

Shri Tyagi: Some talks are going on 
between the Government of India on 
the one side and French Indian autho
rities on the other. I am not in a 
position to say anything more about it. 
1 do not know what the result will 
t € .  '

A li/-India Cottncil for Technical 
Jducatton

*859. Shri M. S. Gnmpadaswamy:
Will the Minister of Education be plead
ed to state:

(a> the composition and constitution 
of the All-India Council for Technical 
Education; and

(b) the princioles laid down for 
affording financial assistance to techni
cal institutions in India?
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The Parliamentary Secretary to the 
Miidater of Education and Natural 
Besources and Scientifie Research 
(Shri K. D. Malaviya): (a) Attention 
of the hon. Member is drawn to niy 
reply to part (a) of starred question 
No. 566 given on the 6th June, 1952.

(b) The Council has recommended 
to the Central Government financial 
assistance for the following types of 
institutions:—

(i) old established non-Govern
ment institutions unable to 
equip themselves properly and 
to maintain proper standards, 
for lack of funds;

(11) new institutions started with 
a view to fulfliling the estab
lished needs of a particular 
region or the country as a 
whole; and

(iii) State Government? institu
tions, the development of 
which was formerly financed 
from the block development 
grants given by the Central 
Government to the State 
Governments,

Shri M. S. Gurupadaswamy: Is it a 
fact that a committee of the AlMndia 
Board of Technical Studies was ap
pointed to prepare a scheme for pro
viding training in industrial adminis
tration and business management?

Shri K. D. Malaviya: This was
perhaps not the function of the 
committee mentioned by the hon. 
Member.

Shri M. S. Gumpadaswamy: Is it not
a fact that gn-interim rf̂ Dort bars been 
submitted by this committee?

Shri K. D. Malaviya: Yes, a report 
has been submitted.

Shri M. S. Gurupadaswamy: May I
know what are the recommendations of 
the committee?

Shri K. D. Malaviya: I require 
notice.

Shri M. S. Gurupadaswamy: How far
have Government saccesded in apply
ing the results of technical research to 
industry?

Shri K. D. Malavi>a: The hon.
Member himself must be knowmg 
something about it.

Shri M. S. Gurupadaswamy: May I 
know which are the industries wliicn 
have implemented the discovene: 
made?

Shri K. D. B la lav iya : It is very diM- 
cult to answer; there are so many.

Air. Speaker: Is the report pub
lished?

Shri K. D. Malaviya: Yes. >
Mr. Speaker: Could it be placed on. 

the Table of the House? . . .
Shri K. D. Malaviya: Yes. "
The Prime Minister (Shri Jawaharlal 

Nehru): It is placed automatically. '

Mil

^*r*) gr*)

- u sV
[The Mipister of Education and

Natural Besources and Scientific
Research (Maulana Azad): Probably
it is available in the Libraiy of the
Parliament.]

Mr. Speaker: Is it in the Library?

^  ^  srnr i
Mr. Speaker: It is difficult to satisfy 

all these questions; therefore I en
quired. If it is so, I am not going 
to allow any further questions.

A : »il3i

[Maulana Azad: All right. Sir.]

3r,>r I

[Mr. Speaker: You would 
in the Library.]

place it

: •>31
[Maulana Adad: Yes, Sir.]

Extraction of “Methane”
♦860. Shri N. P. Sinha: (a) WiU the 

Minister of Natural Resources and 
Scientific Research be pleased to state 
whether any experiment Tias been 
made to extract “Methane” (an inflam
mable gas) from the Coal Mines as is 
done in some of the foreign countries?

(b) If so, in which Colliery or Colli
eries and with what result?

'c) If the answer to part (a) above 
be in the negative, do Government pro- 
po?e to undertake such a research?

The Parliamentary Secretary to the 
Minister of Education and Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) No experi
ment has yet been made to extract 
Methane Gas from coal mi.nes.

(b) Does not arise.
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(c) There is a proposal to set up a 
Mining Research Station under the 
Council of Scientific and Industrial 
Research. Investigations about the , 
■conditions which are favourable in 
coal mines for - the extraction of 
Methane Gas and research about such 
extractions can be undertaken by 
this Mining Research Station when it

• is set up.
Shri N. P. Sinha: May I know, Sir. 

“When that research work has to be 
undertaken?

Shri K. D. Malayiya: I cannot give 
7 0 U any definite idea about the period, 
Sir. But that Research Station is 
likely to be set up very soon and 
-when it is set up, we shall see whether 
this investigation is to be undertaken.

Sliri N. P. Sinha: May I ask. Sir, 
if such a gas can profitably be used 
as fuel also?

Shri K. D. Malaviya: We cannot say 
Anjrthing at this stage.

Mr. Speaker: Next question.

Committees to  Co-operate w ith  
U.N.E.S.C.O.

•862. Shri Ram Dass: Will the Minis
ter of Edacation be pleased to state:

(a) what committees were set up 
by the Indian National Commission to 
co-operate with UNESCO in 19?l-52;

(b) what were the terms of refer- 
•ence for these committees;

(c) what work has been done by 
these committees so far; and

(d) what is the time limit within 
which these committees are expected 
to finish their work/

Parliamentary Secretary to the 
Minister of Edacation and Natuml 
:^soiirces and Scientific Rejsearch 
(Shri K. D. Malaviya): (a) During 
1951-52, the Indian National Commis
sion for Unesco set up a Committee 
to suggest ways and means for pro- 
motmg education for better world 
■understanding.

(b) The Committee is to suggest to 
the Commission and the Government 
of India, methods of implementing 
XJnesco’s programme in the field of 
Education for International Under
-standing.

(c) and (d). No definite time limit 
Tias been fixed but it is hoped that the 
Committee will not take more time 
than is necessary to make their sug- 
■gestions.

Shri Ram Dass: May I know. Sir,
whether revision of text books is one 
of the duties of that Committee?

Shri K. D. Malaviys; The Improve
ment of text books was one of the 
functions of the old Committee.

Shri Veiayndhan: May I know. Sir, 
for the betterment of world under
standing whether this Committee will 
consult all the great pDwers of the 
.world?

Shri K. D. Malaviya: That is a ques
tion, Sir, which is difficult for me to 
answer.

Shri Velaimdhan: I wanted to
know...............

Mr. Speaker: Order, order. The 
hon. Member must understand ^well 
before he puts the question.

Mr. Veiayndhan rose—

Mr. Speaker: Order, order. He need 
not argue.

Yes, next question.

Scholarships for Haruans

*863. Shri Viswanatha Reddy: Will
the Minister of Edacation be pleased 
to state:

(a) whether the Central Government 
scholarships for Harijan students have 
been reduced by about two hundred 
rupees per annum and if so, the rea
sons thereof; and

(b) whether there is any proposal 
to restore it to the original scale?

The Parliamentary Secretary to the 
Minister of Edaciation and Nainral 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) No. Sir.

(b) Does not arise.
Shri Viswanatha Reddy: Msy J

know whether the present scale of 
scholarship given to the Scheaul^ 
Caste students is sufficient for their 
text-books, for their tuition fee and 
for their boarding charges?

Shri K. D. Malaviya: That is what 
we think it to be. But if it is neces
sary, Government are certamly pre
pared to revise the present scale.

Shri Viswanatha Reddy: May I
know. Sir, whether the scale of 
scholarship given by the Centeai 
Government is much less than that 
given by the Provincial Government.

Shri K. D. Malaviya: No.
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Shri Namdhari: WiU the hon. Minis
ter of Education be pleased to appoint 
another committee for testing the 
standards of education of the Harijan 
students to know if they are able to 
qualify.........

,Mr. Speaker: Order, order. The
question is rather too long.

Shri Nana Dass: May I know, Sir,
the maximum and minimum amounts 
of scholarships—individual scholar
ships— ĝranted to Harijans?

Shri K. D. Malaviya: I have not 
got those specific figures with me.

Shri Barman: May I know whether 
the recommendation of the Scholar
ship Board of the 16th May that the 
sum of 17-5 lakhs be increased to 25 
lakhs has been received by Govern
ment and if so, whether they are 
prepared to accept that recommen
dation?

Shri K. D. Malaviya: 1 would require 
•notice of that.

Shri S. C. Samanta: May I know 
-whether the Scholarship Board 
attached to the Education Ministry 
has recommended granting of more 

^amount in scholarships to individuals?
Shri K. D. Malaviya: Tliere Is no 

'Such recommendation.
Shri Balakrishnan: May I know 

“Whether these scholarships are given 
on ly  to the matriculates?

Shri K. D. Malaviya: Yes.
Shri Balakrishnan: May . T know

-whether the Government will consider 
the desirability of giving scholarships 
sto high schools* students?

Shri K. D. Malaviya: Yes, but it is 
a  mere suggestion of hon. Member.

lIxcisE Staff in Cotton Textile Mills

•864. Shri S. G. Parikh: Will the
Minister of Finance be pleased *to state 
“what is the total expenses incurred by 
the Government by way of salaries to 
•♦he officers and the staff as well as the 
establishment charges of excise staff 
'Posted at the various cotton textile 
«nills in India?

The Minister of State for Finance 
tS^ri Tyagi): The total expenses in
curred by Government by way of 
salaries, dearness allowances and the 
like on the officials employed for rhe 
purpose of excise supervision at the 
’Various cotton textile mills in India 
•are approximately Rupees 20 lakhs 
(Twenty lakhs) per annum.

Shri S. G. Parikh: Is there any 
possibility of saving some amount by. 
adopting some other methods? ’

Shri Tyasl: Sir, according to the 
yiginal proposal about staff, we were 
desired to have 864 inspectors. The 
strength was revised with a view to 
;ninimise the expenditure and sanc
tion was given only for 633 inspectors. 
But actually we are at present em
ploying only 249 inspectors and fur
ther investigation is being made to 
see if there is any possibility of 
reduction of staff. If my friend can 
suggest us something, I shall per
sonally be obliged to him.

Shri S. G. Parikh: 3i per cent, duty 
was levied previously by the British 
Government. If the same method is 
adopted, will it suit the Government?

Shri Tyagi: It is very difficult to 
discuss the previous duty without my 
being able to study both the situa
tions. But for the infoimation of the 
House I may just say that at present 
while we are receiving excise duty 
worth 17 crores from textile mills, 
our expenditure is hardly 20 lakhs. 
So the ratio of expenses comes to 
1-2 per cent. I think that is quite 
low. But further investigation shall 
be made and as I said if the textile 
mill owners can suggest some economy 
to me, provided the Government 
revenues do not suffer, I will look 
into the matter.

Mr. Speaker: Next question.
Assistance from  U.S.A.

*865. Prof. Agarwal: Will the Minis
ter of Finance be pleased to state:

fa) how much assistance from the 
United States Goveijiment has b ^ n  
received so far in connection with the 
recent Indo-U.S. Technical Co-operation 
Agreement;

(b) whether it is a fact that a subs
tantial part of this aid will be "receiv
ed in the form of artificial fertilizers; 
and

(c) if so, whether it is necessary to 
import these fertilizers in view of the 
production in the Sindri factory?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Under the recent
Indo-American Technical Co-opera
tion Agreement the Government of 
the United States of America has 
agreed to contribute $50 million to 
the Indo-American Technical Co
operation Fund during the United 
States fiscal year ending 39th June, 
1952. Eleven Operational Agree
ments in terms of the general agree
ment covering supply of goods worth 
$50 million, have been signed but no 
supply has actually been received.

(b) Out of the total of $=iO million* 
$10-6 millidn would be in the form 
fertilizers.
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(c) About 20 per cent, of the ferti- 
-lizers will of the type which are 
Elot produced in the Sindri Factory. 
The balance is required to meet im
mediate needs as the Sindri Ferti
lizer Factory has not yet gone into 
full production.

Prof. Agarwal: May I knov/ what 
steps the Government of India are 
taking to see that the movement of 
compost manuring does not suffer By 
the use of these fertilizers?

Shri C. D. Deshmukh: This will be 
supplementary to that movement.

Prof. Agarwal: What \̂ ill be the 
total contribution of thx2 Government 
of India to ^ i s  agreement of 50 
million dollars?

Sliri C. D. Deshmukh: So far as
these fertilizers are concenied, of 
course there is no contribution and 
so far as the community development 
projects are concerned, Government 
have to find I think about 35 crores of 
rupees over three years.

Prof. Agarwal: In view of the 
constant propaganda of the American 
Embassy regarding their contribution 
what steps are the Government ol 
India taking to publicise their own 
contribution?

Shri C. D. Deshmukh: I think the 
results of the work done will be sufTi- 
cient propaganda.

Shri Namdhari: Will the Govern
ment encourage more British firms to 
mvest their capital fearlessly because 
they behaved in a most gentlemanly 
n^anner in reti^ming back our coun
try?

Shri C. D. Deshmokh: That is with 
regard to the next question. Sir.

Shri N. P. Damodaran: May I know 
J^w the prices of fertilizers importeo 
from America compare with tht 
prices of fertilizers manufactured in 
Smdrf?

Shri C. D. Deshmukh: I am sorry I 
have not got the details here.

Shri Telayndhan: Have Government 
seen some of the statements made in 

' A T  yesterday oy the American 
Ambassdor in India that this aid is 
not intended for relief m India but 
for building up democracy?

Mr. Speaker: Order, crder. He is 
going much beyond fertilizers.

 ̂ whether these artificial fenilizers wiU be 
effective on Indian soil?

Out of the
^08.000 tons 20.000 tans would be in

the shape of urea nitro-phosphates.. 
atnmomum nitro-phosphates ' • and 
tiiple super-phosphates which will • bê  
new; these will be tried out in various 
conditions and the results will bê  
tabulated for future guidance. The* 
balance of 38,000 tons is • ammonium- 
sulphate which is the form of fertilizer 
which is already in use and which is 
going to be produced by the Sindri 
factory.

Sardar Lai Singh: In view of the 
large quantity of electricity available- 
at Nangal has Government considered 
the desirability of manufacturing:

- nitrogenous fertilizers there?
Shri C. D. Deshmukh: I am not in:.

a position to answer that r,uestion. I t  
should be addressed to the Works .̂ 
Ministry. Sir

Shri M. L. Agrawal: Are these ferti
lizers estpected to come before the- 
production of Sindri is in fuJl swing?*

Shri C. D. Deshmukh: Sindri > îll 
reach its full production in October,
1952 and some of These ferlilizers, E 
think, will arrive before that date.

Foreign Capital

•866. Shri K. K. Basu: Will the
Minister of Finance be pleased lo 
state:

(a) the total amount of foreign capi
tal in India specifying such amount 
separately for British, American ani 
other countries; and

(b) the total amount of foreign in
vestment repatriated since 1947 and 
between 1945-47?

The Minister of Finance (Shri C. D  ̂
Deshmukh): (a) A statement showing 
the position as on the 30tb June, 1948 
is laid on the Table of the House. [See 
Appendix V, annexure No. 3]. In
formation for a later period is not 
yet available.

(b> The amount .of foreign capital 
repatriated from India during the 
period July 1947 to 3)ecember 1951 is 
estimarted at about Rs. 52-60 crores. 
Figures of total capital repatria.ted 
between 1945 and 1947 are not avail
able. 1

Shri K. K. Basu: May I know how 
much of this foreign capital has b^en 
newly invested since 1947? ^

Shri C. D. Deshmukh: There' is an
other question about fgreign capital. 
Sir— b̂oth relate to repatriation.  ̂ I 
now understand the hon. Member 
wants to know how much has been 
invested In the coimtry. *

Mr. Speaker: Again?
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Shci C. a  DeshmuUi: Not again, 
but as against this how much has 
been invested.

Mr. Speaker. Which is the other 
question?

Shri C. D. Deshmnkh: The other
question is No. 861 which was not 
called. Well, the total foreign in
vestments from 15th August, 1947 to 
Slst December, *1951 amount to Rs. 
10-98 crores. ..

Shri K. K. Basa: Is the hon. Minis
ter in a position to state the total 
amount of dividends dra\m on this 
foreign investment during this period?

Shri C. D. Deshmiikh: That requires 
notice, Sir.

Dr. M. M. Das: May I Icnow what 
percentage of this total investment 
has been invested in companies incor
porated outside India and what per
centage in those incorporated inside 
lodia?

Shri C. D. Deshmukh: Is that in 
regard to the new capital?

Dr. M. M. Das: The total capital 
invested up to this time.

Mr. Speaker: New capital, that is to 
say he refers to that capital whflch 
came in again after repatriation.

Shri C. D. Deshmnkh: Most of it is 
in companies registered here. Sir.

Pandit K. C. Sharma: Kas any parti
cular undertaking been given to the 
foreign investors?

Shri C. D. Deshmukh: The foreign 
investor is concerned principally with 
remittance of dividends. On that 
there is no restriction and there has 
been no restriction. Then the other 
safeguard that he needs is about 
repatriation. In regard to invest
ment from the sterling area there 
again there has been no re.?triction on 
repatriation. In regard to invest
ment from non-sterling area .countries 
we have undertaken to give facilities 
for repatriation of the original capital 
but not necessarily of the appreciation 
on it. The latter will be dealt with 
on its merits depending on the avfiil- 
ability of our foreign exchange re
sources at the time concerned.

Pandit K. C. Sharma: What is the 
amount of original capital involved 
On which assurance of repatriation 
has been given?

Shri C. D. Deshmnkh: It is a very
small sum. Sir. Of that figure I gave 
of Rs. 10-98 crores. Rs. 9‘71 crores is 
from U.K., Rs. 28 lakhs from sterling 
area countries other than U.K., and 
Rs. 74 lakhs is from soft currency 
countries. So the guarantee given 
in regard to the other relates only to 
a very small figure.

Pandit K. C. Sharma: What are the 
particular reasons necessitatmg thiŝ  ̂
guarantee?

Mr. Speaker: That is widening thê  
enquiry. .

PSRIH VT

' ftrar ^
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(^ )  ^  t  eft

The Parliamentary Secretary to the- 
Hfinister of Education and NatoraK 
Resoorces and Sclentifio Researclk 
(Shri K. D. Mahiviya): (a) No. It is
not being compiled at present.

(b) and (c). Do not arise.
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' Mr. Speaker: He need not pursue 
that enquiry.
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Mr. Speaker. He is again going into 
<ietails. I am not permitting tiiat 
-question. .

M ica  E n q u ir y  C o m m it t e e  R e po rt

•868. Shri RamachandPa Reddi: WiU 
-the Minister of Natural Reswirccs and 
:Scientific Research be pleased to state:

(a) whether any steps were taken to 
implement the Mica Enquiry Commit-

~tee Report; and
(b) if so, what they are, and what 

progress has been achieved?
The Parliamentary Secretary to the 

l^Iinister of Education and Naturrf 
Jlesources and Scientific Research 
<Shri K. D. Malaviy^): (a) Yes, Sir.

(b) A statement showing the action 
naken on each recommendation of the 
Mica Enquiry Committee is laid on 
the Table of the House. [See Appen- 

-dix V, annexure No. 4].
Shri S. V. Ramaswamy: Are there 

-tnica deposits in Salem district and, 
if so. has any attempt been made to 

•<ievelop them?
Shri K. D. Malaviya: I do not know, 

'Sir.
M ica

*869. Shri Ramachandra Reddi:
Will the Minister of N a ft^  Resourc^ 
and Scientific Research be pleased to 
'State:

(a) whether it is possible to locate 
mica load by geophysical survey; and

(b) whether any experiments in this 
direction were conducted?

The Parliamentary 
Minister of Education and Nature 

•Resources and Scientific Research 
(Shri K. D. Malaviya): (a) No, Sir.
The Director, Geological Survey of 
India, reports thai the exi^mg 
methods of geophysical P^ospertmg 
are not suitable f >r locating imca 
deposits.
' (b) Yes, «ir. An experiment was 
conducted by Geodetic Department, of 
the Survey of India in collaboration 
with the Geological Survey of India 
at the beginning of 
the Kodarma area m Bihar but this 
did not prove successful

Shri Ramachandra Reddi: Have any 
'experiments been conducted recently.

Shri K. D. Malaviya: No, Sir. As a 
maEtter o f  fa c t, o u r  e x o e r ts  are  of the 
o p in io n  that it w ill  b e  n o  u se  a p p ly m g  

-g eop h y s ica l tests to  m ica  survey. ^
Shri Viswanatha Reddy: May I

•know whether any mica mme is

being worked either by this Govern
ment or by the Bihar Government?

Shri K. D. Malaviya: We have no 
particular information about it, but 
the exploitation of mines is a State 
subject.

Edu cation  T r a in in g  Ce n tre

*870. Shri Mjidlah Gowda: Will t}ie 
Minister of EducHtiOn be pleased to 
state:

(a) whether UNESCO has expressed 
its intentiojL to start a fundamental 
Education Training Centre in India; 
and

(b) what are the facilities it seeks 
from the Government of India to start 
the Centre?

The Parliamentary Secretary to the 
Minister oi Education and Natural 
Resources and * Scientifit*. Research

• (Shri K. D. Malaviya): (a) and (b).
India was includerl in Unesco’s 
original Special Project for establish
ment of a net-work of Fundamental 
Education Centres in difterent regions 
of the World. Under this Project 
jbonsiderable financial assistance was 
to be provided by Unesco. The 
scheme has, how^evrr, been revise I 
and Unesco can now ofier only techni
cal assistance in the form of experts, 
fellowships and limited equipment. 
The question whether such a centre 
should be established by the Govern
ment of India is under consideration.

Shri Madiah Gowda: How long
more will it take to come to a deci
sion?

Shri K. D. Malaviya: In view of the 
fact that the UNESCO have revised 
their scheme, we have to consider 
afresh what is to be done.

Shri Madiah Gowda: Part (b) of 
my question has not been answered. 
What facilities do the UNESCO seek 
from the Government of India?

Shri K. D. Malaviya: The UNESCO's 
idea first was to start a centre of 
their own, but now they have revised 
their scheme and they are not going 
to start their own centre. They are 
offering us facilities, and it is now 
for us to consider v/hether we may 
start a centre of our own or not.

Shri Velayudhan: May I know what 
are the types of schemes that will be 
covered under “ fundamental educa
tion’*?

Mr. Speaker Order, order. He may 
get a statement from the hon. Minis
ter later. It is too long a thing to 
be covered by a question and answer.
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Shri M. S. Ganipadaswamy: May I
Imow whether this training centre wiU 
be under the direct control and super
vision of the UNESCO or whether 
India also will have a par  ̂ to play 
in it?

Shri K. D. Malaviya: There is no
specific question of the type before 
us just at present. *

Mr. Speaker: He said that the gvhole 
Question is under consideration. Next 
question.

Commonwealth Commanders’ 
Conference

^871. Shri C. R. Chowdait: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that the 
British Army and Commonwealth 
Commanders’ Conference is going to 
be held at Larkhill, Southern England, 
from June 25th to 27th, 1952;

(b) if so, whether the Indian Army 
Chiefs are attending the above confer
ence;

(c) if the reply to part (b) above 
is in the affirmative, the purpose and 
necessity of attending the above Con
ference; and

(d) whether the decisions to be 
taken in the said Conference are bind
ing on the Government of India?

The Minister of Defence (Shri
dopalaswami): (a) Yes.

(b) The Chief of the Army Staff
and Commander-in-Chief, Army, 
General Cariappa and G.O.C.-in-C,'
Western Command, Lt.-Gen. S. M.
Shri'nagesh are attending this Con
ference. '

(c) The object of the conference is
to have discussions on professional
matters of common interest to the 
Armies of the various countries con
cerned. These are valuable in that
they enable us to hnve an idea of the 
progress and trends of military 
thought.

(d) No decisions as such will be 
taken and the question of their bind
ing the Government of India does not 
and cannot arise.

Shri C. R. Chowdary: May I know 
'Whether the Qovernnient Ls aware of 
the announcement of the British War 
Office dated the 29th May Inst to the 
effect that this Conference would sur- 
'vey global strategy and discuss inter
Commonwealth defence problems?

Shri Gopalaswami: So far as we 
Imow, no such questions are going to

be considered by this Conference. AH 
that we surmise will be discussed at 
this Conference are questions like 
new organisations of fighting forma
tions; new types of weapons and 
equipment; modified application of 

' principles of war as a result of new 
inventions of weapons, equipment etc. 
That is all that we know so far. ,

Shri C. E. Chowdary: May I know 
what is India’s interest in discu.<;sing 
about the latest weapons, organisa
tions of fighting formations, etc.?

Shri Gopalaswami: Professional
,  interest.
 ̂ Shri M eglu^  Saha: Will the hon. 

Minister of ^ fe n c e  kindly consider 
the desirability of attaching some 
scientific mcjn to the Commander 
because the new weapons are compli
cated and̂  in order to appreciate 
their use it is necessary that some 
scientists should be attached to him?

Afr. Speaker: Order, order. He is 
mixing an argument v/ith his ques
tion. The first part is a suggestion, 
but it may be answered; is it the 
idea of Government to ask some 
scientists to advise or "help the Com
mander?

Shri Gopalaswami: This is a Con
ference at a very high level, that is 
to say, it Cs a Conference of the 
Commanders-in-Chlef of the various 
countries concerned. Any scientific 
assistance they require will be got 
by each of them from their own 
scientific advisers, and the scientific 
advisers as such will not go into a 
Conference of this kind.

Shri Eswara Reddy: May I know
whether the Government is going to 
contradict the announcement of the 
British War Office saying that this 
Conference was going to discuss global 
Istrategy and inter-Commonwealth 
defence problems?

Mr. Speaker: Thc't question was put 
and answered a few minutes ago.

Shri K. K. Basa: May I know whe
ther the Government of India have 
any commitment to join in the con>- 
mon defence plan of the Common
wealth countries?

dI: No such con>-Shri Gopalas
mitment

Central Excise Staff in Orissa

*872. Shri Sanganna: WiU the Minis
ter of Finance be pleased to state:

(a) the total strength of the Centra  ̂
Excise Staff of all crades in each dis
trict of the State of Orissa; and
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(b) whether 9II of .them liave ihe 

working knowledge of the regidnal 
language?

The Minister of State for Finance 
<Shri Tyagi): The information is being 
collected and the reply will be placed 
on the Table of the House in due 
course.

’ Shri Sanganna: How much time 
will it take, Sir? .

Shri Tyagi: The hon. Member wants 
the actual number of personnel 
engaged in the division. I can give 
him the sanctioned strength if that 
will satisfy him. In fact, the whole 
of Orissa has been treated as a divi
sion under tlie Excise' coUectorate of 
Calcutta. The sanctioned strength 
is with me and if the iion. Member 
wants it, I can read it out.

• ENQinRY Committee on Tobacco 
Taxation

•873. Shri Sanganna: Will the Minis
* ter of Finance be pleased to state:

(a) whether any taxation enQuiry
committee was set up for taxation of 
tobacco in the partially excluded areas 
of the State of Orissa; .

(b) whether the Orissa Government 
was consulted before the extension of 
the Central Excise Act to the partially 
excluded areas; and

(c) if so, when?
The Minister of State for Finance 

<Shri Tyagi): (a) No Taxation Enquiry 
Committee was set up to enquire 
about taxation of tobacco in the 
partially excluded areas of the State 
of Orissa. •

(b) and (c). Yes; the Governmclit 
of India approached the Orissa Gov
ernment in the matter in February 
1944 and the Orissa Government, by a 
notification; dated the 21st Marcl  ̂ 1944, 
in Dursuance of sub-section (i) of 
section 92 of the Government of India 
Act, 1935, directed that the Central 
Excises and Salt Act shall apply to 
all partially excluded areas in C^ssa.

Shri Sanganna: May I know whether 
there is any proposal to set up the 
Taxation Enquiry Committee in the 
near future?

Shri Tyagi: No, Sir.

Scholarships for Scheduled Castes

*874. Shri Ramananda Das: Will' the 
Minister of Education be pleased to 
state:

(a) the number of applicsltions 
received laat year from the scheduled

csctes, Adibasis and Backward Class 
Students for Government  ̂ of In^a  
Scholarships during the last year; and;

<b) how many of them were granted 
the scholarships?

The Parliamentary Secretary to the 
Minister of Edncation and Natural 
Resources and . Scientific Researek 
(Shri K. D. Malaviya): (a) and (b). 
The hon. Member’s attention is drawn, 
to the statement laid 6n the Table, ol 
the House. [See Appendix V, annex- 
ure No. 5].

Shri Ramananda Das: What is the- 
amount qf grant given to scheduled 
caste students by way of scholarships?^

Shri K. D. Malavlya: I require noticê  
for that.

Shri K. G. Desfamnkh: May I know 
whether the three categories referred 
to are treated as one or are reserva
tions made for them separately?

Shri K. D. Malaviya: There is no 
such reservation between these sub
communities.

Shri Velayudhan: May I know whe
ther the Scheduled Caste Scholarship. 
Board is appointed at the sole discre
tion of the Minister or is the Parlia
ment or any other body consulted 
about the members who represent thê  
scheduled castes?

Shri K. D. Malaviya: It is not con
stituted by Parliament. It is th(* 
Ministry that is responsible for the- 
creation of the Board.

Shri Nana T»ass: May I know whether 
any scholarship was granted for law- 
courses? *

Shri K. D. Malaviya: I have nô
information just now.

Shri K. K. Basu: May I know whe
ther these scholarships are' granted 
Statewise?

Shri K. D. Malaviya: There is no-
such division.

. Shri E. lyyani: May I know the 
number of scholarships granted for 
technical studies and for higher edu- 
ca'Hm that is college education, for 
1951-52? . ,

Mr. Speaker: He wants to know the 
number of scholarships given for 
education in India and foreign schoiar- 
ships.

Shri K. D. Malaviya: Sir, all these 
. figures relate to scholarships given in 
India.
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Shri Veeraswuny: May I know the
various courses of studies in Univer
sities for which scholarships are given 
to the scheduled caste students by the 
Government of India?

Mr. Speaker: For what subjects? 
It too general.

Rural Untvbrsities

*875. Shri C. N. P. Sinha: Will the 
M inister o f Education be pleased to
■state:

_ (a) the steps taken to implement
Tecommendations regarding establish
ment of Rural Universities in ,the Uni
versity Commission’s Report;

(b) the number of Rural Universi
ties existing at present;

(c) whether there are any plans for 
establishing such institutions in Bihar; 
^nd

(d) if so, when and where?
The Parliamentary Secretary to the 

Mnlster of EdacaUon and xVataral 
Resources and Scientific Researdi 
<Shri K. D. Malaviya): (a> to (d). A 
statement is placed dn the Tabte 
the House. [See Appendix V, aimex- 
lure No. 6].

Shri C. N. P. Sinha: Are there any 
plans to convert certain existing Unir 
versities in India into Rural Univer
sities?

Shri K. D. Malaviya: No. Sir.
Shri Madiah Gowda: May I know

-whether they have any definite schemes 
for the starting of Rural Universities?

Shri K. D. Malaviya: No, Sir.
Shri Madiah Gowda: May I know

■whether the Janata College now exist
ing at Alipore is the same as the Rural 
University that they are thinking of- 
in the University Commission’s RepoVt?

i-ji

i i  i  i -U . 5 , ^  J jb  J (Aljf

^  >=>W

[The Minister of Education and 
Natural Resources snd Scientific Re
search (Maulana Azad): The Govern
ment have this in view. If financi?! 
stringency is npt there, the Janata 
College would be raised to a Uni
versity.] ,

Mr. Speaker: The Question List is 
over.
WRITTEN ANSWERS TO QUESTIONS 
. A*:ro-IVUgnetic Survey

*851. Sardar Hnkam Singh: WiU the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a ) whether any adro-magnetic sur
vey o f any parts o f the country was 
m ade during the year 1951-52;

(b ) whether any fresh petroleum  
fields have been discovered during this 
period; and

(c )  what quantity o f petrol was pro
duced indigenously during the sam e 
period? ,

The Minister of Education and 
Natural Resources and Scientific. 
Research (Maulana Azad): (a) Yes.
Sir. .

(b) The survey has given certain 
data but further intensive investiga
tions on the ground, using geophysi-. 
cal methods and test drilling opera
tions, will have to be carried out to 
prove tihe existence of oil.

(c) Average anxtual production o f  
qrude oil in India is about 2,50,000 
tons. Information regarding average 
annual production of petrol is not 
avaUable.

Elections

«S52. Sardar Hnkam Singh: WUl the 
Minister of Defence be pleased to 
sUte:

(a) whether the army had to be 
commissioned by Civil authorities 
during Elections in the Country;

(b) if so, where and what part the 
army played; and

(c) whether N.C.C. was utilised at 
some polling stations in the country 
during the recent General Elections?

The Minister of Defence (Shri 
Gojialaswami): (a) and (b). No.

(c) Yes, in Ajmer, for the purpose 
of maintaining order near the polling 
stations.

Brttish Commercial Investment

♦861. Shri V. P. Nayar: Will_ the
Minister of Finance be pleased to state 
what is the percentage of the British 
Commercial investment' in India sold 
out to Indians (i) since the outbreak 
of the World War II; and (ii) since 
transfer of power?

The Minister of Finance (Shn 
C D. Deshmnkh): Information as to 
sale of Britirh investments to I*ndians 
is not available. Remittances to the
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United Kingdom on account of pro- 
oeeds of business institutions, sold to 
residents in Indiaf (whether Indians 
or non-Indians), amounted to Rs. 13-68 
crores during the period from 15th * 
J i^  1947 to 31st December, 19al. 
Figures for earlier periods are not 
available. British business invest
ments in'India ^^ere estimated, as on 
30th June, 1948, at Rs. 230*14 crores 
at book value and Rs. 375*61 crores 
at market value.

F in a n c ia l  A s s is t a n c e  t o  S t a t e s

177. Shri M. L. Dwiyedi: Will the 
Minister of Finance be pleased to lay 
on the Table of the House a statement 
containing the action taken by Govern
ment on the basis of remarks append
ed in the statements containing the 
information promised iii reply to parts
(b), (c) and (d) of starred question 
No. 425, asked on the 22nd August, 
1951 against the following items:—

(a) I, II of Statement No. I; and
promises contained in State
ment II under the heads
Assam, l^har. Bcmibay,
Madhja Pradesh, Madras,
Orissa, Pimjatb, West Bengal, 
Hyderabad Deccan, Mysore, 
PEPSU, Travancore and
Cochin, Rajasthan, Ajmer« 
Coorg, Demr, Tripura, Bhopal, 
Kutch, and Andamans;

(b) the Schemes of irrigation of 
Saurashtra and Vindhya Pra
desh; and

(c) the sanctioned sums utilised, 
lapsed, and provided in the 
current Budget?

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) and (b). Three 
statements, containing the informa
tion available, are being placed on the 
Table of the House. iSee Appendix V, 
annexure No. 7].

(c) In the case of Madhya Pradesh 
and Orissa, -the sanctioned sums were 
fully utilised for approved schemes 
other than G.M.F. The allocation for 
these schemes for 1952-53 is still undCT 
consideration. As regards the G.M.F. 
Irrigation schemes these are contmued 
by the State Governments till the end 
of June, 1953, i.e., end of the crop year 
and the information re^ardini| the 
amounts utilised by the State Govern
ments w.'ll be qvailfib!e only after 
this period. The G.M.F. provision in 
the Central Government Budget is 
made as a lump amount and not 
schemewise; it is, therefore, not 
possible to indicate how much provi
sion has been made in the current 
year for each indtvidual scheme.

Il l it e r a c y  in  S tates

178. Shri Madiah Gowda: Will the 
Minister of Edacation be pleased to 
state the percentage of illiteracy \n 
each State according to latest census?

The Minister of Education and 
Natural Resources and ScientiAc . 
Research (Maulana Azad): The mfor- 
mation is still being collected and the 
figures cannot be given now.

N a t io n a l  S a v in g s  S c h e m e

179. Shri 'R. D. Misra: Will the
Minister of Finance be pleased to stater

(a) the investments in the National 
Savings Scheme in form of National 
Saving Certificates of the value of 
Rs. 5. Rs. 10, Rs. 50, Rs. 100, Rs. 1,000. 
Rs. 5,000 and treasury savings deposits 
of the value of Rs. 100 to Rs. 5.000 
during the years 1949-50, 1950-51, 1951
52, in Delhi area;

(b) the expenditure on the Sdieme 
during these years; and

(c) whether it is a fact that a major 
portion of the investments in the 
National Savings Certificates and tre;^' 
sury saving deposits come from Provi
dent Fund Account, savings bsmk 
deposits, current accoimts, conversioni 
of Government securitfes into deposits 
from big commercial firms and institu* 
tions?

The Minister of Finance (Shri C. D, 
Deshmnkh): (a) The investments m 
the National Savings Certificates ut 
the Delhi area during the years 1949
50, 1950-51 and 1951-52 were approxi
mately as follows:—

1951.52

Denomi- 1049-50 
nation

1950-51 April 1951 to 
Jan. 1952.

Rs.
6 28,685 

10 95,760 
50 1,45,050 

100 10,43,600 
1,000 51,0i;0'0 
6,C00 77,60,000 -

19,385
60,870
79,950

7,34,300
45.10.000
49.50.000

5,995
36,510
91,650

6,90,600
37.71.000
33.25.000

141,74,095 103,63,505 79,20,755

The investment in the 10-yenr 
Treasury Saving deposits of the value 
of Rs 100 to Rs. 5,000 at rhe Delhi 
Public Debt Office from 1st of Febru
ary, 1951, the date on which the 
Deposits were introduced, lo 31st 
of March, 1952 amounted to Rs. 
65,33,500.
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The figures of investment in the 
Treasury Savings Deposits in Delhi 
area separately are not available. A  
compilation of the 'required figures 
from the records of the Public Debt 
Office, Delhi, will involve time, labour 
and cost which will not be commensu
rate with .the results.

(b) The total expenditure on the 
Small Savings Scheme was approxi
mately as follows:—

(In thousands of rupees)
1949-50
1950-51
1951-52

21,17
23,38
30,00

The expenditure on the Delhi Pro
vincial Organisation was as follows:—

(In thousands of rupees)
1949-50 ... 89
1950-51 ... 80
1951-52 ... 82

(c) The (Government have no reason 
to believe that this is so.

Scheduled Tribes

180. Shri D eom i: Will the Minister 
of Edacatioii be pleased to state:

(a) the total population of Scheduled 
Tribes in the Republic of India;

(b) amount of money spent last 
year on education of the Scheduled 
Tribes by this Government; .

(c) amount of money to be spent 
out of this year’s budget for their 
education;

(d) per capita expenditure on edu- 
cartion ifi India; a^d

(e) approximate per capita expen
diture on Education of Scheduled 
Tribes?

The Minister of Education and 
Natural Resources and Scientific 
Research (Manlana Azad): (a) Fig
ures for 1951 Census are not yet 
available but according to 1941 Census, 
Scheduled Tribes within the Republic 
o? India numbered approximately 
2,47,43,000.

(b) Besides expenditure incurred 
by the States on the education of 
Scheduled Tribes students by way of 
exempting them, from payment of 
tuition fees and award of scholarships 
for their primary, secondary and higher 
education, the Grovernment of India 
spent during 1951-52 Rs. 2,81,780 for 
scholarships to Scheduled Tribes 
students pursuing post matriculation 
education.

(c) Rs. 3,50,000.

(d) According to 1949-50 r e tu r ^  
expenditure on education was Rs. -  
per capita of the population.

(e) information is not available- 
ĉ n̂arate statistics to show expeiidi-

ture on Education of ScheduledJ^r^^ 
are not. maintained.

Tobacco Growing

181. Shri Hem RaJ: Will the Minis
ter of Finance be pleased to state. ,

(a) the total acreage

P ra d esh  fr o m  1947 to  1951,
the n u m b er  of tobacco srow ers ,^

use; and ^

nf State ioF Finance-

W d  on the Tabl^- 
_ r f ^ H o “ e. as early as possiole.

P b o o s e s s  o f  B a sic  E ducation

ckvi r  N P Sinha: Will the- 
M taU tefrf be pleased
state:

(a )  the p rogress  of Basic Educatio... 
in India so far; and

(b )  th e  n u m b e r  o f  B a s ic  M u c a t io n  
in stru ction  institu tions m  In d ia .

2 T%.Sf
S - S B s r a s "
Appendix V. annexure No. B.j.

E d u c a t io n a l  G r a n t s  t o  States

183. Shri N. B. Chowdhury: Will the 
Minister of Education be pleased to 
state the total expenditure incurred 
by the Union Government during the 
yLrs 1948-49, 1949-50, 1950-51, and̂
1951-52 to make grants to the States- 
for educational purposes?
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The Minister of Edncation and
l^atural Resources fltnd Scientific 
^Kesearch (Manlana Azad): During
the years 194^9 and 1949-50, block 
-development grants were paid to the 
Slate Governments for Post-war Deve;;- 
lopment Programmes including their 
educational ‘ development schemes. 
Separate figures of grants for education 
are not available. During the year 

tl949-50, special grants were also paid 
to the State Governments for their 
Basic and Social Education schemes. 
For further information regarding the 
block grants and these special grants, 
attention is invited to the reply to the 
-starred question No. 707 asked by 
Shri, Jangde on 11th June 1952.

The following expenditure was 
incurred by the Ujiion Government

in payment of grants to States for the 
Scheme—^Further education in India 
of Ex-Service Personnel:—

Year Amount

' Rs.
1948-49 ... 899/8/-
1949-50 ... 16,377/10/6
1950-51 ... 30,079/7/-
J951-52 ... 426/-/-

Capital grants of Rs. 4,50.000 and 
Rs. 3,00,000 were also paid during
Jli950-51 and 1951-52, respectively Ijo 
the Principal West Bengal Engineering 
College, Sibpur for construction of 
buildings.
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The House met at a Qiiarter Past Eight 
of the Clock.

|is/lR. ypKAKLH in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-9 A.M.

POINT OF PRIVILEGE
A-v".r;:,f f . i i ic i ,  D a .S/IHa th a  D e b  ^

Mr. Speaker: We will firct take
up the quesijuii ul privik-gc- raiscci on 
Friday. What information has the 
hojv DlimtUr Ito JivcV
 ̂ The Minister of Home Affairs and

Stat^ .̂s (l)i. Ka,lju); I iiave received a 
telegram and the Chief Commissioner 
of in p u ia  says liiai in; sent a
detailed letter which is on its way. 
Froni the telegram* it appears that 
Shii Dasar.>thii Dei> was examined by 
tbp nolico Piul ;it the»r rrnuf'‘̂ t attend
ed the Police ofru^ at eight o’clock on 
the morning of the 12th instant in 
ronnocfion wi‘h a nenrUnc; kidnapping 
rase vvii rii ) uruit-i i n v c s b y  
tl].- ftn4. i * W h l tlU. police
sii‘-po-t \ l\. »'(impii(:*iiy. Afrer the 
iiv.t: (;v\T iie Nvi.:̂  iurtli-
wilh 'formally arre.stcd by the police 
and imnu'ciiatoly taken Uy tho ,Sjl> 
Dlvfi'iiAn l̂ .1. ci was releas
ed on h'M'l rit >imH pn«̂ t ton in the 
morning on that very day. That is 
the situation; interrogation from 
eight o’clock to some unitaled hour— 
maybe an hour, or w^lltc^^c^ it is— 
and Ihen formal arrest, tticn. romoval 
or taking over to the Sub-Divisional 
Magistrate before whom the police 
produced him, and then his release on 
b̂ »’l. That is the information that I 
have got 
97 PSD

1T82
Shri Velayudhan (Quilon cum Mave- 

likkara—Reserved—Sch. Castes) rose—

Mr. Speaker: I do not want to hear 
any long argument on this question. 
Has he to give any information to 
me?

Shri Velayudhan: I want the Minis
ter to give some information.

v/M r. Speaker: Order, order. As one 
occupying the Chair and as a respond 
sible officer of this House in charge of 
the privileges bf the Members, the 
Chair will take much more care than 
what the hon. Member thinks that he 
(the Member) can. I have heard the 
facts. On the facts it is clear that 
Shri Dasaratha Deb is no longer In 
detention or in prison. That is very 
clear. But the only pomt of doubt 
to my mind at present is—it may 
even be an arrest for five minutes or 
ten minutes—as yet I have received 
no information from the officer concern
ed that a Member of Parliament was 
arrested. And to my mind that je- 
quires some clarification.

Dr. Katju: May I make a state
ment about that, with your permis
sion? We asked the Chief Commis
sioner in that telegram as to whether
he had sent information to you, Sir, 
and we referred him to the general 
circular letter which had been issued 
by the Home Ministry last year. And 
he says in his reply that he does not 
seem to have received any such letter 
at all and therefore he was not aware, 
sitting in Tripura, that it was his duty 
or it was proper and neces. ’̂.ary for 
him to send forthwith i m m e  i a t e  in
formation to you. Now. it ma;.- be that 
Tripura, as you know, is a very small 
State, a Part C State, and the letter 
might not have been sent to him or it 
might not have reached him. But 
he says that he had not received any 
such information. If there was a mis
take I take the responsibility for that 
and you may kindly overlook it, Sir.
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Shri Meghnad Saha (C akutta
North-West) rose—

Mr. Speaker: I do not think it re*
quires any arguments at all. The 
question is very clear. It is admitted 
that no information is given. It is 
only pleaded that it was unintentional, 
a technical breach which should be 
excused. I think nothing would be 
lost if I refer the question to the 
Privileges Committee. Let it consider 
it and let it make its own recommen
dations about all the circumstances in 
which the arrest took place. And 
then it will be for the House to consi
der as to whether it was a technical 
breach, whether it should be excused 
or should not be excused. The Privi
leges Committee may make its own 
recommendations. Prima facie, on the 
facts. I think it is a clear case to go to 
the Privileges Committee. And the 
question, of course, of punishment or 
otherwise on merits wiD t.e a matter 
for the House. So i refer this ques
tion to the Privileges Committw?.

Shri L. B. Shastri: I introduce *the 
Bill.

INDIAN PORTS (AMENDMENT) 
BILL

The Minister of Railways and Trans
port (Shri L. B. Shastri): I bea
to move for leave to introduce a Bill 
further to amend the Indian Ports Act, 
1908.

Mr. Spftakpr: Th;  ̂ question is:
“That leav.' be .r-ronted to in

troduce a Bill further to amend 
the Indian. T'-rts Act, 1908.”

The motion was adopted.
Shri L. B. Shastri: I introduce the 

Bill.

APPROPRIATION (RMI  WAYS) 
No. ? PTT L

The Minis; er of Rj;Jv\a\s and 
Tran.sporfc (Shri L. B. Sliastri): I beg
to move for leave to introduce a Bill 
to authorise payment and appropria
tion of certain sums froiT’i and out of 
the Consolidated Fund of India for the 
service of the fman-Ir.l year 1952-33 
for the purposes of Railways.

Mr. Speaker: The question is:
“That leave be granted to in

troduce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the service of the 
financial year 1952-53 for the 
purposes of Railways.”

The motion was adopted.

GENERAL BUDGET—DEMANDS FOR 
GRANTS

Mr. Speaker: Before I call upon
the hon. Minister for Education to 
o*eply to the debate, I wish to be clear 

, about the discussions today. I under
stand that the discussion will take 
place about the cut motions in respect 
of the Commerce and Industry Minis
try. There are a number of cut 
motions. I am not placing them be
fore the House at the stage I have 
got a list of the agreed cut motions. 
The hon.̂  Minister in charge of Educa
tion will* reply and then the debate 
will go on......

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
We can meet in the afternoons.

Mr. Speaker: Not in the afternoon.
I am very clear on that point. I do 
not propose to allow any sittings in 
the afternoon, unless it is absolutely 
the unanimous wish of the House. 
Even one man can dissent. It is too 
much for all of us. That is my 
inclination and it is therefore that I 
say that, if the House is unanimous 
on that point, I am entirely at the 
discretion of the House. I do feel that 
it can never be unanimous. If it Is 
not unanitiTous but only substantially 
agreed, it oan’iot be agreed to. So the 
point that I lui l̂ in view is that unless, 
at so<ne point, we decide to finish the 
business within the lime each day, 
we shall have to follow up by saying 
that the reply will be given the next 
day. At some time or some place, we 
must come to a dead wall. That is 
the position. Whether you want it 
today or you want it on some other 
day, I have no objection at all. It 
may be for the hon. Members but ulti
mately I do not want to have any 
veouest mndo lhat the ocriod given or 
^he time allotted should again be ex
tended. (InterruvUon). That !s a diffe
rent matter. I do not know whether 
the time should be extended in that 
manner, unless it is on account of ex
treme necessity. Apart from considera
tions of the inf̂ lT=̂ r̂y and the inconveni
ence to the staff, our claim is that we 
live for all. and the stalT also has to be 
taken into consideration; it is over
strained and over-worked. Therefore. 
I was going to say that we also must 
cultivate the habit of puttinjr onr 
remarks in a short period instead of

♦Introduced with the previous sanc
tion of the President.
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extending the time more and more, . 
so that there would be more opportu
nities to talk and less to condense tiie 
speeches. I am saying this from an
other point of view also that it is neces
sary when ihe House is functioning— 
to my mind at least—hon. Members 
may differ—that the Members should 
be left sufficient time and energy to 
.think about the points, which they
want to make, to study the subject
thoroughly and come here prepared 
instead of merely addressing their 
criticisms and speeches. That will be 
leading to a better discussion in tlie 
House and the better disposal of the 
subject, because after all, it has to be 
judged by the quality of the speeches, 
the quality of the outturn and not 
merely by the volume of speeches and 

/the volume of legislation. That is 
my view and I am prepared to meet 
all points consistently with the Cen
tral point, in which I believe, namely 
that there should be free discussion, 
frank discussion and opportunities
must be privcn for all kinds of 
discu.siUon buL the fullness v,r otherwise 
of the discussion cannot be measured 
in terms of the time taken. There
fore, I i:ieed not go any further. It
ma}" be objer'ied to, though not openly 
here in this House, by hon. Members, 
at least in their hearts that I am glv- 

' ing an unnecessary homily. Let us 
not t-^ke timo over that. I am ve/v 
clear on that point. We will proceed 
further. I understand, the position 
will be that today the whole of the 
time would be taken by the discussion 
on Commerce and Industry and the 
hon. Minister will reply tomorrow. 
Very well, I have no ,objection. This 
will be repeated from day to day but 
on the last day....

. Dr. S. P. Mookerjee (Calcutta South
' East): The same thing will happen 
tojnorrow.

Mr. Speaker: Therefore I say that 
we can go on but on the last day, I 
am not .^oing to entertain any request 
for on extension of time either for an 
afternoon session or the extension of 
the day. That is very dear. After all, 
we must view all these things in the 
bark»:rround of the general set-up. I 
.would now call upon the hon. Minister 
to reply.

Shri Pocker Saheb (Malappuram) 
rose—

Mr. Speaker: If the hon. Member 
wants any information he may see 
me. That is the best course of avoid
ing loss of time in the House.

Shri Pocker Saheb: All I want is
the translation of the speech.

Mr. Speaker. The hon. Member has 
written a letter to me on the subject. 
He will get the translations in due 
course.

Shri Pocker Saheb: Thank you. Sir.
Mr. Speaker: He will get that in 

due course. What that ‘due course* 
will mean, I cannot say. The hon. 
Member will see that the translation 
matter has to go to the translation 
branch in the Parliament Secretariat 
and the staff is busily engaged in 
translation work from day to day. It 
is difficult for me to say that I would 
be able to place it on the Table to
morrow. He has to wait for some 
time, but I will give him the transla
tion.

Shri Pocker Saheb: The reason why 
I ask for the translation is to enable 
the Members who do not understand 
the speech to read and vote after the 
speech is over.

Mr. Speaker: I agree. That is
why I am providing the translation.

Dr. S. P. Mookerjee: Does the hon. 
Member seriously suggest that he does 
not know Hindustani? -

Mr. Speaker: I am convinced that
he does not know.

U i- f i  •

^  r '^ ' J

^  2

A.

^ J}  » . s ^
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>«> ^  tj<l ? ^  ^  *X«|j

*4<}) 1  1 ^  i_>»- J . *  ^  |»4C.f

» ' » .'S

r’ * « »

u5* 0 !̂  ̂ ^  yklte

i  ^ j U  .  I s X -  ^  ^

c jV  *•!■ iJ}>^- >“ l ^ k

*3*^) t_r^ ^  H -»

^ U i 5  iS Jy jt ^  ,U  ^ , 1  

^t>, ft> ii-a»^ ,.; ^  ^_y>S-0.

UrfJ iUi'.a. i_Sj

» >  I j -  i  J * i ! y '  ‘-5^^ « ^

,J**« ^ L .  ^^4-. ^  '*'<5xf

J l ,  i< i  ^  , , |  ,

i -  ^ • • ^ 5  >.i.U>

l^ 'H ’ 1̂ ** r

^  W  W>> J5) rt tXli

i  uJ»+^^ 

t ^  ijL»'y (J ci^Uc i!'-*) i f  iS

p , i  ^ U U jAU. ksJilJe ^ j |,*  ,jt

<!f) ^  w<>5>̂  ■

-  a : ^ -  ' t'U ^  )»’ :5'-J» »>>W)

^  ^  1̂ *1-’

» ^U .j>  S^lrfj , jl 1̂

i  tl< ^ ' ̂  us*^"  o «  *}

^  I> V  1̂  o * ^

-  i t  *‘>’i!) kS'-H 5 ^

**i» U j ! U < ^  If i-A * ;,^



^ i }  - j t  U , ,» '-'»»> 3j-^ (''*■) ^

tS ^vi* ^-i>l uySL:». af !»»■ V '

J l ; .  y ff ~ UCv l: .̂ ^  ( 19*)  £ .y  V* p* ^  3»^

^-*>' ^  ^1) ■'< i  v f  ^ ) >  ) ) /

j j A  y~  ^  i !  . J f i  ^  ( * * ^

Li»  ̂ ,>  ^  ci.l< U , U>. ».jli5 ifcjj) )j>J , j - «

c#*" ^  o ^ K  -S ' » l  ♦ A
^ ,. ,( iJ ^ » ,U  uyLf iS^!)J ^  C  tS A  i£-4«^
^  l«j 1-4̂  a-iA i IjL*. ^)L. X « ^  ») f i  5> ^

'■4̂  Jici <-)V^ i  r*  7̂  cS*  ̂ (_ŷ  v '  ‘̂ ’ )}̂

? V  i_ ij ijl+a. ^

J i n  *1! ^   ̂ ^  ^

K ^ :u - , , j .u  iS ^ u  ^ , u t  ^  3j>  ̂ »“  ■=* L)*'*

5,11 ? ^  *=̂ ^
v l  ^4** * :.^ ! ^  K J ^ ,  ■ »‘  ̂  ‘- ^ '

,y * j  ^ * u  UIM ^  p , i  ^nj ,1,

fi (_JJla.I - Ull«? ^yij l_C'U.| JA> £
(J*/ - lij-i Jti K--a. lyj i jjt i_iel >“

1*̂  iUa*i ^  kS^A+jJ Jyh  ^ ' « .  - Ifri I f f  ,_v6̂ J ^cfr! tj.1--̂  ) ;>*) 4-f

i .  U » ^  u5  ̂ ’■t̂  J«̂  l-i-'^-l i

33>* >“■ *‘̂ 't!5 ^  *'*’t!5 ' i - W  li p ).^  ,i)U -jaU  ,,l ^  ^  ^

^  u “* • V  )Ĵ 'I L  **»)) ^  u * ^

o ^ i '  lJUji J l a .  »c'li5 / i ?  -  j y ,  ^

I^«i3 ^  t_C ̂  ^  ^  X C*̂ U*l ^  ̂  f r ^
*-*=  ̂ a V  )}) ^ / >  i  u v X

- »» t J . '/  J c i  J S  jjjU -iU  ? f>j UJfc <4Jjj

c»’ ‘-^ 1  ^  d  • L̂ *** '=->*'*

1 )̂ ^  }>^ »“  L-*"̂  >* ,►* (_Cl i*-j) ^ 1  - *iA«, 4̂

^  L>** *^) H  >J*f **<» »>^ )*“ ‘-^1

-  ^Ai<> ,S fS f J )  J V  C_fj „ l , ^  ^ 5 - ^

*-**i!3 ^  c*"* <J  ̂ ^  Ijt Ij^
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i  l i i  ^  o r " ^

^ J i j f  J  lS U  -I>e Il f  .  ^ U - W ~ l r >  f i

i  r ^ -  -  ^

ytW .J  ^  ,j | J O  *^^5)

^  !►» - t|if)XU *J« ^  ^y> U tla . t i

A f t - ^  > 0 ^ 3  ^  »i>t|>5 ^  i J ) ) * ) '^  ^ ^ ^ w - L - r o t  j  j >  ■‘ ^

^ M ,  , j l  ^  i-’* i ;  o r - ^  >3* * * * ^

v l -  -  )4 L>“  ̂ '  o ^  ii~,’!Ci i ) *

^ U j <  , 1 , 1 ^  uy,J ^ i '  l S U  ^ ^  l i i  ( 'J) j l o L .  ^ < .1  

O *^ ^ U ) ^ } r i  t p  L  ^ l~ l  -J.) »jW) J-> i!

^yie ^  ^  ^  ^ , 5 ^  t J  »jl^5 o  jy .1^  ^ ,^ ,o  iJ  U<-. J< !

.  u< «  Jf3 ^1  ),i j6 u ,  ^  i4^,)

*«5) 0 )» J^  cy«< u*"- «)* K L»̂  ■ *-̂ “̂  O ^

l5^ **4)> U)»>^ 5jl i i  »* ? J  U , ^  i i i f ,

M  ^  “ ' » > ^  «  X  V  '  ; i  l J )  '  H
i  » ^  j j - i i * *  » f  ■ X  ( j r * ' ^ " '  ^k'-r''
*i-)-i t r >  ^  i> =  3>J» i  v> -Tf

-  ** 1 ^  *5 t> ** u f»> ^ J  ^  ^  *e ^  ^  H
^  u >  Jilt; **4« ^  **<») «  ur*^' r*^

j p  X i .  ) ^ * V  ' - i f '  ^  >) ^  t*

J )  j e i  »l, ^yL  ,jl iAU >.>

^ K  *^>JI « }ji U.'K( **ej) ^

^  ^  *= i-J  C5^ - i ? *  * « } )  « 4  » *  X  i

• I j } i  iy<‘‘̂  ^  ' ^ “  J ' ^  ^  cy*“^ »* ^  >»*

( Mr .  D e p u ty - S p ^ k e r  in  th e C h air] A  ^  \, t̂>ir' ‘^ h  ^

^ .5 )  i  u>'‘ ‘̂  r ' -  c>' '
jt,j ax; ii i«*xj ^ -5'J If lPv h

^  JJlii iti„  JJ I  c » i^ "  t  ^  IS la . ^  i * i 3,  u . i i

J J  i  - o * )  a* V  ^  l t I ^  v l  )»f

jb U<«, j x :  ^4+:^ i* jjj «.>>,!3 rt 4* k ^  "

^  U. ^  ^-3-'^ <1̂ "‘̂ ’i!) ))' ’■=:'̂  »5
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i j )  "'"i ^

eU,> .A

U ' * ' - *>

V  >a- ij.*®

^  ^  jji ^

4 * J ) J  < i  ^ t i r f  v i

^  L>*f' >•> 1 ^  j;>a.

V,S ^y:L Wl^5 ,,|

LTr**^ »*
^ I  :̂V * ^yX*^/4

^  ^

^  Sr>'

d.̂  U o 5̂ 3 o  

^  (^1 •> ^  ^  yS

IJO—' r  Ŝ l:»3

dlI/«lA  ̂ 3^ S mJ ^

^  V ' - K / ^ - ' -

JjiA -, i i  IC*^ jjl U*4j| i j a i i i  ^  

»  r^ u » ^ ) » ^  v i-* ^ l  lisU ijji

(j>*^ *» ij* )  ‘̂ '̂ •*

- ^A< - j x u

»>^ a*® ^  1 -5 ^
))l fS J.yU))S J fZ J ^  «:j.^ K 4*Jj,

^  i j“l Hi ■ ’-'W >‘̂ Vj

U > ^ ' ‘ ‘- ^ - i ' j o  » l cT^^jK

1^** J l)  i i  ‘i-==>'i i .

^jJo ^>i» v i  })l

K 1^-, ij& ii

’•■’y  **<)) *‘̂ ’''3 )3*
^1 iJ  ^  J l , -  v l  -

i  ur*'^ r'"^' ti>' O-i-*

f t i  VUy^ ^ y L  »jlrf5 , j |

? 4S c r V  *il ^ ) >  «*J i

-  ^ • ‘ i ^ *  U*>< ^  c;'—•!

t5)»< J ^

t_ r * % r -  )^- < i>J <-XJl *^>J<)) 

^ ) )  * ^  ^  „jJ

^  >'̂ ■1 I  ^ ''1  ^  U/U HSJ 

<-^f - ^  U  Ji(sJ

^  c /  L ^ , ' ^  i .

- ^H}) *•>■̂5 J> i  |**i«  ̂ ^

c r k  L  ,j*^UU u ^  I f

»3 ^  cJ**) **<)>

«i< - JiS ' ^ ) )  ^  ^J«i>

fil - ^  t^Jyy yXjl

fr-U. ,.>.J| /  ^  ^  t!

t  J J f M  J|5

- sf< - ^ f j  J i t ;  *H» 

i_ t* ^  )f i u'/

U *+’ **4» ^  ^  1  f * ^  

^l*+*A U<»

cr'i))»tf) »* V  '

- ^  '•'■/ 5>=»- <*J)) H »>* )̂

L > * -  i - ^ * ~  l/ ’ v f

Û.:' ^̂,1 ,_ ^  u#**

^  l^UjS i i  If

“ '->!) ■='>̂

uvj*"' cĴ  >̂ ' ■ '■*'̂  5?*'“̂
.xj U^ <S> 1̂



»>>W5 **i)) yi 1*4^ J)>. <-s‘^  * lJ*'*

*S ^  J j  i  1 ^  ! ^  -  l«i- ^ J )

** >»' *’ •• ^  J*^-

UJSi i j I ^  ))l i-S».

J3 1 I.,I ? ^  », ^  <4̂  ^ .*v

^ ^ 5  r*̂  2  » ' ) i  I V

! ^ 1 3  .>l*v . ^ i  ,.SiA- f  *i l«3 ^  i f » “

„ f  ^  i  ^ 1  ^  e )^  >1*

Ou *0<^ ^  c r i  r^> »

, ^ l  i  U»->! >’^  ^  >^*+' ^ > i -  ^

^ U  t) £  *W)) ,_r*  ̂ ))f I j i ^  ‘—fj-* ki^»}i3

*-^>) t_J“  ̂ ^  ‘S'’ ^  J.

jy * ^  »> r’’* r*^" -  'k  **«)) ))>̂  i  ,j*-)>> ^

|•'^Vi W  >it'

«y»i) J -A ^ )l-  >> ))’ l»  ̂ WlA< -  c /

(J*^ ,_ r ^ ^ -  '  Ji 5 » r ^  <- j*  ̂ i  t i V  i_£^! cytj t i  i  (jjyif

aj.il ^  -  V  ^  ^ 4-*

>'.«  ̂ ^  *S i  ^  Ijadwi ^

u5  ̂ (J*>! K ij-i * -^  eS*<̂  ^  U»*^‘‘i

-  gii< K aJ,- ^  I V  i*J ^  ^  1̂  ,iij  t v  'i

))l «iJ <£ ^

- ^> £  <-J-‘i< >*i«- )>̂  u » * ^  i i /  <g-'^

c /  >■"“ <?̂ *< *» • ^  ls^) }^ ^
J. I j i  Ills i  ^ } ) j i  ^^*-* .  ^  /  ^(S 1̂

i  J r " ' '^  0 * ^ 1 ^  u “ *̂  Ĵ  ̂ r^) us^ 3»^

ff i£ ^ ^  ).fi J>*A~ J '~  • «* (*J) ^ J i

^ v « jJ  - b y  0^.3 i i J j ,  3, J  ,1a. «3L. ^5))-i ^  ^  ^

s^>< r^j c> ^  >-»“ * »* 5)>  ̂ L/*y ^  lj  ̂ i >  i

i i  U1«AJ;)  ̂ - ^jAa. WVI >5* L>** ^-* Vj5
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»3 !  >> 2U.V J

CSJ*-* » ' J*

M  L)*f' H 

J i  *s r » ^

J t A , -  |.* ^ l  ^
,>l*JLj ^ 1  ya. ^

jjl il«5l >SA~

}' ^  -vS-*S-l

Jitj: j5>i i - t i l

W  6 , ^  ,.« f  

J  3 ,J  J J  i  uXU

J la .  jjjX*! < V  ^  ‘- ^

- U«3| ^  ^ 1

£  ^■i’i^i i .  **<)) u** i-

|_)3>S-*^ liHkt-f J J

(jola. t J i l  ^  »l

**<» d>̂  r ^
L ^JU I iJ  V  I)* u* t"  

iS f,* ^

J ^  ^H)) h)  ̂ c ^ ^ ■

^ ,Jh ̂  o*^ ^ o'»
^ S  1  1 )^  l)»i -i?* »•

ci.Jj L fl e sV  >•* 3*

J * ^  >•>■ ■ ~ d?
s.' U;i ^

» Li*̂  '-^))

L̂ *"* ))^
k^l - l*J J^^-9

A p ;  K«|

«**=>■ i i - J i i l  ? )}i

is-*2-l f U  ,jl l ^ - > ( s ;  *4^jj j j ^  

_ ^ /  iSl^j ^  U )^ ')» ^

(*̂> t s ’'

i j ' i f  o * ^  (**)

^  *j>4 jji)

3}>J 1_QI 1_LU( <r I,;

1 fS, J
u r * ^ > « l  « >*a. ! ^ t , ,  ^!)

^  4̂ !) 2  ^ y U J U

l*J J l i i  , j l , ^

.Xi. ^ S  3 j^  i^f

-S->“ }'̂  .  ^4 ,l(s; J ‘_„ y t

y l<! <*V i  J t-
,jl isJU x ^  J*'i-!U}

,_ŝ  ̂ *} ))( ,_5ji jtt

V ' -  |»̂ )

<1̂ ^ J t ,  .̂Xm, tijfjjf

J .U -J ^  ^X .1 yS

^ U»-«-’l • t / '  (_»»•*<

l^Uj iAi.- K jiljc*!

^  ^  ^  tS ljUj y.f jjf

‘-^^■< - 1 /* * )

SS

f dS ‘-r’ly i

! £J\*aSI Um. ^

i~Mxd>^ £  i .  v f

1 ^ ’VSA i j *  4; ^

W»> ^  V? -  ,_j*»
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[ 0I5I ]

<4 i j ’ +>' '—•if (,!f ^  ^  o * ^  ^  ur*'^ i  I-J ijd i

)»• 1  ^  t i  Ufr) ^J,U

,1*; |„ j  (f ^  ^  >*.U» ^  ^

■ ^ j)  r ’ ‘ »* i j * r  !>•* '^^''3 e rw ^

,s  |,i< j f  ._• '•:,5< y  K j u x j j ^

^  1̂ -  jb ^yiC-. t j* ' *<i -  »» (f 5))i j~  *5?

^ Jlii. eUi> If - ^X a. g j ,»  Hj Ijj ^

jJ liU  J l ^  ^ ! a .  1 ^ 4 ^  - ^  ^ )  *« )) H ur**^

V ' -  4» ^  >-5«' *5 a * *
-  / i  J  ^  ^ ^ 1  .  If

^  ^  .5^ C ■ "-•* ^  1̂ )

^  c /  L>*V C P )-”® -

/ i  V ' >̂ l -  a  e /  ^  ^  ^
- J  ^ 1  f:i ^  ^ c .  yS ^y* M-i ‘*}lf)

o * r  o *  r * ^ '  J r *  > «

I — --- - -. »i- C

.  J  ^  o * - » < >  J

H ^  V t ^  V  ),^ a * -  « '  '  ^  -?»*

, ^ ;  ^  W . f ,  J  ^y . J l

*i J l r*  * ^  r^ * L^** ty>^

4 > -  cT ^ Lt I •‘J iS >̂  ))* H ^  iJ5“ H l)* -

J J  ^ ,U *  J X J -  liJ  H 4»*5J 1^1 - ^-,® '*)

J j^  LTX  5*̂  U “f! U i^

^y. i - ^ I  ^  A » j  » ^  *  <S i_ « *

t x c .  l >  V  ^  J i  £ '̂ A'* e > ^ , | 5  1̂  ! _ t i  A a .  tSJI iS
)S cJj, «-,!) ljUjti > yt> ^  >-^>
(? J X ^  u ^ l  yil -  ^  J i  ^  Ji< .  ^ _ ^ ;u  , * .

^su.«, 5J « b U  5(SJ Jc^  ))̂  >-^ lJ’’-=̂

£  j V -  ^  - :^ 4 * ^ •  'J ’frJ f ‘ ‘ *  £  y  j j ' - *  £  , j *

i.<b. J J  £  |,frU; *; j j  , j . iy  ,*i5 >fcj'
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i J  J  lt-I
J l^  ^Vyye ^  l S U  iS

»f « ^  >5/

»* t
U - UU,

V»l>¥ u /  ' - ^

^  o v f  i - i * )  y  « t>!<>

^  L  L  ^

^  t /  *=i-ri '-*r*

^  ^  O -A  ^  ‘̂ > » ^

J . i  ^ 1  « j U  i_ £ e l v !  -  ' " > » ^

-  V f  1“ ^  «^) H

X J'  ̂ -i-l ‘̂ '

-

i_ t; v l  lA V  j )*-*

^  r'- 4

»* " i«.Al4<

&; J r ^ l  (•'■* g)^-

J r « l  l t I l>*^ >}l

1^1 -  L>*V '')^■ >4^ i  i J
l_V**i. f, t j  ^ S  Jy^ l

j|aS-< »ol|;5 ^  l_£AŜ ’)i

j l ^  i i  yil j , |  t tL)i ^V*/»

j5 Jk- *y J i ^  ̂ 10  ̂ >—̂1
- J» > • ' -

( ^  e)*»- c '  i : / * J

~0**‘ 0*< ' *) '  o * “
^  ci'jla. >*i i  (J»f

>*• y W  1  ( j J

-  i*J i*if ^  u jS i!^  ^ r * '  

<“ v '~  (_>*>« c_JX«.^U!l.«

^  ^  i  ^ f  c y lj

W f  ^  ^  ^  ^

c^)5r^ cf>“ )‘‘ ^ ^

J^J *ii!̂ '* «  ^  H

l t I ^

i£>>U i  ^)Jo 

)^ ) ^  i-e^e ^ 3 ^ -  ^ !U : i  ^

j j  < >*

■-■^ ^

1>*V ij»> ^  ^  Xi - ^  *J'*>

i  c5* ‘- ^ K  ^

i> y  a*** - Cs5)i
us ^  ^ u  i

jj)—M

^ ) ) ‘>7'* - J ' f A ^  **̂ '«* *)rt ^

) )> ^  ^ y  ‘̂ ir ’. lS^ 

i_f!<l Sj jjl ^  j_U £

I*'* C ^
^  U^l *,! Jla. - a

^  j

,.$ J J  pi ,4 ^i,-l)U-,

'*>X) us>^< o ’i '  *) O*^
..<..... J i_.J.- ,.'t J.!:^

i-ti-M ... <m i v v *

^  >^ti >** f* )>̂  *•/

• L>**

L ^ ij lh  c->l i l x —<< < |fftl»j

L^*** C* <4 f >yl‘̂  £



[ .315? U V  ]

^  i_£i' tJ j r f  '  If Û > **<)) )Ai| £

cTH  <^''4 * Ji <jV O* c '  * t*  *3“^ i  (^) lT^ »)

ts» I -  <i *-! *As; Ue)SJ

J_,,b ^.,6 ^  '-»*> >< ’* ^  **<)>

J - .U  i: y i  *Aii «iU i  ' * j)f^ ^

t j ^ ’ l j «  r*) *) i  l t I »I 

*L>** O *^  ‘J - - '-  ^  J - ^  ^

4e Vr^“  ■ ij j*  v ^  *) ” ^  ^

i  J ^ t i  (_>•( A  *-i ui-’W ^ J ^  ^ )L *  J f ^

4̂  ,j«^) i  f^) O * ^ ^  L  ^ y 4  ^ l *  iS  ^

f*  >»*< i  o r '^  H l t  ̂ '  ^  a * "   ̂ ■^))

* ^  P  >'3^ ^ o ”’’̂  i j« l i  Jx ,^

<_rt i .  ).E-.A^ J*-*) ^>4^ Ĵ1■!l «<•■>*>

( . ^ I b  4i ^  V  jU if  ^  ^  I)* j j v i i

f  ^ - U  4Ai; fj^  K £  UC. £.J Hl< 4^

■i L-‘>J>̂ ;>̂  X L^l 1̂  >j f s 3j>  ̂ i J * ^  ^  3)>̂  _r*vV a i - ' -

(_r^ ))  ̂ 1*̂ ) >»̂  )^ lT^ <4 o- '̂f

^  LX-, l:x L-C -  4*

i  i , -  V i  U , ^  J i .  ^

■ '  '̂ ■ ■ ^ ’ *  J >  J  u -'̂ . J> L
^ - U  J l f -  :}>  ̂ u " ^  o * "  '^ ) r “ u*' y

t_£iiij £  ij^y j iJ  l«j -  If il-  ^  £  (*4-U; j.4*A ^;))L,

« S ^ U  1^5 J J  i  i*J5) 3)ji *a. »J JJ ^J.0 ^ f

^  , *  > ,! '.;  i  ^J.1 »J < i )  1̂  ^ « (  , >

^  >< r ^  ‘• ^  '^*~ '  1-'**

e-^) (■-•) ^  **’5’ (^>

c > ~  y i  -  ^  J V  - e - ) ^  - i S k ^ d ^

* W  K ^ 1  2  ^ J  ot“ ■ t *  W

)=}• , J ^  - «* V  J^4- *i (^ '^ •H  <=' ^ 1  ^  A

_jJiSi ^  /  j.4i*j (J— f»> jj> >4«̂  '  )>^ _r«>

)jl * ») 4  ij»“ rt y '̂^ ^ ^ 3 ^ *
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V  i

H
K |.J) ij* )^■ *

>+{ y * J  - <* o*<

J S '  r*
i  c t-JU  »<s^r« »J

>*

O * ^  ^n* l j^
U j ^ L j  -  ^
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(English translation of the above 

speech)
The Minister of Education and 

Natural Resources and Scientific Re
search (Maulana Azad): Sir, I listened 
attentively for four hours to 
a\h the speeches which were made by 
those of my friends who took part in 
the debate the day before yesterday. 
But I am sorry to say that they dis
appointed me to a great extent. With 
the exception of one hon. Member who 
made a complaint about the Scheduled 
Castes Scholarship Scheme and to 
whom I would reply later on, the sub
stance of aU other speeches made was 
that the Government’s educational 
activities were insufficient to meet the 
requirements of the country. They sug
gested that more should be done than 
what was already being done. My 
friend, Dr. Meghnad Saha, moved a cut 
motion and his whole emphasis was 
on the point that we were not spend
ing as much of money on Education as 
we ought to have spent.

Regarding Basic Education it has 
been complained that no steps have 
been taken to spread it in the Coun
try. With regard to adult education 
it has been complained that nothing is 
being done. Similar remarks have been 
made about technical! education as 
well. It has been said that very 
little amount has been provided for 
scholarships to the scheduled castes 
students and that at least one crore 
of rupees should be earmarked for that 
purpose every year. My friend Dr. 
Meghnad Saha regrets that the recom
mendations of the University Commis
sion have not been implemented. 
Among other things one recommenda
tion of the Commission was that a sum 
of rupees five crores should be provi
ded for meeting the requirements of 
the Universities. This sum has not 
been provided so far. Again, he com
plained that the recommendation of the 
Kher Committee which suggested that

the Central Government should spend 
ten per cent, of its budget on education, 
have not been given a practical shape.

Sir, so far as the problem of educa
tion is concerned we had five occasions 
to discuss its annual budgets during 

' the last five years. Every time all 
these complaints were made and 
grievances expressed and every time 
1 had to express at length my inability 
and helplessness. Besides that ihe 
Minister in his capacity as chairman 
of the Central Advisory Board of Edu
cation gets a chance in the annual 
meetings of the Board to place before 
the country a complete picture of the 
activities and achievements of the 
Ministry. And I have repeatedly ex
pressed in these meetings the difficul
ties and handicaps that the Ministry 
of Education has to face. Its reports 
have come up before the country. Its 
last annual meeting took place in the 
month of March and in my address I 
placed al’» the relevant facts before the 
Board. I am aware of the fact that 
the present House contains a large 
number of members, who were not 
here in the old House. But whatever 
has been said about this problem dur
ing the last five years in the House or 
whatever has featured in the reports 
of the Central Advisory Board, was 
not meant for Members of the House 
only, but for the whole country; and 
I  hope It has come to the knowledge 
of every person through the press.

Under these circumstances, Sir, jrou 
can yourself imagine the extent of my 
surprise when the hon. Members jne 
after the other rose and began to raise 
those very old issues which have so 
often been raised here. I was surpris
ed to see that everybody was trying 
to repeat those very old complaints and 
there was none who could have felt 
the necessity of making an attempt to 
cut the Gordian knot which has come 
in the way of our educational progress. 
No cirticism can be effective unless it 
is accompanied by a positive sugges
tion. And not only that, but anything 
said, should be said with a sense of 
responsibility. But I am astonished to 
see that whatever my hon. friends 
have said does not contain even a 
shadow of these things. Dr. Ram 
Subhag Singh is of the opinion -that we 
should not take the trouble of dealing 
with the problem of education in parts 
but on the other hand we should settle 
this problem once for all. He com
plained that nothing was being done 
for the sake of education and suggested 
that everything should be done in that 
respect. ‘Nothing is being done for 
education’, this declaration can come 
only from him. And that “Everything 
shouM be done for education” these 
words too can only be expected from
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him. Because in both the cases no 
question of responsibility arises for 
him- The question is whether this 
knot, which has come in the way of 
education and which is being lamented 
for the last five years can be cut by 
complaints of this nature. My budget 
speech last year was not just a speech, 
it was an expression of my mental 
agony which thus found an outlet. I 
have stated in detail how the Govern
ment decided to go ahead in all direc
tions in the educational field during the 
last five years and how they had to 
stop for sheer helplessness. If you 
are prepared to give me a solution of 
this fundamental impediment and are 
prepared to tell me to-day that the 
Government could work out a solution 
but it has not tried to do so deliberate
ly, then I say, I am prepared to sub
mit to all your complaints etc., and 
your complaihts would (be j\istified. 
But if you go on ignoring the funda
mental issue and only make complaints. 
I am afraid no problem of the country 
couM be solved by such a lip service.

With a full sense of responsibility 
I have been telling you and do so 
again that there is no aspect of the 
educational problem in the country 
which the Government have not con
sidered and on which they have not 
made plans. Today, you have men
tioned only a few matters connected 
with the educational problem. Four 
years have already rolled by since the 
Government not only considered these 
matters but finalised their policy about 
all these fundamental and important 
matters also. They appointed com
mittees on almost every subject, con
sidered the recommendations of these 
Committees and finalised plans fi'r
V ork. There is hardly any branch of 
education such as basic education, adult 
education, technical education, uni
versity education, physical exercise 
education, etc. etc, which has been 
ignored and for which a finalised 
scheme is not ready now. But when 
all the schemes were ready and the 
Education Ministry took final decisions 
to implement them, we came to know 
that the road was blocked and that we 
could not take even a single step in 
that direction. Why is the road block
ed? The reason Is that we require 
money to get evey scheme imple
mented and unfortunately we have 
not got sufficient money. If we cannot 
provide money for this purpose it is 
obvious that we cannot do ansrthing 
practical, no matter how many schemes 
we may work out on paper. Will any 
hon. Member out of five hundred Mem
bers of this House be pleased to sug
gest to me how to remove this impedi
ment?

Only four days back the defence bud
get was being debated here. So far as

I remember, no hon. Member except
ing one who is sitting in front of me 
on the opposite benches, expressed the 
opinion that expenditure on defence 
should be curtailed. Not only that 
but it was emphasised that more money 
should be spent thereon. Some friends 
suggested that it was the age of air 
warfare and that our Air Force was 
ineffective as yet. They thought it was 
essential to strengthen it. Although 
the Government are not prepared to 
spend more money on defence, yet 
they are prepared to concur in the 
other view that has been expressed 
viz., that the expenditure thereon should 
not be curtailed. No doubt, the ex
penditure is heavy. The Government 
spends about haLf of its income on this 
item. But unfortunately conditions are 
such that it cannot be curtailed. How
ever, if you are of the opinion that 
expenditure on army should not be 
curtailed, the Government too agreed 
to it. But, at the same time, we should 
not forget what were our decisions 
about the Army that we had formulat
ed long before the partition of the 
Country.

The question of expenditure on the 
Indian Army came up before us some
time prior to the partition of the coun
try. Lord Wavell, the then Viceroy, 
was of the view that if we were to 
reduce the strength of the war-time 
Army, it should be done gradually and 
not all at once. Keeping this in view 
the cabinet decided that expenditure 
on the three wings of defence forces 
should not exceed one hundred crores 
of rupees. It should in no way ex
ceed it, that was their opinion. After 
that the partition took place and about 
one-third of the country seceded from 
the rest of India forming itself into a 
separate State. Along with that went 
about one-third of our army too. If 
we keep our old estimates, we ought 
to have curtailed our defence expendi
ture by one-third, that is to say, the 
maximum expenditure on the defence 
of the country should not have come 
to more than seventy crores of rupees. 
But you see we are spending about 
one hundred and ninety crores of 
rupees on our defence now, instead of 
seventy crores which was our original 
estimate. In brief we are spending 
about one hundred and twenty crores 
of rupees more on defence now than 
was originally estimated. And, in the 
very nature of things, neither the Gov
ernment desire to cut this expenditure, 
nor would you like to have such a cut. 
Hence, so far as the question of de
fence is concerned, one hundred and 
ninety crores of the total income is 
being spent on it with your consent 
and approval.
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[Maulana Azad]
Partition brought a big burden f>n 

the Government in its train which no
body even dreamt ol. Lakhs of people 
living in Pakistan were uprooted from 
their hearths and homes and this Gov
ernment had to take the responsibility 
of rehabilitating them in India. You 
know how much money the Govern
ment had to provide for this work 
during the last five years. Shri Ajit 
Prasad is sitting here behind me; he 
wiU tell you the whole story about it. 
We have spent about one hundred and 
forty crores of rupees to solve this 
problem and still it has not been solved 
in its entirety.

Another heavy burden is that of 
food. Food production in the country 
is not sufficient to meet the require
ments of the growing population and 
as such it is essential that foodstuffs 
should be imported from outside. We 
purchase foodstuffs from the world 
market at high prices and sell it to the 
people at cheaper rates. Besides that, 
it has become necessary for us to give 
a practical shape to the various pro- 
ircts in order to Increase the produc
tivity of the country. We are not in a 
position to shelve those projects either, 
so that crores of rupees have been 
spent on them and we require many 
more crores to accomplish those works. 
Ar« of us know what these irrigation 
and hydro-electric power projects mean 
to our national welfare. If we fail to 
find any money for them, it means that 
there is no way out for the fulfilment 
of all these capital projects in future. 
We had to find money for these things, 
though financial considerations com
pelled us to g<o slow with them.

[ M r . D e p u t y - S p e a k e r  in the Chair}
The inevitable result of aU these 

things was that very little scope was 
left to provide more money for educa
tion. We can have more money for 
education only when we can save 
money in other works. But things 
being as they are at present, money 
cannot be saved in the other depart
ments. So it is apparent that more 
money cannot be found for education.

I would like to know the logic of 
the arguments of those hon. Members 
who while participating in the debate 
complained that there were no educa
tional activities going on. I say we 
cannot have more money for education 
because we are spending it on other 
works, the expenditure on which can
not be curtailed. What are those items, 
on which we are spending the major 
tmrt of our income? They are defence, 
rehabilitation, food and river valley 
t)rojects etc. The line of action taken 
by you on this occasion is that ex
penditure on all those items should not

only be not disturbed but should on 
the other hand be increased. Defence 
budget has been debated and with the 
exception of one solitary voice nobody 
expressed the view that defence ex
penditure should be curt^iiled. One- 
half of the total budget is being spent 

'on defence. It is one hundred and 
ninety crores. You not only agreed 
to that expenditure but also demanded 
that more should be spent on it. Only 
after a few days the House will have 
the demands for grants to the Minis
try of Rehabilitation before it. My 
mind is already occupied with the 
echo of the voices that would be raised 
in the House on that occasion. You 
would certainly say that the money 
provided for rehabilitation is not suffi
cient and that more should be pro
vided for it. The demands for the 
Ministry of Commerce and Industry 
would follow those of the Ministry 
of Education. I have no doubt in my 
mind that everybody would complain 
that what is being done is not sufficient 
and that more should be done. This 
would be followed by the demands 
foi the Ministry of Food. Everybody 
amongst you would rise and say that 
food subsidies which were formerly 
being given by the Centre to the States 
should be continued and that they 
should not be stopped; which would 
mean that the Central Government 
should shoulder an additional burden 
of several crores of rupees more. Re
sides that, demands for the Ministries 
qf Production and Housing are coming 
up for debate in the House and the 
House would certainly put forth its 
grievances, the sum and substance of 
which would be that the Government 
should spend more and more money. 
If, in your opinion, expenditure cannot 
be curtailed on all these items, but 
that, on the other hand, more money 
should be spent over them, wherefrom 
can you get the money for education? 
It cannot come from the skies. The 
total income of the Central Government 
excluding the Railways is not more than 
four hundred crores. Whatever amount 
of money we may have to provide for 
any subject, it has to be found from 
the revenues of the Government, which 
you would agree, are limited. An hon. 
Member made an appeal to the Finance 
Minister that more money should be 
provided for education. No doubt it 
is the Minister of Finance who is the 
cashier of the Government, but he can 
provide money for anything only when 
there is sufficient money with him. 
And if there is no money in his bag, 
he can certainly search for it but he 
cannot provide it. Now just see what 
your logic comes to, in this connection? 
We c«nnot have sufficient money for 
eduoatloii becatise we ispe&d It on de
fence. rehabilitation, food and river
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valley projects. You say that expendi
ture should not be curtailed on all these 
ministries and in the same breath you 
suggest that more shou!«i be spent 
on education. If we take both these 
cases together we come to the conclu
sion that while we are not in a position 
to find money for education, we should 
spend more and more on it. For God’s 
sake, tell me what conclusion you want 
to draw from these ‘major’ and ‘minor’ 
premises. After all Aristot.’e  did not do 
anything foolish in laying the founda
tions of ‘Loglc^.

I have been telling both inside as well 
as outside the House as to how we 
finalised the schemes one after the other 
during the last four years and how we 
failed to take any practical step be
cause of financial considerations. The 
proposal for making primary education 
compulsory was worked out during the 
British period. This is known as the 
Sergeant Report, which envisaged an 
educational programme for the countxy 
lor about forty years. But as soon as 
I took over the charge of the Education 
Ministry, Kher Committee was appoint
ed. It recommended the reduction of 
the period from forty years to sixteen 
years, ten years for junior basic and 
six years for senior basic. .According to 
this programme the burden of seventy 
per cent, of the total expenditure was 
thrown on the State Governments and 
thirty per cent, on the Central Govern
ment. If the Scheme could have been 
implemented, tlje Government would 
have had to pay four crore rupees in 
the first year, eight crores in the next 
year and so on. The Government ac
cepted the recommendations of the 
Committee but could not implement 
them because money could not be found. 
I struggled with my colleagues saying 
that if the programme could not be im
plemented fully as envisaged before, let 
it be started with a lesser amount and 
on a limited basis. But In the long run, 
I had to give in, because I had no an
swer to the bitter reality as revealed 
by the facts and figures of the budget.

My friend Dr. Meghnad Saha has 
complained that an amount of rupees 
five crores has not been provided in the 
budget for the betterment of the Uni
versities, as was recommended by the 
University Commission. His tohe was 
cool and business like as if somebody 
were to ask his home people is lunch 
not ready yet?’ But does he know the 
difficulties and the handicaps which the 
Education Ministry had to face during 
the last five years? I would like to 
tell him that five crores of rupees is a 
big amount. There are several impor
tant works which are not being taken 
up only because a sum of fifty or sixty 
lakhs even cannot be found. If I come 
to narrate all these facts I am afraid

I am not going to finish within the time
limit. You know the Ministry of Educa
tion has accepted a social education 
scheme, which was founded on the 
understanding that fifty per cent, of the 
total expenditure would be shared by 
the Centre and the rest by the States 
concerned. In the year 1949. I some
how managed to have one crore of 
rupees for starting social education. In 
fact, it was a nominal amount if we 
were to look to the needs of the country 
as a whole. But, even then it was a be
ginning in that direction. The Ministry 
called a conference of the State Minis
ters in connection with the distribution 
of this money and decided that the said 
amount may be distributed among the 
various State Governments in a set 
manner. The amount was not still dis
tributed when the Ministry of Finance 
suddeniy came to know that there was 
going to be a deficit of forty crore 
rupees in that year’s budget and that 
efforts should be made afresh to meet 
that deficit. Shri Matthai, and not Shri 
Deshmukh, was our Finance Minister in 
those days. The result of this develop
ment was that the cabinet had to decide 
that all the capital grants should be 
stopped; and that a twenty per cent, 
cut should be imposed on all other 
grants. Now, see what has been its 
eflect on the Ministry of Education. 
With much difficulty this sum of one 
crore rupees was provided for an im
portant work such as adult education; 
and all the State Governments were 
informed that each of them would get 
a certain amount of money for this pur
pose. They were asked to supplement 
this amount with some more money 
from their own resources and start the 
work. They had just started their work 
when suddenly a cut of twenty per cent, 
was imposed and the said amount of 
one crore rupees was reduced to eighty 
Lakhs only. Anyhow the Ministry of 
Education distributed this very amount 
of eighty lakh rupees among the 
various State Governments and 
thought that every year a sum 
of rupees eighty lakhs would be 
given to them for this purpose. But 
when the time came for the framing of 
the next year’s budget, the financial 
stringency had come to be still more 
acute and this amount of eighty lakh 
rupees had also to be stopped. You can 
yourself imagine the difficulties that the 
State Governments might have faced on 
that account. They trusted us and 
chalked out their programmes under 
the impression that they would be get
ting at least so much of assistance out 
all of a sudden they came to know 
that it was all a dream and no reality.

Day before yesterday complaints were 
voiced that the various measures relat
ing to education had not been taken. 
I assure you that there Is no measure
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which Government has not fully con
sidered and regarding which a com
plete blue-print has not been drawn up. 
If you can arrange for money today, I 
can assure you, Government would start 
the work tomorrow, for the considera
tion stage is already over. It is not the 
mind which is empty, but the pocket. 
You need not try to infuse intelligence 
or wisdom into the Government’s mind. 
So fap it has not felt any lack of it. 
What is lacking is money, which you 
should try to make available, if you 
can.

You have not tried to give thought 
to this matter. Government cannot 
follow the path suggested by you. It 
has to act and not merely to talk. The 
question is: how is this problem to be
solved? It is not a temporary difficulty 
which we can tide over in a year or 
two, but a long-standing difficulty which 
is blocking our path and we cannot say 
when it will be removed. If it is not 
resolved somehow, we must admit we 
cai\ do nothing for the sake of Educa
tion, rather for the sake of any *nation- 
building* work. It is clear that in the 
near future no such revolution is likely 
to occur as would increase the revenue 
of the Governments suddenly from Rs. 
400 crores to 800 crores. It is also clear 
that the expenditure now being incur
red on other Ministries is likely to con
tinue for some time and I do not think 
any substantial amount can be saved 
from this expenditure. Under these cir
cumstances, what is the way out? And 
then, this is the impediment not only 
in the way of Education, but also in 
the way of all kinds of nation-building 
work. We have to find a way out for 
the sake of progress.

I have devoted my attention to this 
m£.tter for a good many years and I 
have come to the conclusion that there 
i‘; only one solution of this problem 
and that is that we should, to a cer
tain extent be prepared to take the 
risk of ‘Deficit Financing’. Of course, 
this risk can be taken only to a limited 
extent and with certain definite con
ditions. We cannot afford to race 
along this path. We will have to watch 
every step and to see how it affects the 
general economic condition of the coun
try and whether it gives rise to the 
danger of inflation. But if we want 
to fulfil the basic needs of the country, 
wo will have to take this risk, and for 
this purpose, not only financial acumen, 
but courage also shalli be needed. You 
will have to take courage in both 
hands.

All our efforts so far have been 
directed towards balancing the Budget 
somehow This is, without doubt, the 
natural thing to do and, under normal

circumstances, we cannot do without 
acting up to this principle. If we do 
not lollow this principle, we shall have 
to print more money and in the event 
of this amount exceeding a particular 
limit, the danger of inflation would rear 
its head. But the times through which 
we are now passing are not normal 
times. In these abnormal circum
stances, one cannot help employing 
extraordinary methods. With regard to 
deficit financing, the foremost thing is 
to fix a limit upto which the risk can 
be taken. The second important point 
is to determine on which measures this 
additional amount is to be spent. If 
they be short-term projects which can 
yield results in a short time, our path 
rcn.r. ns cloar of financial hazards. 
And then it is not necessary to make 
up the deficit by printing more money. 
We should tap all sources of loans and 
take fuW advantage of the Compulsory 
Savings Scheme. We can get plenty 
of labour without wages and this can 
be employed as capital. In any case, 
this is a question, which needs to be 
given much thought. These days we 
are discussing the recommendations of 
the Planning Commission, so that its 
report might be expedited as much as 
possible. During this discussion, this 
problem has also come before us and 
we Rre examining it from every point 
of view.

Education has also come under the 
sphere of Planning and we have not 
only to determine the Budget for one 
year, but also to prepare a blue-print 
for five years. At the present moment, 
I am not in a position to place before 
you with responsibility the full scheme, 
but I shall tell you certain fundamen
tals which have come to the fore in 
this connection. The first thing is that 
we have already decided to revise in 
a few days the figure of the amount set 
apart in the Budget for Education. My 
colleague, the Finance Minister hps 
agreed to consider how and to what 
extent this amount can be increased* 
when the full report of the PJannin? 
Commission becomes available. I be
lieve this occasion would arise in a 
month’s time.

The other question which came up 
before us was whether the sum which 
would be set apart for Education in the 
Five Year Plan, would be in addition 
to the amount already being spent on 
Education or would this amount be 
deducted from that? You will be glad 
to know that Government has decided 
in favour of the former alternative i.e., 
the amount which is at present pro
vided for Education every year shall 
continue to be so provided and the sum 
earmarked in the Plan would be in ad
dition to it. The Education Ministry is 
spending about six crores of rupees
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every year on Education. This amount 
shall continue to be provided and, 
besides this, the amount sanctioned in 
the Five Year Plan shall also be 
drawn.

Another question for our considera
tion is how much money should be sanc
tioned for Five Years' Planning. I can
not give a particular figure, because no 
final decision has been taken as yet. 
But I can say that an amount totalling 
from Rs. 30 crores to Rs. 50 crores has 
been suggested to the Commission and 
this matter is under consideration.

Supposing a sum of Rs. 50 crores is 
set apart for the next five years. In 
that case we shall get Rs. 10 crores 
every year for Education. To this add 
Rs. 6 crores, which we are now spend
ing and we will have Rs. 16 crores. 
This amount wili be only 4 per cent, of 
the total Budget. It is clear that it is 
much less than what it should be. 
Referring to the recommendations of 
the Kher Committee, my friend Dr. 
Saha said day before yesterday that 
the Central Government should spend 
ten per cent, of its Budget on Educa
tion. Four per cent, is not even half 
that figure. But even then, if we are 
able to have this much amount, we 
shall be much better off than at present 
and we shall be able to implement cer
tain basic schemes immediatel<y. As 
regards the real solution of the educa
tional and other allied problems, it 
shall be possible only when we are 
prepared to consider and decide our 
financial policy from a new point of 
view and with courage and determina
tion.

Sir' I intended t6 finish my speech in 
half an hour and the clock is reminding 
me of my promise. I wouid now briefly 
reply to the complaints made about the 
Scheduled Castes scholarships and the 
recommendations of the University 
Commission. Two complaints have 
been made in regard to the Scheduled 
Castes Scholarships. The first is that 
the amount set apart for this purpose 
is very small and that it should be in
creased. The second is that Overseas 
scholarships should be given to them.
I would deal with the latter complaint 
first. The two friends who have stres
sed this point are under the wrong im
pression that Scheduled Castes students 
have not been given scholarships for 
education overseas. Under the Gov
ernment’s general scheme of overseas 
scholarships all Indians were to be 
given scholarships and students belong
ing to the Scheduled Castes were select
ed and sent abroad, A few days ago, a 
list of 21 students who were sent to 
England and America under the Over- 
^̂ cas schoLarship Scheme was laid on 
the Table of the House. In addition to

this scheme, there is another special 
scheme for Scheduled Castes, Scheduled 
Tribes and Backward Communities, for 
which a sum of Rs. 3 lakhs was set 
apart previously. Now this amount has 
been increased to Rs. 17 lakhs 50 
thousand. Under this scheme, the selec
tion is not made by the Government, 
but by a Board which includes Sche
duled Castes representatives. From the 
very beginning this Board has been of 
the opinion that money sanctioned 
under the scheme for university educa
tion should be spent within the coun
try. It would be more beneficial to 
the community, because this is the 
thing which is most urgently needed 
for its educational progress. Now if 
these friends wish that a part of the 
money of this scheme should be spent 
on overseas education, there is no 
reason why Government should oppose 
it. Government would not need fresh 
funds for it; the expenses on this would 
be met from the funds already provid
ed. Government would confer with 
the Board in this connection.

As regards the complaint that the 
amount provided should be increased,
I have already related the Govern
ment's difficulties in this matter. Still 
I assure my friends that Government 
is in full sympathy with them in regard 
to this work. There can be nothing 
more pleasing to the Government than 
to provide the maximum funds for the 
progress of the Harijans. It is the 
Government’s duty. Government fully 
realizes its responsibility and it would 
try its utmost to do whatever is possible.

Now, in the end, I come to the cut 
motion tabled by my friend Dr. Megh
nad Saha. His real complaint is that 
Government has not implemented the 
recommendations of the University 
Commission. One of the recommenda
tions of the Commission was that the 
Central Government should ateo form 
a Committee on the model of the Uni
versity Grant Committee of England 
and entrust to it a fund of at least 
Rs. .5 crores to be spent on the im
provement and progress of all the 
universities in the country. In his 
speech, he stressed the fact that a 
new spirit should be infused in uni
versity education. He wanted that 
their standard should be increased and 
their equipment made up-to-date and 
complained that Government was not 
domg anything in this direction.

I would venture to tell him that his 
complamt is not justified. A responsi- 
bjo member like Dr. Saha should have 
shown a greater sense of responsibility 
than he did in tabling a motion of this 
kind in the House. He says that the 
Government has not implemented the 
recommendations of the University 
Commission. Will he kindly refer to
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the Report and see what were the re
commendations of the Commission, so 
far as they concern the Central Gov
ernment? I would like to tell him 
that Government considered all the 
recommendations of the Commission 
and implemented them without del»ay. 
The Commission had recommended that 
the Banaras Hindu University Act 
should be amended. Government intro
duced a new Bill for the purpose and 
it has now been on the Statute Book 
for many months. The Commission also 
desired changes in the Aligarh Univer
sity Act. Government introduced an 
amending Bill to this effect which is 
now in force as an Act. Similarly, 
the Commission had also made a recom
mendation in regard to the Delhi Uni
versity. This recommendation was ilso 
accepted and a new Act was enforced. 
Another recommendation was that the 
institution of V^shva Bharati should be 
given the status of a Centrali Uni
versity. This was also implemented 
and since a year, Vishva Bharatl has 
been functioning as a Central Uni
versity. Now I would like to ask my 
friend how far his statement that Gov
ernment has not implemented the re
commendations of the Commission is 
correct.

Now let us consider the particular 
recommendation in regard to which 
the hon. Member has deemed it neces
sary to table a cut motion i.e., the for
mation of the University Grant Com
mittee. I am surprised to note that it 
has not come to the notice of the hon. 
Member that the Government decided 
last year to form a University Grants 
Committee afresh. This Committee is 
being formed and I hope its personnel 
shall be announced very shortly. But, 
for the present, Government has not 
agreed to two things, namely includ- 
mtj all universities within the sphere 
of work of the committee and grant- 
mg a sum of Rs. 5 crores or there
abouts. For the present, this Commit- 
^  will be concerned with the four 
Central Universities, although it will 
have power to inspect the affairs of 
other universities, which are specially 
entrusted to it by the Government. 
Government is unable to entrust any 
fund to the Committee for the present. 
Its real reason is the same shortage of 
funds, which I have already mentioned, 
but besides that there Is the fact that 
Englandfs examples cannot be very 
UFeful to India in this connection. Eng
land is a small island. There are no 
separat| spheres of work for the Cen
tral and State Governments. The Gov
ernment of the whole country is vested 
In a single administrative unit. A 
single Grants Committee is feasible for 
the universities there, but India is a 
Bub-continent pnd there are separate

spheres of work for the Central and 
State Governments. Excepting the four 
Central Universities, all the other Uni
versities are the concern of the State 
Governments and the responsibility for 
their finances also rests with them.

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote of 
the House.

' The question is:
“That the Demand under the 

head ‘Ministry of Education* be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Ministry of Education* be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Ministry of Education’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Ministry of Education’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Ministry of Education* be 
reduced by Rs. 100.**

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Ministry of Education* be 
reduced by Rs. 100.**

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Mioistry of Education* be 
reduced by Rs. 100.**

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head *Ministry of Education* 1)6 
reduced by Rs. 100.**

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

“That the Demand under the 
head ‘Ministry of Education’ be 
reduced by Rs, 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the Demand under the 
head ‘Ministry of Education’ be 
reduced by Rs. 100.”

Is:

The motion has negatived.

Mr. Deputy-Speaker: The question

“That the Demand under the 
head ‘Ministry of Education’ be 
reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:

“That the Demand under the 
head ‘Education’ be reduced by 
Rs. 100.”

is.

The motion was negatived.

Mr. Deputy-Speaker: The question

“That the Demand under the 
head ‘Education’ be reduced by 
Rs. 100.”

is:

The motion was negatived.
Mr. Deputy-Speaker: The question

is:

“That the Demand under the 
head ‘Education’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

“That the Demand under the 
head ‘Education* be reduced by 
Rs. 100.”

The motion was negatived.

is:
Mr. Deputy-Speaker: The question

“That the Demand under the 
head ‘Ministry of Natural Resources 
and Scientific Research’ be reduced 
by R». 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

“That the Demand under the 
head ‘Mines’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That the Demand under the 

head ‘Mines’ be reduced by Rs. 100.”
The motion was negatived.

Mr. Deputy-Speaker: I shall row
put all the Demands together to the 
vote of the House.

The question is:
“That the respective sums not 

exceeding the amounts shown in 
the third column of the Order 
Paper in respect of Demands Nos.
17, 18, 19, 20, 21. 70. 72, 73, 74 and 
124 be granted to the President, out 
of the Consolidated Fund of India 
to complete the suras necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March, 
1953, in respect of the correspond
ing heads of Demands entered in 
the second column thereof,”

The motion was adopted.
[As directed by Mr, Deputy-Speaker 

the Motions for Demands for Grants 
which were adopted by the House are ' 
reproduced below—Ed. of P P  ]

D e m a n d  No. 17—M i n i s t r y  o f  
E d u c a t io n

“That a sum not exceeding 
Rs. 23,63,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Ministry of Education’.”

D e m a n d  N o . 18—A r c h a e o l o g y

“That a sum not exceeding 
Rs. 25,75,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Archaeology’.”
D e m a n d  No. 19—O t h e r  S c i e n t i f i c  

D e p a r t m e n t s

“That a sum not exceeding 
'Rs. 1,13,41,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges that
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will come in course of payment 
during the year ending the 31st day 
of March, 1953, in respect of ‘Other 
Scientific Departments’.”

D e m a n d  No. 20—E d u c a t io n

“That a sum not exceeding 
Rs. 2,46,31,000 be granted to the 
President, out of the Consohdated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year endmg tne 
31st day of March, 1953, m respect 
of ‘Education’.”

DEMAND NO. 21— m i s c e l l a n e o u s  d e p a r t 
m e n t s  AN E x p e n d i t u r e  u n d e r  t h e  

M i n i s t r y  o f  E d u c a t io n .

“That a sum not exceeding 
Rs. 18,16,000 be granted to the 
President, out of the ponsoUdat^ 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year endmg the 
31st day of March, 195^ m respec^ 
of ‘Miscellaneous departments and 
Expenditure under the Mmistry oi 
Education*.”

D e m a n d  No. 70— M i n i s t r y  o f  Natom^ 
R e s o u r c e s  a n d  S c i e n t i f i c  R e s e a r c h .

“That a sum not exceeding 
Rs. 7,54.000 be granted to the 
President, out ol the fo n so M a t^  
Fund of I n d i a  to complete the sum 
necessary to defray the jhaiges 
that will come in course of pay
ment during the year endmg tne 
31st day of March, 1953. in r e s p e c t  
of ‘Ministry of Natural Resources 
and Scientific Research.

D e m a n d  No. 72 — G e o l o g i c a l  S u r v e y

“That a sum not exceeding 
Rs. 42,38,000 b e  g r a n t e d  to the 
P r e s id e n t ,  o u t  of the C o n s o l i d a t e d  
Fund of India to complete the sum 
necessary to defray the charges 
that wilil c o m e  in course of pay
ment during t h e  y e a r  endmg the 
31st day of March, 1953, m respect 
of ‘Geological Survey’.”

D e m a n d  No. 7 3 — M i n e s .

“That a sum not exceeding 
Rs. 12,93,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Mines’.”

D e m a n d  No. 74—SciKNiinc R e s e a r c h

“That a sum not exceeding 
Rs. 1,60,06,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Scientific Research’.”

D e m a n d  No. 124—O t h e r  C a p i t a l  O u t 
l a y  OF THE M i n i s t r y  o f  N a t u r a l  
R e s o u r c e s  a n d  S c i e n t i f i c  R e s e a r c h

“That a sum not exceeding 
Rs. 54,35,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that’ will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Other Capital Outlay of the 
Ministry of Natural Resources and 
Scientific Research’.”

D e m a n d  No. 1—M i n i s t r y  o f  C o m m e r c e  
AND I n d u s t r y

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 47,13,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Ministry of Commerce and 
Industry’.”

D e m a n d  N o . 2 — I n d u s t r i e s  

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeditig 

Rs. 93,30,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Industries’.”

D e m a n d  N o . 3 — C o m m e r c i a l  I n t e l u -  
g e n c e  a n d  S t a t i s t i c s

Mr. Deputy-Speaker: Motion is:
“That a sum not exceediun 

Rs. 30,49,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Commercial Intelligence and 
Statistics’.”
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D e m a n d  No. 4—M i s c e l l a n e o u s  D e p a r t 
m e n t s  AND E x p e n d i t u r e  u n d e r  t h e  
M i n i s t r y  o r  C o m m e r c e  a n d  I n d u s 

t r y .

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 14,41,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessar/ to defray the charges 
that will come in course of pay
ment during the year ending the 
31st (fay of March, 1953, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Commerce and Industry’.”

D e m a n d  No. 104— C a p i t a l  O u t l a y  o f  
THE M i n i s t r y  o f  C o m m e r c e  a n d

I n d u s t r y .

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 2,22,23,000 be granted to the 
President, out of the Consolidated 
Fund of India to complete the sum 
necessary to defray the charges 
that will come in. course of pay
ment during the year ending the 
31st day of March, 1953, in respect 
of ‘Capital Outlay of the Ministry 
of Commerce and Industry’.”

Industrial policy regarding Cottage 
Industries etc.

Shri Damodara Menon (Kozhikodi): 
I beg to move:

“That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be red;aced by Rs. 100.”

Fixation of Quotas of Exports
Sardar Hukam Singh (Kapurthala-

Bhatinda): I beg to move:
“That the Demand under the 

head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Control policy
Shri Velayudhan (Quilon cum 

Mavelikkara—Reserved—Sch. Castes): 
1 beg to move:

“That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

(i) Pace and method of indus
trialisation,

(ii) Manufacture of agricultural 
implements of modem type,

Shri S. S. More (Sholapur): I beg
to move:

(i) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

(ii) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Development of Village and Cottage 
Industries,

Shri B. S. Murthy (Eluru): I beff 
to move:

“That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Protection and development of national 
Industries and Commerce,

Shri K. S. Rao (Eluru—-Resolved— 
Sch. Castes): I beg to move:

“That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

Jute prices, jute exports and pitiable 
state of Jute growers in Srikaku- 

t lam» Madras,

Shri Ramaseshaiah (Parvathipuram): 
I beg to move:

“That the Demand under tlie 
head ‘Industries’ be reduced by 
Rs. 100.”

(i) Unemployment in the textile
industry.

(ii) Unemployment Compensation 
to workers threatened with jobless

ness.

Shri K. Subrahmanyam rVizianaga- 
ram): Sir, I beg'to move;

(i) “That the Demand under the 
head ‘Industries’ be reduced by 
Rs. 100.”

(ii) “That the Demand under the 
head ‘Industries’ be reduced by 
Rs. 100.”

Price control of medium and coarse 
cloth

Shri B. S. Murthy: I beg to move:
“That the Demand under the 

head ‘Industries’ be reduced by 
Rs. 100.”

Industrialisation

Shri V. P. Nayar (Chiraylnkil): I
beg to move;

“That the Demand under the 
head ‘Industries’ be reduced by 
Rs. 100.’»
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Mr. Deputy-Speaker: Any other hon. 
Members who wish to move any cut 
motion may do so.

(i) Cocoanut growing industry
and trade etc,

(ii) Manufacture of coir and
cocoanut leaf articles.

(iii) Handloom industry.
(iv) Tanning industry.

Shri Pocker Sataeb (Malappuram): 
I beg to move:

(i) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

(ii) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

(iii) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”

(iv) “That the Demand under the 
head ‘Ministry of Commerce and 
Industry’ be reduced by Rs. 100.”
Cottage of Handloom Industry 

Sliri Sivamurthi Swaml (Kushtagi):
I  beg to move:

“That the Demand under the 
head ‘Industries’ be reduced by 
Rs. 100.”
Mr. Deputy-Speaker: Now discus

sion will proceed both on the Demands 
and alfio on the cut motions.

w w t :  '3'n«rer
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(English translation of the above 
speech)

Shrl Sivamurthi Swaml: Sir, India
is a prosperous country. The require
ments of the people here are increasing 
every year and we are trying to in
crease our national wealth speedily. 
We have got immense natural resources 
and can increase our national wealth 
through industry. There was a time 
when wc thought that scientific 
development was crippling ' our 
cottage industry. But that has 
now proved to be incorrect. 
People today are more and more in- 
chned towards cottage industries and 
they provide a possibility of not on!y 
m eking our daily requirements but 
also the demands of other countries as
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well. For this I must express deep 
gratitude to Mahatma Gandhi who 
created a new outlook in the minds of 
oui people for cottage industries and 
told them that that was the only remedy 
to free the millions from the clutches 
of unemployment. I plead for the 
develiopment of cottage industries 
through my cut motion No. 756 and 
want to impress that cottage industries 
require more help from the Govern
ment. Formerly, large-scale industries 
were given preference in the m atter of 
Government assistance. But then the 
country was under British rule, now 
the reins of Government are in our 
own hands. These cottage industries 
should not be competitive but should 
be complementary instead. But they 
are becoming competitive today and six 
lakhs of handloom weavers have been 
rendered idle. Industrial training is 
on the decline day by day and the 
condition of the workers in the cottage 
industries has become pitiable. There
fore I want to say that big industries 
should be subjected to such taxes the 
income from which might be used to
wards giving assistance to the cottage 
industries and they may thus be en
couraged, Cottage industries should be 
mutually helpful and should not com
pete with the big industries. I do not 
mean to say that large-scale industries 
should not be encouraged; they may 
bo given as much heip as possible. 
There was a time when it was thought 
in India that development of large- 
scale industries would adversely affect 
iigriculture. But this notion has proved 
1o he wrong today because we see that 
still the majority, of people depend 
rpon agriculture. We can exploit the 
natural resources of our country to the 
best of our advantage and render due 
assistance to the cottage industries. 
There is no doubt that more attention 
is now being paid towards the cottage 
industries than was paid by the British 
rulers of the country and for that we 
are thankful to our Government, but 
I am sorry to say that they have not 
been able to achieve success. The huge 
loss that is being suffered by the cot
tage industries on account of their com
petition with the large-scale ones is so 
evident before us. Therefore I would 
make some suggestions to improve 
their condition.

Firstly, institutions should be opened 
in each district and taluka for impart
ing general education in keeping with 
the times. Al! help should be given to 
these training centres in their work 
and small machine factories should be 
opened instead of the large-scale ones 
that require lakhs and crores of rupees. 
That can be very advantageous to us. 
We can import small machinery from 
foreign countries and bring about an 
improvement in our textile industry

and thus give impetus to our country’s 
industries.

Secondly, the cottage industries 
should be organised on a co-operative 
basis and the Government should take 
the responsibility of marketing their 
products. This would make these 
industries decentralized and the indus
tries that are now in the hands of 
capitaLists could then be opened on a 
tT n a ll  scale with the co-operation of a 
few persons. Their present difficulty 
is that they do not have funds to open 
the industry and markets to sell their 
products. What they produce they 
have to sell immediately for they can
not afford to wait. The prices that they 
get do not cover even their cost and 
they have to suffer loss. The result 
is unemployment. This unemployment 
is daily increasing. Therefore these 
persons should be given training in 
arts and relieved of their present plight.

Then, there should be complete Gov
ernment control over the mines and 
ether natural resources of the country. 
No foreign country should have any 
hand in them. We may certainly take 
their help but I am entirely against 
selling our natural resources bestowed 
upon us by God to foreigners. We may 
take the help of foreign countries in 
the form of capital and technical advice 
v/ith regard to our industries and mines, 
but they must be under our absolute 
control.

So we should give due impetus to 
these small-scale industries and our 
dependence for these things on foreign 
countries should end and their imports 
should stop. Cloth is not avai?<able in 
the country and thousands of people 
are facing this scarcity of cloth. To 
provide them with cloth we should en
courage the handloom weavers and 
create market for their products for 
they are at present finding no market 
for what they produce.

Change in the taxation policy is also 
necessary. Taxation on large-scale in
dustries may be increased and on these 
small industries it should be removed 
altogether in order to give them an 
impetus. The income from Taxes im
posed on big industries should be used 
to provide assistance to these small- 
scale and cottage industries.

Now I just want to draw the atten
tion of the Government towards the 
fact that Hyderabad, from where I 
have the privilege to come, does in no 
way lag behind any other part of the 
country in the matter of industry. Arti
cles made there must have been seen 
in exhibitions. There should be a un
animous policy to encourage the arti
sans there and for that purpose there 
should be an organised body. Just as 
Comrnissions and Boards have been 
constituted for other things, in the same
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[Shri Sivamurthi SwamiJ 
way there should be an All India States 
Board for giving encouragement to 
these people and that Board should try 
^  know their dimculties. People own
ing big industries can come to the 
Government and state their difficulties 
and grievances, but these people have 
no such approach. So the difficulties 
that face them should be looked into 
and ways and means should be found 
out to remove them. These are the 
people belonging to the poor class and 
if they are on!<y encouraged you will 
see a great change in the condition of 
these industries in a year or two.

Shri A. C. Guha (Santipur): I am 
here to support the Demands for Grants 
for the Ministry of Commerce and 
^d u stry . I think our Industry and 
Commerce Department has on the 
whole done quite well. Before the War 
India was more or less an exporter of 
raw materials only. It was hardly con- 
»dered to be an industrial country. 
But with the achievement of indepen
dence and due to the partition of the 
country, the entire nature of the foreign 
trade of India changed overnight; from 
an exporter of raw materials India 
became an exporter of manufactured 
goods. In 1951, 47*8 per cent, of our 
exports were manufactured goods and 
only 20 per cent, were raw materials, 
and the remaining were food, drinks 
and tobacco, which certainly cannot fall 
within the category of raw materials 
and have to be Included among manu
factured goods.

Then our industrial production has 
increased considerably. I do not like 
to repeat the figures, which are easily 
available to the Members of this House 
on page three of the Annual Adminis
tration Report. Any M em ^r on a 
cursory glance will find out how our 
industrial production has increased 
during the last few years. Even from 
1950 to 1951 the increase has been near 
about 20 per cent, or more. It was 
rightly that the slogan “Produce or 
Perish’' was given, and the country has 
responded. The trouble now may be 
on the other side. The country has pro
duced enough, but it may be that we 
have not the means to purchase and 
consume it. But our first target was 
to produce more and to export more, 
and that target has been fulfilled more 
than we expected. So. this Ministry, 
from this fundamental point of view, 
does not deserve to be censured, but 
rather deserves to be complimented.

During the last year two important 
Acts have been passed by this Minis
try, the Tariff Commission Act and the 
Industries Development and Regulation 
Act. The Tariff Commission Act is In 
pursuance of the recommendation made

by the Fiscal Commission. And when 
protection is the accepted policy of this 
Government or perhaps of any other 
Government in the world, we must have 
a permanent body to regulate our tariff. 
So long it was only an ad hoc body— 
the Tariff Board—set up for a parti
cular period without any guarantee of 
continuity and that has now been reme
died by having a permanent Commis
sion. In these two Acts one very im
portant element has been introduced 
and I must give this credit to you, Sir, 
for supporting us in our demand for in
troducing that element. It is the con
sideration of the consumers’ interests. 
While the Tariff Commission has been 
commissioned to decide the tariff, it 
has been definitely provided in this Act 
that the consumers’ interests should 
also be considered. And also in the 
Industries Development and Regulation 
Act both in the Central Advisory 
Council and the Development Councils 
members representing the interests of 
the consumers are to be there. There 
has been a specific provision to that 
effect. So k)ng we are having tripartite 
conferences representing the Govern
ment, the capital and the labour. There
by we have been ignoring the larger 
masses who are the consumers and 
whose interests really represent the 
interests of the entire nation. And I 
am glad the Government have accepted 
this point of view and have made a 
definite provision in these two Acts.

Another important Act has also been 
passed. That is the State Industrial 
Finance Corporation Act. Though I 
think it has been passed through being 
sponsored by the Finance Department, 
yet really it concerns the future 
development of our industry and I 
would ask the Finance Minister to give 
directions to the different State Gov
ernments to form their State Industrial 
Corporations. I think only the other 
day the Bombay Government has form
ed its own Corporation and I do not 
know whether any other State Gov
ernments have yet formed the State 
Finance Corporations.

Our export trade has also consider
ably increased. In 1950 our exports 
were 527'83 crores and in 1951 the 
figure was 737 45 crores. That means 
exactly 40 per cent, increase in one 
year. Then in this House we have 
heard references to imperial prefer
ence— t̂he Ottawa Pact. When the 
Ottawa Pact was enacted, most of us 
were against it and any suggestion that 
India should be bound up with any 
other country—whether it is im p e ril 
or not—in matters of our trade and 
commerce, was not acceptable to this 
House. But I would at the same time 
ask the hon. Members of this House 
not to be slaves to verbal expressions or 
phrases. After all words change their
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contents with the change of times. 
Such familiar words as ‘colony’, ‘manu
facture’ etc. have been used by Marx 
in quite a different connotation than we 
are using now. So any trade agreement 
with Britain or the United Kingdom 
should not now be taken in the san\e 
connotation and same contents a? it 
should have been tak^n before 1946, 

, India has been asserting her tariff 
autonomy even when she was a  sub
ject country and Britain grudgingly had 
to yield a certain amount of tariff auto
nomy during the last two decades of 
her rule. But then when India has 
achieved her independence, there can 
bo no question of her being bound up 
with the United Kingdom under any 
obligation to give her some preferences 
at the cost of India's own interests. We 
should remember that Britein is the 
greatest purchaser or customer oC 
Indian goods. In 1950, per cent, or 
a little more than that Qt our exports 
went to the United Kingdom and in 
19iSl, 2.1 per cent, or a little more than 
that of our exports went to the 
United Kingdom. So if we have some 
Irade agreement with a country which 
is our greatest customer, I do not think 
by the very nature of it, it should be 
condemned. That agreement is to be 
judged only on its merits.

I know this Government have been 
trying to have expanded trade relations 
«nnd it has been the definite policy of 
this Government to move towards 
multilateralism. We know that a gen
eral Trade and Tariff Agreement was 
enacted between India and some other 
countries. That was a step to change 
from bilateralism towards multilateral
ism. But yet it had, its limited scope 
as that agreement was signed by some 
countries and not by all the countries. 
Then to have still more wider trade 
relations there was the Havana Charter 
v/hich-India was ready to accept and 
India is a signatory to that. But some 
other country—the United States of 
America—has not been agreeable to 
ratify that Charter. So India’s attempt 
to keep the trade channels equally open 
t") all the countries of the world has 
been there but if it has not been suc
cessful in a particular way, it is not 
oue to her fault.

We should also remember that every 
country develops its trade relations with 
countries which have a similar political 
and social set-up. It is not so easy for 
a democratic country to develop the 
same trade relations with a totalitarian 
country as she can develop with other 
democratic countries. That is a con
sideration which also should be kept In 
mind when we say that India has not 
sufficient trade relations with the 
U.S.S.R. or the Soviet bloc of countries. 
The very nature of our economic, social
97 PSD

and political set-up is so different 
from the political, social and economic 
set-up of those countries that it is not 
so very easy for us to develop the same 
amount of trade relations as we can 
develop with other democratic coun
tries.

I have mentioned in the beginning 
thftt we have produced enough. We 
heve produced perhaps more than the 
target but I have also mentioned that 
we have ntft the purchasing capacity 
required to consume those things and 
Hiet is to be increased.

Abr. Depoty*Speaker: The hon. 
Member has two nUnutes more. He 
started at 10*ll

Shri A. C. Giiha: Then I shall come 
tu jute and tea. Just at this time the 
Government have been making enquir
ies about tee and I hope these enquiries 
will bnng some relief to the tea indus
try. I do not accept all the contentions 
that the tea industries have been put
ting forward. But at the same time 
I think there is some reason—at least 
there is suffident ground—to consider 
their contentions and to see that the 
lea industry is pulled out of the diffi
culty.

About jute I think the policy of Gov
ernment has not been correct since 
partition, and I am constrained to say 
that Government has not been wisely 
advised by its advisers. It was a wrong 
policy to put a man from the industry 
as a Controller, on behalf of the Gov
ernment, of the Jute industry. I do not 
like to bring in individuals here but yet 
I cannot refrain from mentioning that 
the High Court of Calcutta had on one 
occasion to pass strong strictures against 
the conduct of that man. Of course, 
that is an episode of the past.

I think Government should take suffi
cient care about the jute industry in 
view of new competitors in other coun
tries. It is out greatest foreign ex
change earner and I think the entire 
prosperity of Bengal and the Eastern 
States depends on that industry. I am 
quoting the following: from the state
ment of a gentleman who was only last 
year the Chairman of the Jute Mills 
Association:

“Our machines are old, our 
workers are inefficient as compared 
to those of other countries and 
consequently our cost of production 
is very high.

...... average number of workers
reouired there in a factory, being 
1*5 as against 4*5 per l^ m  in 
Indian milis and consequently 
their total cost of production Is 
rather low.**
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[Shri A. C. Guha]
Where in foreign countries they can 
start production with 1*5 workers per 
loom, here we require 4*5 workers per 
loom. I do not know why our machinery 
cannot be replaced soon. Most ol 
these jute mills, at least their manag
ing agents and managing directors, 
have earned quite a lot of money last 
year and they should be made to re
place the machinery and keep them 
on an up-to-date basis. Formerly we 
had the advantage in that we had not 
to pay any export duty on raw jute 
whereas the foreign competing coun
tries had to pay i t ,  because we were 
also exporters of raw  jute; but that ad
vantage is no longer with us. Now 
we have to import raw jute from 
Pakistan and to pay the same export 
duty as other foreign countries. In this 
connection I must say that the jute pro
duction in the country has increased 
end within a year or two India may be 
self-sufficient in her requirements of 
.I’ute. But then the question is that the 
jute produced in India is qualitatively 
of a lower standard thap is necessary 
for the production of hessian. I would 
ask the hon. Minister of Commerce and 
Industry to institute enquiries as to why 
there should not be research work 
carried out in this direction so that 
this low grade jute can be used for 
hessian by removing its grey colour 
and stiffness. I understand tha t recent
ly there has been an attempt to have a 
research institute. I would suggest 
that the activities of that institute 
should be expedited so that India may 
not have to depend on Pakistan for 
high quality jute.

My next point is about cottage in
dustries. I do not know what Is the 
policy of Government m this regard. 
I: is not so much a question of the 
size of the industry or of the number 
of men employed in each unit, as it is 
a question of outlook. The industrial 
policy in regard to cottage Industries 
has been laid down in 1948 but I do 
not know if anything appreciable has 
been done -in that regard. It Is really 
a question of decontralised economy as 
acainst centralised economy. We as 
Congressmen have been accustomed to 
speak of decentralised economy as our 
creed. I would like the hon. Minister, 
or rather the entire Cabinet to decide 
whether our policy should be decen
tralised economy or whether we should 
go headlong towards centralised econo
my as obtains in European countries.

I  must mention here one particular 
cottage industry, that is the handloom 
industry. I come from a constituency* 
which IS famous for its handloom In
dustry: Shantipur and Farasdanga
handloom cloth is famous all over the 
country but today this industry 1b

practically being ruined. I would 
therefore beg of the hon. Minister in 
charge to institute e n q u i r i e s  into this 
matter and see how this handloom 
industry can be put back on its feet. 
If necessary Government should 
arrange to have smali spinning 
machines so that the handloom indus
try  may not have to depend on the 
vagaries of the spinning mills for the 
supply of yarn or for its price. This 
is a very important question which I 
would like to impress upon tlie hon. 
Minister. He should try his best to 
put the industry in order and help the 
handloom weavers.

With these few words I ooppse the 
cut motion and support the Demand.

Shri V. P. Nayar: If I remember cor
rectly, it was the hon. Member, Mr. 
Shiva Rao who said that our Budget 
was a bold and a courageous one. But 
I would say that realiy our Budget is 
a tacit confession of the impoverished 
economy of the country. It is unpre
cedented in history that a Government 
which styles itself as national, should 
allow our people to be exploited by 
foreign interests as it used to be before 
the transfer of political power This 
Government has so slovenly and so ex
travagantly mismanaged the affairs of 
our people that to millions of them 
living itself is a torture. What has 
freedom brought but desolation, des
pair, destitution, squalor and misery?
I suppose the orators of contentment 
who take their seats opposite and lisp
ing unrestrained praises to Govern
ment will not dispute this fact. In a 
country 50 per cent, of whose national 
income is contributed by agriculture 
there is no food for the people: there is 
mass starvation. In America or Eng
land where on!<y five or seven per cent, 
of the national income is contributed by 
agriculture they have enough to eat 
but it is not so in the case of India 
where the poor Indian who had only 
less Uian 1,800 calories per day before" 
the war has today only something far 
below that. I am not giving my own 
figures—these are accepted figures 
which you will get in the statistics of 
the U.N.O. The Government would al
ways attribute this impoverishment of 
oui people to the war. to partition and 
to the tremendous political! change. But 
I must submit that of all lies which 
comfort their supporters these are the 
grossest.

In this year’s Budget only Rs. ten 
crores are provided for industrialisa
tion. Every one of us knows that 
India’s industrial economy is very back
ward. It is probably the most back
ward in the world. We all know that 
in India the heavy Industries, the key 
industries are not developed. Our 
industries are still at a very very lew
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level. We are having only some indus
tries which manufacture consumer 
goods. We do not have heavy chemical 
industries, machine building industries, 
jnetallurgical or heavy engineering 
industries. We do not have any other 
key industries which would help India 
recover from this state of impoverish
ment. In the Five Year Plan aiso you

• wiH find that the industrialisation of 
India has not been given the attention 
it deserves, it is neglected. For the 
whole period of the Plan, you will find 
that only about Rs. 100 crores are allot
ted for industrialisation of the country 
at the rale of about Rs. 20 crores per 
year. You will find therein that for the 
replacement of the machinery in the 
Bombay textile 'mille itself machinery 
worth about Rs. 200 crores will be im
mediately required, if they are to be 
worked on modern standards. That 
being so, in the Five Year Plan we say 
that we are spending Rs. 100 crores for 
industrialisation. I do not know how 
this neglect be described. Government 
have absolutely neglected the indus
trialisation and left, as they say, most 
of the industries to be developed by 
the private sector. The foreign capital 
exercises a stranglehold on our econo
my. If I remember correctly, it was 
Mr. J. C. Kumarappa, the well known 
Gandhi an economist, who said that 
foreign capital was a noose around our 
Tieck. Forgetting international etiquet
te, Mr. Chester Bowles characterised 
Mr. Kumarappa as a “a very foolish 
man” for saying this. That was the 
very expression he used. Be that as it 
may, it is a fact that this stranglehold 
of the foreign capital on India’s indus
tries is more destructive to our econo
my than anything else.

Here is a document which I would 
like to quote from. It is not Communist 
literature. It is from Dr. Gy an Chand, 
who some time ago was the Economic 
Adviser to the Govemment of India. 
« e  says in regard to foreign irwest- 
nients:

“The all-important fact is gen
erally overlooked that forei^jn 
interests, mainly British, are still 
occupying a very prominent posi
tion in very important sectors of 
our national life. They are control
ling the jute, oi?i, coal, matches, 
mica, manganese, copper and ship
ping industries. In banking, ex
port and imoort trade, they are all
powerful. Even in cases where 
their investment has decreased, 
their effective control remains as 
strong as ever.”

This is from the “leader” dated the 
8th December, 1951.
' India’s industries are at present run 

With time-wom, weather-beaten and.

antiquated machinery and worked by 
sweated and exploited labour. These 
^re the ^appalling conditions in which 
oui’ industries are found today. The 
hold of the foreign capital on our 
industries is not ordinary; it is colos
sal. The foreign investments in India 
at present, as estimated by the Reserve 
Bank, are about Rs. 1000 crores. But 
in fact the actual hold which this for
eign capital has on our economy is not 
proportionate to the investment, be
cause the entire investment is concen
trated in ten or twelve industries. For
eign capital controls 88 per cent, of the 
key industries; 90 per cent, of the ship
ping industry; 79 percent, of the jute 
industry and 71 per cent, of the coal 
industry. Our Government has done 
nothing to rescue the Indian industries 
from this stranglehold.

The hon. Finance Minister said in the 
Provisional Parliament last year that 
4r» foreign-owned companies had been 
taken over by Indians at a cost of £8 i 
miMions. But the taking over was done 
at highly inflated prices and the money 
which the foreign capitalists got was 
probably re-invested in India in order 
to have a better hold on other fields of 
activity. All the indigenous industries 
that developed during the war have 
been driven to the wall. Several non- 
Indian concerns backed with immense 
foreign capital have started gigantic 
productions in this country. The Lever 
Brothers, of which my hon. friend the 
Minister of Commerce and Industry, 
has more knowledge than I, is there. 
There is Bata’s. There is Wimco^s. 
There are several companies producing 
a. variety of articles like cigarettes; 
coca-cola, boots and shoes; soaps; rub
ber goods; chemicals and others. What 
little scope there had been for indigen
ous industries has been destroyed, be
cause Indian industry cannot compete 
with the huge resources of these giant 
foreign monopolies. The resources of 
Lever Brothers, I may say, are far 
greater than the combined resources of 
all Indian soap manufacturers. Inci
dentally I may refer to the attitude of 
our Government to such foreign firms.

Some time ago, the import duty on 
copra and coconut oi?< from Ceylon was 
reduced. As a result, thousands of our 
coconut growers in the part of the 
ronntrv to which I belongr were very 
badly hit. It was necessarily a step for 
helping the soap industrialists. The 
lion’s share of the gains went to Lever 
Brothers. I want the hon. Minister of 
Commerce and Industry to show to the 
people of my State that he has no longer 
any soft corner for this soap industry 
and much less for the firm which is 
controlling it. Let him aUow our people 
to sell the coconut and coconut oil at 
better prices, so that they may at least 
earn a hand-to-mouth living.
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As far as 1 am able to see, there is 

not merely this question of allowing 
this hold of foreign capitaMsts to con
tinue, but there is a definite policy of 
permitting it to extend to new fields. 
Here, I would like to invite your atten
tion to a statement made by the pre
vious Commerce Minister, Shri Hare 
Krushna Mahtab, who said on the 3rd 
April, 1961, that since independence 
there had been 88 cases of new indus* 
trial projects, out of which half of the 
total investments were by foreign enter
prises. It is most surprising that a 
national Government, in spite ol the 
terrible loot that the foreigners com
mitted, avowed this kind of thing to 
happen and permitted so many foreign 
firms to enter new fields. Pandit 
Jaw aharlal Nehru has stated in un
mistakable terms in his book, “Whither 
India”, that if an indigenous Govern
ment were to protect vested interests, 
then the freedom of that country would 
bo reduced to a mere shadow. Later 
on, the National Planning Committee,

* which had the honour of being presided 
over by Panditji said in equally unmis
takable terms tha t the influence of 
foreign investments on Indians economy 
had warped and retarded national 
development in the country. It is an 
admitted fact that our progress has 
been arrested by the caprice of these 
dangerous exploiters.

In the foreign trade, there is no plan
ning. Government would say that it 
is all the result of a continued policy 
tha t they have. “A buoyant foreign 
trade”—that is the expression which is 
used in the journal Industry and Trade. 
But it is most painful for some of us 
lo find that India still remains a coun
try exporting over 60 per cent, of her 
vital raw materials for definite stock
piling purposes of the Anglo-American 
bloc. 59 to 60 per cent, of India’s lota'j 
exports have been to America and Eng
land. They take from us articles which 
they require for their stock-piling pro
gramme, but they do not take coir 
which they used to take before. As a 
result of this, hundreds of thousands 
of people in my parts are drifting to
wards a premature grave. This Gov
ernment has stated that they have 
noted the offers made by U.S.S.R. It 
had been very definitely stated at the 
E.C.A.F.E. Conference at Singapore, 
Rangoon and subsequently at the Indus
trial Exhibition at Bombay that Russia 
is in a position to supply the goods 
which India requires—even capital 
Machinery—either on a barter basis, or 
on the payment of any currency suit
able to India, including the Indian 
rupee. Onpe the hon* PiBance Mirdjrter 
stated that h t  has *noted* thlogp.

Subsequently, in the Economic Con>- 
ference held in April in Moscow it was 
again reaflftrmed tnat Russia was in a 
position to supply any goods to India— 
not only that* but in any currency, and 
it was alsQ assured that any currency 
earned in this cpuntry will not be taken, 
back to that country but used in this 
country itself. Probably, that also ' 
would have been ‘noted*. I wonder 
how full the note book of the Finance 
Minister would have been by this time; 
by such noting! We want to know 
what deilqlte steps the Government 
have taken* to take advantage of this 
o4er. You will find that the world 
trade today is just ten per cent, more 
than what it was in 1928. According 
to the programme laid down before the 
Economic Conference in Moscow the  
world trade will increase by two and 
a half times, and certainly India’s share 
will be there. It is such things which 
they do not take advantage of. They 
want Indian industries to be linked tô  
American and British industries which 
aim only at war and the destruction jf  
all the human beings in the democratic 
section of the world.

Sir, in foreign trade, you find that it 
is not the ordinary companies which 
exercise control. They are very huge 
and giant monopolies, like Volkart 
Brothers, Lever Brothers, Louis Drey
fus, Imperial Chemicals and ever so 
many other companies of that stature. 
You will find that India’s industrial 
policy is shaped by these people, and 
India’s export and import trade is shap
ed by these people. There is the vici
ous system of managing agencies. If 
foreign hold on our capital is not by 
itself enough, there is another hold 
through the vicious system of managing 
r.gencies. Together they exercise both 
horizontal and vertical control over our 
trade and industry. All this the Gov
ernment has taken no note of. Probably ► 
these will not find a place in the note 
book of the hon. Mr. Deshmukh! It is 
high time this indigenous Government 
should protect the indigenous industries 
of India by taking away the vicious 
ho’d of the foreign capitalists from our 
industry.

I would also in this connection re
quest the hon. Minister, as the old 
grand-mother did, not to put all his 
eggs in one basket. We must trade 
with all other countries. We must 
trade with countries which desire no< 
war and which want to help our people, 
which say that they need not even be 
paid in money, but will be satisfied 
with l?ftr1ievs aod our own currency. 
But such noble offers are thrown out 
and this Government are trying to bind; 
th«nise!v€* to the offers of tlM Angjpi- 
A nw riciw  wh0*e onltjr objsect fe
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From this very article in the Com
merce and Industry Journal^ dealing 
with industrial production in 1951, you 
will find that the encouragement of 
exports and the liberalisation of imports 
has been the policy of the Government. 
I ask the Commerce Minister what is 
the result of this liberalisation of im
ports and encouragement of exports. 
What is the amount of money which 
we have lost in this trade? What is 
the adverse balance of our trade for 
the past two years? Forgetting all this 
he would say “Here we are in a buoy
ant condition” !

Out of India’s total Imports you will 
find that about 60 per cent, are still 
covered by manufactured goods, im
ports at very highly inflated prices. 
Vou do not find any capital machineiy. 
What is classed as ‘machinery’ is not 
worth the name. It comprises of things 
like oil engines, expeliers, cycles, spare 
parts, machine tools. AU these are 
classed together as ‘machinery’. And 
even then of the imports this covers 
only 20 per cent. India needs vitally 
certain industrial plants. If I remember 
correctly, we hav0 got about 27 crores 
of horse power to be harnessed in India, 
from our Riven. This perhaps is only 
second in the world. I t  is not easy for 
any other country to waste such huge 
water power resources. We require so 
much of capital machinery. Bombay’s 
textile plants themselves require machi
nery, for replacement of their anti
quated and dilapidated machinery, 
worth about Rs. 200 crores. At this 
stage our import is confined to below 
20 per cent, for machinery, and under 
"machinery* what we get are things like 
cycles and spare parts. That is the 
policy of the Government.

And what do we export? We export 
very vital articles; Jute, all our mona- 
zite for atomic bombs, and every other 
thing which, if used with inteUigence, 
with a plan, with a love for the country, 
vdth a determination that the peo^e 
of this country who have all these re
sources should not suffer and starve by 
the million, Will help us much. After 
the Five Year Plan, after spending 
Hs. 1,500 crores, where are we going to? 
We are going to the position of 1939. 
That is what Government say. What 
was our condition in 1939? Can we 
compare its worst nature with the T>osi- 
tion m any other country in the world? 
Ours certainly was the worst lot in the 
world in 1939.

I would .submit that Drs. Aykroyd 
and Rajagopal, who were connected 
with the Government of India on 
nutrition, had drawn a painful picture 
of what our condition was in 1939. This 
is what they say. They examined 
several school children and infants and 
found that 14 per cent, of our school-

going children had symptoms of food 
deficiency; added to that, another 6.4 
per cent, had Phrynoderma; 9.2 per 
cefit. had Angular Stomatitis; and 3*8 
per cent, had Bitot’s spots. These, are 
the statistics given by the experts on 
nutrition with the Government of India, 
and not by Communists for propaganda. 
I should say that 3.6 millions of people 
in U. P. were suffering from night 
blindness due to malnutrition. That 
was the condition in 1939. Is that the 
condition we should attempt to reach 
after spending Rs. 1,500 crores and 
after going through five hard years of 
toil and strain and starvation? If that 
be so, I cannot say anything about 
their patriotism.

Mr, Deputy-Speaker: He may con
clude his speech now. He will have a 
number of other opportunities to speak.

Shrl E. K. Chaadhury: No, it is not
I have to conclude and I do so, I 
thank you Sir, for the opportimity given 
to me.

Shri L. N. Mishra (Darbhanga cum 
Bhagalpur): I rise to oppose the cut
motions of hon. Members sitting op* 
posite to us and to support the Demands 
on Commejrce and Industry, because I 
Ifeel ^fthat stimulus* to production at 
home and encouragement to foreign 
trade with the maximum possible em
ployment and the least internal sacri
fice has been the very basis of the 
policy of our Government. There has 
been increase in the activities of our 
foreign trade in the past two years, 
and with the inception of the new Gov
ernment in our country the direction of 
their activities has been towards the 
development of production at home and 
the encouragement of international 
trade.

We see that compared to the figure 
of 1950, in 1951 there has b ^ n  enor
mous increase in our imports and also 
in our exports. The imports figure 
from Rs. 430 crores has risen to Rs. 614 
^ores, and the exports figures from 
Rs. 493 crores has risen to Rs. 700 
crores. In regard to import policy, our 
first preference has been to import capi
tal goods, and in our export policy we 
have tried to liberalise the procedure 
of licensing and the exports had also 
risen to a considerable degree. We see 
that the foreign trade has not been 
confined to a particular country or a 
number of countries only. It has been 
tried with the fullest and freest ex
change of goods and services, with all 
the possible countries of the world. 
Therefore a step has been taken to
wards multilateralism instead of bila
teralism in regard to our trade. There 
has also been an all round increase in 
production at home, for example in 
jute, cotton, steel, cement and coal 
and these show impressive figures in
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[Shri L. N. Mishra] 
the m atter of production. Quite a num
ber of new commodities are being pro
duced in our country and many new 
industries have been started all over 
the country and all these give a fillip to 
the m atter of production in our country. 
It is a fact the year 1952 has not been 
favourable to us in the m atter of 
balance of trade. This is so because 
of our import of foodgrains and essen- 
tialj goods to an unprecedented 
quantity. But it is a matter of en
couragement that our trade position 
with Pakistan has been quite encourag
ing this year, which hitherto was not 
favourable for us. The results achiev
ed in Labour management relations are 
b3̂ no means small and every eifort 
has been made to stop unemployment 
by producing more and by giving en
couragement to production. Encourage

' ment to production has also been given 
with the idea of fighting the inflation
ary trend in our economies. We have 
good many results achieved this year 
also.

Before I refer to any other point, I 
would like to mention about the Tariff 
Commission. We expect that with its 
quasi-judicial powers, it wiil be . able 
to give protection and if necessary 
spoon-feeding also to our infant indus
tries. I hope that this new body will 
be able to do something concrete and 
useful.

I will now refer to a very important 
industry of our country. To my mind 
it has come to the parting of ways be
cause of the complacent attitude of 
our national Government. I mean jute 
industry. From whatever stand point 
we judge the amount of capital invest
ed, the employment that it .affords to 
?iabour and the foreign exchange that it 
earns, contribution that it makes to 
national income and Government reve
nue, jute industry occupies a very im
portant position in our national eco
nomy. So far as the question of earn
ing hard currency is concerned, jute 
ii> perhaps second to none in our indus
tries. Although after partition It has 
been very seriously affected. It still 
occupies a very important position in 
our national economy. Since It is a 
dollar earner, at times it has been an 
alternate bread winner also. Unlike 
other industries jute Mke cotton has 
two aspects, agricultural and manu
facturing. Here I will try  to concen
trate on the agricultural side of jute, 
being associated with the Ju te Growers’ 
Association of Bihar. I may say that 
the interplay of economic forces In the 
country and the complacent attitude of 
Government have brought a very bad 
day for the jute cultivators in the 
country. The prices during the last 
five months have fallen much below the

rock bottom and the ruling prices in. 
the market today are much below the 
pre-Korean prices; they are un- 
remunerative and are hardly sufficient 
to meet the cultivation cost of the agri
culturists. Before I make a detailed’ 
survey of the condition of the jute grow
ers, I would like to make a reference 
to the situation that we had after parti
tion and the glorious part played by 
the jute growers of the country to 
fight out the crisis. The partition of 
the country deprived us of 72*3 per 
cent, of acreage under jute cultivation 
and 73*4 per cent, of the tot^l yield 
of jute leaving all 112 jute mills with us. 
The problem was of a serious shortage 
of raw jute. It was a very bad day for 
our country when the production of 
raw jute in our country was hardly one 
and a half million bales against the 
modest demand of our mills of about 
five and a half million to six and a half 
million bales. At that time it was 
openly predicted that the Indian jute 
industry would be starved to death, 
but the cultivators of our country 
accepted the challenge of the day and 
they responded to the national call of 
honour to fight out the crisis. The culti
vators tightened their belts and in the 
course of only two years 1949 to 1951 
there was an overall increase of 30a 
per cent, in the production of jute. We 
saw the acreage under cultivation of 
jute rose up from 6*5 lakh acres to 
19*52 lakh acrts and with production of 
only 15 lakh bales more, we shall be 
self-sufficient in jute.
11 A.M*

I may frankly say that this has been 
achieved only by the drive and initia
tive shown by the cultivators on the 
call of the National Government of the 
country. But the irony of fate is that 
the jute growers are the most neglected 
people today, and they have been de
nied necessary incentive by the Cov- 
emment. I know jute industry has a 
romance of its own and the progress 
of the industry has been inter
rupted times without number. 
Only the last war lifted it from depres
sion. But the situation is nol the same; 
we cannot be silent spectators to the 
situation and watch the developments 
that are taking place in jute. I have 
no doubt that any negligence shown at 
this moment will give a jerk to our 
national economy. So I plead for a 
State intervention in the m atter of 
jute. It is needless to say that the 
jute cultivators have been h it hardest 
and the incidence of the fall in prices 
has touched the general growers in the 
country. The ruling price of jute to
day in the markets of Bihar and Ben
gal is not more than from Rs. 18 to 25 
a maund while the cost of production 
varies from Rs. 26 to Rs. 32 a maund. 
Hence the price of raw Jute is much
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belgw cost of production. The
reduction and later removal oi the ex
port duty on hessian has faiJfid to res
tore confidence in the minds of foreign 
purchasers. There is complete lack of 
interest shown by them. The market 
has faUen and is hardly able to recover 
from the setback since the local pur
chasers are also sitting out of the 
market.

Before I come to the effects of the 
prices ruling in the market, I wish to 
make a special reference to the con
dition of the jute growers in Bihar. I 
must say that their condition is far 
worse than that of the growers of other 
provinces. The condition of jute grow
ers of our country is bad and the con
dition of the growers in Bihar is mucn 
worse. Lakhs of bales of Bihar jute 
are glutted in the markets of Calcutta 
but there are no purchasers. Bihar jute 
is looked upon with contempt by or
ganised bodies such as the Jute Mills 
Association and individual buyers. 
The condition of Bihar jute is bad on 
account of the fact that Bihar has 
no manufacturing centre of its own and 
then the transport cost too is high. 
Only cartage to markets comes to 
Rs. two to three per maund and with 
this heavy transport cost added to the 
price of jute, the Bihar Growers are 
unable to compete with the Jute market 
of Calcutta. I may say undivided Ben
gal could develop the jute cultivation 
and industry to unchallenging degree, 
because it was nearer to one of the 
most important jute manufacturing 
ce ntres of the world, namely—Calcutta. 
The River Hooghly provided cheap and 
quick means of transport to jute of Ben- 
c;al and it was in the interests of \)\e 
jute  growers themselves to develop the 
ren tre  there. I would suggest that a 
few jute mills may be erected in Bihar 
to provide an incentive to the jut.e 
growers. So far as transport is fun- 
cerned, I may suggest construction of 
a few light railways in the interior of 
Bihar just as it has been done in the 
case of sugarcane growing areas and 
the coal mines of Bihar.

Coming to the general question of the 
prices of Jute, I must say that this 
shock to the jute industry has come 
at a time when the cultivators decide 
the acreage to put under the different 
crops and also jute. The shock came 
in the month of March-April, and it has 
shaken the confidence of the jute grow
ers. I am very much afraid about its 
result on the production of jute In the 
next year. It will be no wonder to me 
if the jute growers go in for substitute 
crops in the near future. When I talk
ed with a number of jute growers in 
Bihar. I found they were anxiously and

eagerV looking for substitute crops. I 
would urge State intervention if any 
recovery is to be brought about in jute 
smae it is now obligatory on the part 
of the State to guarantee at least re
munerative prices to the jute growers. 
I may make one thing clear. I am not 
in favour of very high prices for jute 
since a very high price will reduce the 
consumption of jute goods itself in \mQ 
countries abroad and they may go for 
its substitutes, for which they are very 
anxious. What I suggest is that India 
should fix a minimum price for jute, 
keeping in view the cost of cultivation, 
the cost of living index, etc. I may say 
that our neighbour Pakistan has already 
fixed a minimum price for jute. That 
would ensure a certainty of market and 
avoid a future gambling in jute. If 
we want to keep the jute growing in
dustry going on and make India self
sufficient in jute, this is the only way 
to stop the crisis that is coming fast in 
the case of this industry. I may say 
that the price incentive has been the 
most important stimulating factor in 
the increased production of jute in 
India. Therefore, it will not be a wise 
thing to make the jute cultivators sus
picious about the future of jute and un
certainty of its market. In view of the 
increase in indigenous production, 1 
would also request a change in the 
import policy in respect of jute with 
Pakistan. I think there should be res
trictions on the import of jute from 
Pakistan henceforward.

Finally I wish to say that today this 
is not a question concerning a parti
cular class of jute growers or the jute 
buyers. It is a national question. So 
I plead for a discussion and tackling of 
this question on the national level and 
not on a particular level of an indi
vidual or a class of growers or manu
facturers. The needs of national de
fence demand that the jute industry 
should be kept going on even if its 
operation be not much remunerative.

Shri Rajagopala Rao (Srikakulam ); 
I thank you for giving me an opportu
nity to speak on the Demand under the 
Head “Commerce and Industry’\  Like 
the textile and sugar industries, the 
jute industry is a very important one, 
and Government must protect this 
industry as they are protecting the cot
ton growers and sugarcane growers. It 
is a pity that the jute market Is ruled 
by the jute millers, the merchant-cum- 
brokers who through the millers pur
chase the entire stock. Both in the 
case of the textile and sugar industries. 
Government have constituted a Board 
for fixing a price for the raw material 
after taking into consideration the 
labour involved, the cost of manure,^ 
and the cost of cultivation, and for fix
ing the price of the finished products, 
after allowing a fair margin of profit.
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There is no Board for the jute trade. 
Nobody knows what profit the miller 
gets, and whether the jute growers are 
sufficiently paid for their raw material. 
They have a pecuMar system of pur
chasing the raw material which should 
be done away with immediately in the 
interests of the trade and the country 
at large. What is the ratio of profit 
earned in the process of manufacture 
of the finished goods? After all, we 
have got 120 mills; but the growers of 
ju te are many millions. Their interests 
are not safeguarded to enable them to 
maintain themselves and grow more 
ju te  and supply the mills with jute. 
We should remember that the jute 
growers came to the rescue of the trade 
and the country at a time when we 
were faced with shortage of jute as a 
result of the Partition of the country. 
Thanks to the efforts of the Ministry 
of Food and Agriculture, the ‘Grow 
More Jute* campaign was a success 
within a period of three years, with 
the co-operation of the jute growers. 
To let them down now badly is a great 
sin both by the-Government and the 
millers. This would nip the jute grow
ing industry in the bud and the culti- 
vatofs would lose confidence in the 
millers and in the Government. The 
policy of growing more jute is a suc
cessfuL one; it should be maintained 
now. I suggest the constitution of a 
Board as in the case of the textile and 
sugar industries. This Board may deal 
with the question of the cost of the 
raw  material, labour involved in the 
manufacture, a fair margin of profit to 
the millers, etc. The Government help
ed the industry by Imposing control on 
raw  material when the millers made 
representations, removed the export 
duty on their representation and re
moved the export restrictions on» their 
representation; again they reduced the 
working hours on their representation, 
allowed the millers to sell at their will 
and purchase the raw  material at their 
will. By the strategy of the millers, 
the price of the raw  material is kept 
down this year. It is only fair tha t the 
Government should now come to the 
rescue of the millions of jute growers 
by fixing a minimum price for raw 
jute as they fixed a maximum price 
then, and by immediately constituting 
a Board to safeguard the interests of 
the jute growers and millers. *

Incidentally I would mention that 
the lute growers of our part have been 
let down very badly. They purchase 
raw jute at Rs. 18 at their mills and 
sell finished products at the rate of 
Rs. 130, making a profit of nearly Rs. 40 
to Rs "0. Are not the growers cheated. 
If I may use the word? After all, they 
are not getting their cost of production.

When the foreign buyer is wiliing to 
purchase this variety at Rs. 50 per 
maund, why should not the millers pur
chase at least at that rate, even if they 
do not pay a better price to the jute 
cultivators who came to their rescue 
at a time when the whole industry was 
facing a deadlock.

It is up to the Government to safe
guard the interests of and do justice 
to the jute growers and thus come to 
the rescue of millions of jute growers, 
by giving them urgent relief either by 
fixing a minimum price or allowing 
them to export. In view of the fact 
that a fresh crop is arriving in July- 
AuguSt, if even these millers refuse to 
take the old crop, the whole economy 
of the area will be shattered.

Shri Ragbabachari (Penukonda): I
am thankful for the opportunity to 
speak; but more than that 1 must make 
use of this opportunit3^ *

I am not an economist or a specialist 
to criticise or meike suggestions to the 
Ministry as to what is best for the 
country; but I, as an ordinary citizen 
of this country, have lived in tne. coun
try  and studied the politics and also 
the course of the political history. There 
is one thing which comes to my mind, 
and that is, that when the old regime 
was here, we always complained that 
commerce and industry were not 
carried on in the best interests of 
Indians, i.e., ourselves; and even today 
we find the situation not much changed. 
I say this because we did contribute our 
little mite to the change of that old 
regime. We did it not with a view to 
simply satisfy other people, but that 
the country really should have the 
benefit of self-government. And we 
And that the situation has not changed. 
Is it not really a m atter for great dis
appointment? As I said, I am only 
speaking from this point of view.

What was the principle that guided 
the old Government in the country? 
That was to exploit the Indian popula- 
tkm, its raw  products and everything 
for the benefit or the advantage of the 
foreigner. And today, in place of the 
foreigner, I am sorry to say, the capi
talist has come. The question is: Well, 
is it that for which we worked, and 
what is the genius of our country? For 
what is it that we struggled, and what 
is it that our Constitution says we will 
have? The Constitution does enjoin a 
statutory duty upon the Government 
that the means of production as well 
as the produced goods should be dis
tributed so as to establish social justice 
and equality. And have all the means 
of production now been so distributed, 
and not concentrated, and is that the 
thing for which we asked and which 
the Constitution provided? Therefore,
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the whole point of disappointment has 
been that the change of Government 
has not really all'ected or benefited the 
country.

I will take an instance and point out 
that the real thing that should guide 
Government must not be centralisation 
of industries. but decentralisation. 
These are ordinary words, but what is 
•decentralisation? What you find today 
is centralisation: What you find is that 
the capitalist is sharing enormous pro
fits and that is a thing that comes out 
of what is caMed centralisation. And 
decentralisation will mean carrying this 
means of production to the villages, to 
the  agriculturists, to distant places, and 
not centred in urban areas.

We know that this concentration of 
industry always produced innumerable 
■evils along with it. And this was a 
system when possibly industrialisation 
began in the foreign countries with 
steam  power, and there was some need 
for centralisation by concentration and 
so on,— n̂ot when electricity and other 
facilities can be made available in 
every village, home and cottage. And 
again, if this kind of centralisation or 
concentration should go on, we have 
labour problems, agitation, strikes and 
then providing housing accommodation 
for labour, and all kinds of complica
tions which have really engaged all the 
resources of the Government and the 
country. And all this means a charge 
Against the poor man’s contribution of 
taxes. Therefore, decentralisation is 
thti only thing, and so far as that decen
tralisation is concerned, what we would 
ask is that so far as large-scale indus
tries are concerned like textiles etc., 
the thing would be not to encourage 
the same kind of thing to grow, but to 
decentralise, and then take it to the 
homes of the^VilLagers and this can cer
tainly be done.

I may make a suggestion. Crores of 
rupees are required now to replace the 
machinery producing textiles, as all 
these things are outmoded; really the 
capitalist does not want to invest and 
renew so long as he finds that Govern
ment is there to encourage and take 
the product at the cost he dictates. 
Otherwise, he will close the milL and 
say there is no production. Next you 
«ay, “what is the m atter”, and then the 
price is fixed. What was the price a 
lew months ago of a coarse cloth? Next 
time when it is stamped, it goes higher. 
Therefore, how long is this kind of 
thing to go on? You have to check it 
and then see that this machinery is not 
really antiquated but eflficient and 
modem.

When you should really make all this 
change, why not you think of decen
tralising or do research in that line. In

fact, there is a note .Iti the Commerce 
Journal that they have invented some 
kind uf small spinning machine. That 
is what I read. If a small suitable 
machine can be manufactured and 
distributed, and worked with electri
city, almost every village, every home 
can produce textiles, and the yarn. That 
is what should be done, and if this is 
not done, the thing we are sulTering 
from will go on. That is so far as this 
centralised industry is concerned.

I have already said I speak as an 
ordinary man, as it strikes me. I have 
always thought that the capitalist, the 
rnill owner has been able to influence 
the controlhng and de-controiUng, say, 
of textUe goods. Every time control 
results in benefit to him; decontrol at 
another time results in the same bene
fit to him. In fact, it looks as if it is 
not the Ministry that is controlling and 
^controlling, but the capitaUst himself. 
All what we as consumers are concern
ed with is that this should not be per
mitted to go on.

Then there is some claim made—I do 
not deny it either—that you have in
creased production of consumer goods. 
I have seen it. What are the consumer 
goods that you have produced more? 
Textiles you have produced more. I 
nnd that all this producing more has 
really resulted in destroying some other 
thmg. For, in this world, no thing can 
be produced out of nothing. IWngs 
must be produced out of something. 
And when textiles go on being pro
duced and you produce more cloth, you 
want more cotton. And when you 
want more cotton, more lands which 
grow food have to be diverted for the 
growth of cotton. Take another in
stance. You produce more of sugar. 
Sugar reqmres cane, and cane is grown 
in fields where originally they did not

c r o p s .
T ^ r e f o r e ,  i t  i s  n o t  th e  p r e s s u r e  o f  
jw p u la t io n  o r  t h e  in c r e a s e  o f  p o p u la 
t io n  th a t  i s  r e a l ly  t e l l in g  o n  th e  c o u n -  
W  s  ^ r t o m y  in  th e  m a t t e r  o f  fo o d .  
I t  IS t h e  BO-caUed in c r e a s e d  p r o d u c t io n

toat increased production is not neces- 
saiy, but the question Is, is that a 
matter on which we could congratulate 
oureelves, or is it a m atter for regret 
that you have produced destruction on 
the other side on the same scale. Then 
take another instance. Where the 
country used to depend on its own gur 

created an artifl- 
a rise in its 

9 T sugar, is it really produced 
f import sugar

froni outside, it can be purchased nt a 
much cheaper price than the one at 

"s today. Then 
what is the effect this policy produces 
on employment in the country. Our
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country is already an unemployed one. 
Millions of people are without emf- 
plojTTient, and if you add more to the 
unemployed, you produce more unem
ployment, more hunger, and more 
mouths to be fed. I'here are other 
items of production. We have produc
ed engineering industries, and goods, 
electric fans and all kinds of things. I 
have seen an elaborate list, and one 
thing that strikes my mind is that all 
these things that have been produced 
are goods meant to serve the needs of 
the urban population. They are not 
the things which are required by the 
common villager. Therefore, this kind 
of production will not really satisfy the 
country, will not really carry the coun
try anywhere.

Coming to the other industries, name
ly the smaM-scale industries, the cot
tage industries and so on, the Constitu
tion does lay a statutory responsibility 
on the State that they da encourage 
cottage industries. No doubt, it is shar
ed between the State and the Centre, 
as has been admitted in the report it
self. As regards the cottage industries, 
what is it that the Government has 
done. I read the Five-year Plan also 
rather carefully and anxiously and I 
hnd that the report says that there are 
certain difficulties in the way as to 
why the cottage industries are not pros
pering to-day. They have only stated 
the? difficulties, no solution has been 
attempted. The solution, to my mind, 
is that there must be an organisation 
of these small industries, and Govern
ment should be prepared to help them. 
But does the responsibiLity of the Gov
ernment cease there? They ought to 
discharge their responsibility by not 
only helping the organisation itself, but 
by enabling them to create more. It is 
not simply a case of somebody being 
pushed up or out. The Government’s 
attitude with regard to these small 
scale Industries seems to be that as 
between the large scale and the small 
scalis Industries, there is no conflict, and 
that they are all complementary. That 
is how they put forward a theory. But 
the fact is that there has been a direct 
conflict between the two; one does 
harm the other. Take the textile indus
try for instance. As you go on produc
ing more in the mills, the handloom 
weavers are without food, without em
ployment and without any encourage
ment. What is it that you have done to 
ameliorate their condition? It is said 
that the Indian mills produce all that 
they are required to do, and that the 
hand’oom weavers produce about fourth 
O'- fifth of the cotton goods in the 
country. Why do you not make them 
produce more, instead of starving t h ^  
without yam ? Why not restrict the

production in the mills in order to pro
duce things which are and can be pro
duced by the handloom weavers? There 
appears to be a notion that the mills 
and the handloom industry are comple
mentary. But actually they are work
ing in opposite directions. There are  
millions of people in this country who 
live by this handloom industry. Al
most every twelfth man that you meet 
in the street is a handloom weaver, and 
in my district each Taluk headquarter 
has got about 3,000 to 4,000 looms. And 
now all these handloom weavers are 
without occupation.

Now about the wool industry. I am 
very pained to see that large quantities 
of wool are exported as raw material 
outside the country. What steps have 
the Government taken to colour and 
soften the woolt in our own country, 
by means of their research?

Next take the case of these oil-ex- 
pellers. We are having oil-expellers, 
vanaspati and all kinds of 
things. How has it affected the coun
try ’s economy? It has made people 
grow more groundnut. And when they 
grow groundnut, food naturally is 
elbowed out, and aLl that is produced 
is done in concentrated places.

I do not know how many tins of 
kerosene oil you are importing into 
the country. Is there any plan, has any 
serious consideration been given by the 
Government to design a lamp that can 
be burnt by the ordinary oils that we 
have in our villages. And when the 
All-India Village Industries’ Association 
does discover or attempt a new kind 
of lamp, have you given it any help or 
subvention or any kind of subsidy?

In the case of Khadi again, the cloth 
which all of us are putting on our 
body, I am pained to read here and 
there that this Khadi is not an econo
mic proposition. Where did you get 
this new idea of economics?

Mr. Deputy-Speaker: Hon. Member 
nnay kindly address others. I am not 
responsible for it.

Shri Raghabachari: I am to address 
others through you, Sir. What I say 
to you must go to other people who 
hold this dangerous policy that khadi 
is not an economical proposition. To 
my mind, it has come as a great sur
prise to be told that it is not economical 
while Ghandhiji did show and point 
out with figures that it is a wonderfuUy 
economic proposition in the peculiar 
circumstances of our country. Econo
mics is that which produces occupation 
in an unemployed country, economics 
is that which results in some kind of 
production, economics Is that by which 
a lazy man or an unemployed man caii
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use his time for a few minutes every
day to produce something that will be 
useful. Is that not economics? If the 
members of the Goveirment feel really 
that Khaddar is not economical, by all 
means let them discard it from this 
country, let them not put it on their 
bodies, and try to get some sort of 
political prestige. Let them have it on, 
ii' they really feel convinced that 
khadi is really economical ond useful. 
If it is so, let them encourage it and 
enable the khadi -industry to produce 
more. But what is it that the All India 
Spinners’ Association have got from 
ihe Government today? Not even a pie. 
Is that the thing for which you are 
tu be congratulated? I can multiply 
instances like this. To my mind, it 
looks as if there has been no policy at 
all with the Government so far.

Mr. Deputy>Speaker: The hon. Mem
ber must wind up now,

Shri Raghabachari: Thank you.
It is these things that pain me. 

Again, when we come to imports and 
exports, it is equally 'painfull to see 
that hundreds of items are imported 
into this country without which we 
can get on. 1 ask, why do you import 
rubbish things and stuff? We go to 
Connaught place and we see all rub
bish things there. I was one day sur
prised to find some kind of clothing 
with lewd pictures, when I was moving 
about in the streets. It is awful. I do 
noi: know why ‘these face-powders, and 
this fashionable stuff are imported. 
Docs this country......

Mr. Deputy-Speak'er: They are not
intended for men.

Shri Raghabachari: Women are the
greater section of our population and 
v;omen bring up our future generation 
and if you put into the market these 
fashionable stuffs, then woe be to the 
country. Your import poMcy must be 
such that ever3Tthing without which we 
can go on, you must not Import. I say 
with all earnestness that your import 
policy must not be guided by any other 
consideration, but by this main con
sideration.

Again, we import cycles. You have 
a new weapon of ‘protection’. You 
begin to give this protection 
after large stocks of cycles have 
been imported. When somebody 
starts manufacturing cycles, then 
.vou say 'protection*. Have you 
any control over his production, the 
standard and the quality of his pro
duction and the price he fixes for ttie 
stuff he wishes to sell? These are the 
things which really m atter and not pro
tection merely. If you give protection, 
you can certainly be praised but does 
It really help and aid the country?

Therefore, this import and export policy 
and the protection policy must also be 
handled very carefully.

Today I was surprised to find in the 
papers that there is a lack of policy 
in the new announcement of the Minis
ter—what should be imported and what 
should be exported. I understand that 
last year a gentleman imported 2,000» 
tons of sulphuric acid while the coun
try ’s requirements in a year was 
about 200 tons. Why did you permit
2.000 tons of sulphuric acid to be im
ported? So that the man will have the 
whole thing and then go on having his 
own deal?

These are some of the things I wanted 
to mention. As the Chair has already 
asked me to wind up, I will say this. 
For the sake of the people to exercise 
your powers only in the interests of the 
country, that of the ordinary man, and 
carry the means of production and dis
tribution to the vil’iage, decentralise 
end not centralise it, and then import 
only those things without which we 
cannot do. Your import policy must be 
guided only by this consideration and 
not by any other. Then alone you will 
gain popularity and appreciation of the 
vast section of our people, the dumb 
millions of our people who are entrust
ed to your care. If you do not use your 
powers in that way, then it will be dis
appointment; not only disappointment, 
there will be no peace, there will be no 
prosperity in this country. I earnestly 
appeal to the Minister in charge to keep 
this policy or this philosophy in mind 
rather than be guided by momentary 
considerations.

Shri G. D. Somani (Nagaur-Pali): 
There is a lot of adverse criticism of 
the way in which the Indian industries 
are functioning, both in the House as 
well as outside and whiLe most of it 
may be exaggerated or ill-informed, still 
I quite admit the shortcomings and 
weaknesses of those who are in charge 
of the management of industries. In 
the short time at my disposal I do not 
think I will be able to say anything 
about that criticism, but I will only con
tent myseLf by drawing attention to 
certain broad features of the important 
role that these industries under the 
management of private enterprise have 
played in building our national econo
my and the still more important role- 
that they are destined to play in the 
future development of the country.

I would like to give you a few figures 
which show how in spite of formidable 
odds and difficulties, the Indian indus
tries have grown and developed to the 
extent to which they are existing to
day. The history of the development 
of joint-stock enterprise in our country 
is of recent origin and we find that th e
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iiumber of joint-stock companies has 
gone up from 1360 in 1900 to 22,674 in 
li#48 and the paid up capital Irom 
Ro. 36 crores in 1900 has gone up to 
569 crores in 1948. This paid up capi
tal does not take into account the capi
tal that was lost by certain companies 
ceasing to operate which runs to about 
175 crores Irom the year 1918 to 1948. 
It may also be mentioned that the paid 
up capital of an industrial undertaking 
is only a part of the capital required 
and much more capital has to be em
ployed for the smooth functioning of 
th*> industries. According to an esti

m ate , something like Rs. 1200 crores 
were invested in the industrial sector 
in 1948. It has also been estimated that 
the total contribution to the gross 
national production in 1947 by the pro
duction of Indian industries was about 
Ri; 1243 crores and the total wage bill 
iilso in the same year was in the 
neighbourhood of 250 crores. Over and 
.above these figures, the achievements 
of our industries like textiles, steel, ce- 
irent, paper and sugar will show that 
■our country has not only become self
sufficient in the matter of its essential 

; requirements but many of our industries 
have also been able to build up a very 
valuable export trade which is helping 
our balance of payments position so 

-considerably.

Now so much for the achievements
• of the industries so far. What is the 
position about the future? In the 
Five Year Flan we find that the re
sources of our Government are to be 
utilised only for the development of 
agriculture, Irrigation and power, and 
the field of industrial development has 
been almost entirely left open to pri
vate enterprise, subject of course to 
certain restrictions and regulations es
sential for the development of the 

•country. Now, it is in the context of 
the achievements of the private indus
tries against heavy odds and it is in 
the context of the future role that they 
are to play in nation-building that I 
want that the Government and the hon. 
Members who day in and day out critl- 
cise the working of the industries, 
should have a sympathetic understand
ing of the difficulties under which the 
industries have grown and under which 
they are working today. You are all 
aware of the anti-national and step
motherly treatment which the Indian 
industries used to receive from the for- 
eî ?n Government. Moreover, the de- 
pres.sion which developed In early 
thirties and which continued right up 
to the beginning of the second world 
war also had its adverse repercussions 
on the development of industries. Over 
:and above that though conditions did

favourably materialise in the war, 
several other comolicated problems of 
the war period and poLlvvar and post
partition period arose vviiich created a 
lot ol formidable diiliculties in the path 
of the smooth functioning of the Indian 
industries. And when in spite of those 
diiliculties today the industries can 
claim to be self-sutncient not only for 
our internal requirements but also are 
able to cater so substantially for the 
export trade, certaiply it is something 
which has to be viewed in its proper 
perspective.

Other day the hon. Member from 
Maharashtra, who is one of the most 
senior Members of this House, and who 
is also an ex-Member of the Govern
ment of India, Ughtly posed a question: 
“What difficulty was there for the Gov
ernment of India to take charge of 
the 400 and odd textile mills in the 
country?” I do not want to remind him 
of the various cases—to use a mild ex
pression—of inefficiency and mis
management of the few Government 
undertakings which are under their 
control. (An Hon. Member: Sholapur 
Mill?) But I would like to draw the 
attention of the hon. Member to the 
feet—of which he himself should be 
more aware than anybody else—that 
there is a lack of really efficient, able 
and honest personnel with a Govern
ment and that the Government’s hands 
are too fuM with the solution of the 
various problems with which they are 
confronted, and it is under the stress 
of such circumstances that even the 
talk of nationalisation has receded into 
the background. May I also remind 
the hon. Member that the Government 
of India had an opportunity to take 
charge o f 'a  textile mill in the period 
when the hon. Member was a dis
tinguished member of the Government 
of India, and they rightly chose to 
hand over the management of that 
textile mill to another private Indus
trialist.

The hon. Member pleaded for stricter 
controls and a more rigid regimenta
tion of trade and industry. I can only * 
say that control is a very controversial 
matter, and, being an interested person,
I am hardly competent to say much 
about this issue of controls. But speak
ing from the viewpoint of industry alone 
1 may frankly admit that In a falling 
market sometimes these controls are a 
sustaining factor and to that extent are 
helpful to industries. But what I want 
t-) submit is this. Speaking ft*om the 
common man’s point of view, and look
ing to the present condition of the fal
ling market, when the supply position 
has considerably eased. It seemed that 
the whole approach of rigid controls 
and rigid regimentation and all that 
the hon. Member pleaded lor the other
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day was very much divorced from the 
realistic and practical approach which 
one could have expected from such a 
senior Member. ‘

I have to draw the attention of the 
Hon. Minister for Industry and Com
merce to a few important points about 
the difficulties from which the industries 
have been sufltering. The first question 
that I want to raise is about the fixing 
of prices for the controlled industries 
from time to time. I am quite in agree
ment with the policy of the Govern
ment to keep the prices at as low a 
level 9iS may be reasonably consistent 
with the other factors of the situation. 
What I want to submit is that the en
forcement of prices on an artificially 

 ̂ low level defeats the very object which 
the Government have in view. Ex
perience has shown that the consumer 
does not benefit from these prices which 
exist merely on paper. Government 
revenue suffers, the honest mlllowner 
suffers, and the consiuner does not get 
those goods at those prices, and the pro
duction is adversely affected, and em
ployment also is adversely affected. 
Therefore, I submit that in the long run 
it is only increased production which 
can solve this problem, and increased 
production will only be possible if the 
Government pursue a policy of giving 
economic prices to the industries. Time 
will not permit me to give many in
stances to show how the industries have 
been unfairly treated in this matter of 
prices, but I will still quote one or two 
instances. It was in the latter part 
of 1949 that the four per cent, voluntary 
c’ul was accepted by the textile industry 
with an assursmce from the Govern
ment that there would be a correspond
ing fall in the manufacturing charges 
through bringing about a reduction in 
the prices of foodstuffs and other 
materials. Those assurances never 
materialised, and after a series of re
presentations although that cut of four 
per cent, has been partially restored, 
still a large variety of coarsc and me
dium goods and the entire range of 
Hne and superfine goods still remain 
subject to that cut for which there can
not be the slightest justification. Then 
I may also draw attention to the reten
tion prices for steel; this issue has been 
^ d e r  consideration for quite a long 
t:rne. but no decision has been announc
ed Similarly, I want to draw the atten
tion of the Minister to the various con
cessions as regards depreciation which 
have been allowed to the new units. 
But unless those new units are allowed 
to earn sufficient to make provision for 
depreciation on that basis, those con
cessions become meaningless. What I 
want to submit is that in formulating 
the price policy for the various control
led manuf^ctufed goods attention should 
be given to the economic aspect of the

problem so that from the long-term 
point of view production will not only 
be jnaintained but increased, which will 
in itself solve the problem which the 
Government is facing today.

In this connection I may also refer 
to what the hon. Finance Minister said 
the other day in the course of his reply 
to the general debate. He said that a 
reduction of ten to fifteen per cent, in 
the manufacturing charges could be • 
breught about by methods of quality 
control and other technical measures.
I really welcome this, and I feel that 
the advice has come at a very right 
moment. We know that during the ten i 
years or more when the ..industries 
more or less enjoyed a boom period 
there has been a lot of inefficiency or 
slackness in management, and it is in 
their own interest if not of anybody 
else that the industries should explore • 
all possible avenues of reducing their 
manufacturing costs by bringing about 
better management and better efficiency 
by so many ways open to them. In 
view of the fact that there is no longer 
a seller’s market and that the industries 
have already to compete in the world 
markets and also in the internal mar
kets, I am quite sure that the industries 
concerned are already engaged in set
ting their house in order and in explor
ing all possible avenues to ensure that 
their manufacturing costs are reduced 
to the minimum. Of course there are 
limitations. There are limitations from 
the side of labour so far as rationaliza
tion is concerned. But in spite of that 
I want to assure the Finance Minister 
that we are quite alive to the need of 
taking every step to improve the work
ing of the industries and to bring about 
conditions which will bring our manu
facturing costs to the minimum level.

Before I conclude, I would like to call 
attention to another important problem, 
and that is one of rehabilitation to 
which reference has also been made 
by many Members. Of course it may 
be in a different context, but the ques
tion remains—and there cannot be twtv 
opinions on this problem—that if our 
national economy is to go on smoothly, 
then it is highly essential that our 
various industries should modernise and 
replace their plant and should be in a 
position to give a guarantee that they 
will continue to produce the best 
quality goods at lowest possible prices 
not only for the internal market but 
also for the foreign markets. Coming 
to the question of foreign markets, it is 
quite obvious that the textile industry 
has built up a very valuable foreign 
trade in the last few years. But it is 
equally clear that unless the industiy 
is enabled to renovate and replace ltd 
worn out Dfiaehinery, It wifi bardly b®' 
in a position to maintain that export
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trade and also to cater to the internal 
demands in the way in which it is ex
pected to do,

I may also draw the attention of 
the hon. Finance Minister to the con
dition of the jute industry. The hon. 
Minister for Industry and Commerce 
may be aware of the fact that quite a 
few jute mills are under construction 
in Pakistan with a capacity of about
15.000 looms. I want the Government 
to consider how our old machinery of
65.000 looms in Calcutta will be able 
to compete with the most up-to-date
15.000 loorns which wilL not be working
on a restricted eight hour basis but 
which will be working three shifts a 
day and which will mean 45.000 looms. 
Now, our jute industry, as has already 
been pointed out, is making a very 
valuable contribution to the dollar earn
ings of the country, and the very signi
ficant fact before us about the competi
tion that might arise from the jute 
mil!i3 working in Pakistan is a factor 
which should not be lightly taken 
Similar instances may be given of 
other industries. What I want to sub
mit is that the Minister for Industry 
and Commerce should make it an 
urgent point to inquire as to how the 
various industries stand in the matter 
of their plant and machinery and how 
this important and vital question of 
renovating and replacing their machi
nery has to be tackled. There are two 
ways open to the Government. One 
is to give a little higher price by way 
of development price in the case of 
industries whose manufactures are con
trolled. . Of course this means some 
additional burden on the consumer, but 
I respectfully submit that in the long 
run it is the consumer who will benefit 
by the renovation of the machinery. 
It will be the consumer v/ho will bene
fit by it. But there are al«o other ways 
in which our Finance Minister can 
help the industries, and that is by 
giving depreciation on replacement 
basis. So far as the depreciation issue 
is concerned, expert opinion both here 
and abroad—in the U.K. and the U.S.A. 
and France is in favour of the view 
that as the prices of c a p i ta l  ^ood.s have 
risen three or four limes the pre-war 
prices, the industries rhould be allowed 
to calculate depreciation, not on the
basis of the original or historical costs, 
but on the basis of the present replace
ment value.

This is a very vitaTi matter. At the 
same time I appreciate that it is not 
so easy and simple a matter. It has
got its complications. But it has got to 
be looked into. Either the Ministry of 
‘Commerce and Industry can appoint a 
committee of experts which can go
thbroughly and scientifically into the
'Whole question or they can ask the

various industrial organisations con
cerned to submit their full data in this 
connection and then get that matter 
examined by their own departmental 
experts. It is for the hon. Minister 
to choose whichever way he wants to 
tackle this matter. But it is quite 
obvious that he can ignore this matter 

 ̂ ot rehabilitation at very grave peril to 
our national economy. Our industries 
have already worked under terrible 
strain within the last several years of 
war and posi;-war period and they must 
be enabled—they must have sufficient 
funds—to reolace their machineries. I 
hope this matter about rehabilitation 
will receive his due attention. •

I wanted to say something about 
exports and imports but this is also 
again a complicated matter and the 
time is up. Therefore I would not like 
to go into this question but I would 
only request him that so far as this 
price policy and rehabilitation matter 
is concerned, they should receive the 
proper attention. I have made all these 
criticisms and given suggestions in a 
very constructive way only with the 
view that our national economy should 
not suffer and so far as the trade and 
industry are concerned, I want to 
assure him and the Government that 
they have fully co-operated with ail 
the restrictions and controls and 
regulations under which they have 
functioned and I have no doubt that 
they will continue to play their role 
and continue to give their fullest possi
ble co-operation for the development 
of the country and for increasing the 
national wealth and for bringing about 
an improvement in the standard of 
living of the people of this country.

Shri G. P. Sinha (Palamau cum 
Hazaribagh cum Ranchi): Before I
start scrutinizing the work done by the 
present Government, I would request 
the Members sitting on the Opposition 
benches that we would have welcomed 
them if they had come forward with 
constructive criticism. Uptill now they 
have abused the Government right and 
left and in abusing Government they 
have always tried to compare our 
present Government with the Govern
ment of Russia and with the Govern
ment of China. But they totally forget 
that we recent-<y placed this matter 
before the electorate of this country 
and the result is well-known here. Our 
country—the electorate—has never ap
proved the policy which the Members 
on the Opposition benches advocate 
and hence we cannot think of changing 
our social system, our economic system. 
We cannot think of placing our coun
try’s economy on the totalitarian sys
tem which Russia and China are having 
today. We have greater regard for the 
rights of ap Individual. We have safe-



1873 General Budget— 16 JUNE 1952 Demandi for Grants 1874

12 N oon

guarded the interests and rights of 
individuals not only as far as their 
politicaL rights are concerned in our 
Constitution, but their economic rights 
too. I cannot press the Government, 
nor 1 would like to suggest that private 
enterprise should be done away with 
immediately. This much is sure 
that you have past experience 
of the countries—of European 
'■ountries who have developed their 
industries under the capitalistic 
system. And in order to have proper 
control over tha industries I would have 
liked that the Government had taken 
more interest in the industrial develop
ment of the country and I would have 
liked that the Government had devoted 
a major part of the Five Year Plan 
towards the industrial development. 
But even then this is not the mistake 
of the Government. Ten years back 
whenever any economist in this country 
used to think of planning, he used to 
think of industrial planning but with 
the coming of power, with the partition 
<̂ f the country, different circumstances 
developed and with that development 
cur whole attention was diverted to
wards agricultural development of the 
country. We faced food shortage. We 
had over-population and there was no 
other alternative but to plan agricul
tural production and to divert our entire 
financial resources towards the develop
ment of that production. For that the 
Government is not to be blamed. Our 
industrial problem is quite different 
from the problefms of those countries 
v/ho had advantages in the beginning. 
The European countries in the early 
part of industrial revolution could 
develop their industries because they 
had easily available markets and huge 
profits and they exploited labour at 
their sweet will. But today our prob
lem is quite different and we cannot 
plan our industrial development accord
ing to the plan adopted by Germany 
or by Russia. Our planning must be a 
separate one. I would tell the hon. 
Members that as far as our recent 
industries are concerned, mostly they 
are State-owned. As far as capital 
goods producing industries are concern- 
■ed, I would like to suggest to the Gov
ernment to have greater control over 
them as that will« be beneficial to the 
interests of the population. •

Shri S. S. More: I rise to support
the various cut motions which have 
been moved by some of the Opposi
tion Members. I have cared to study 
the industrial policy of this Govern
ment with some care and endurance 
and the conclusion that I have come 
to with regard to the industrial policy 
of the Government is very sore and 
disappointing. This Government

claims itself to be a national Govern
ment having the interests of the nation 
at its heart. But my conclusion is the 
other way and I feel sorry that the 
policy of this Government is neither 
national nor rational. 1 will give my 
reasons for supporting this conclu.sion. 
I believe, and I believe with the Con
gress leaders who were fighting against 
the Britisher and making various de
mands on behalf of the industries of 
this country, that the industrial pros
perity, the industrial expansion, the 
industria’isation of the country is the 
very backbone of the prosperity of this 
country. Lenin has said that a country 
which s wedded predominantly to 
agriculture can never hope to achieve 
economic prosperity. Therefore, an 
agricultural country like Jndia must try 
its best to industrialise itself, must 
strive to introduce the industrial ele
ment, to augment the industrial element 
so as to secure a balance between agri
cultural production and agricultural 
development on the one hand and in
dustrial production and industrial 
development on the other. But, un
fortunately, the Britisher formulated 
and pursued a contrary policy. I need 
not tell this House that so many cen
turies back before the sinister advent 
of the British Government India was 
to a certain extent industrialised, India 
was producing so many consumer goods 
on the cottage industry pattern, but 
somehow tJie Britisher came to us lured 
by the gold that we were producing 
with the help of our prospering indus
tries and the result was that a sort of 
hateful contradiction developed be
tween the inherent interests of India 
and the expanding trade and industry 
of England. England was undergoing 
an industrial revolution, machines were 
introduced, the machines were working 
like monsters and producing heaps of 
tons of consumer goods. The Britisher 
was in search of markets. He came to 
India and the first thing that he did 
with his sword was to annihilate, des
troy our industries. I need not quote 
any authority in support of this pro
position. I will only say that in 1918 
an Industrial Commission, particularly 
on the demrind of the Congress, was 
appointed by the Britisher and many 
of the sta’iwarts of the Congress whose 
memory is so sacrcd to us tendered evi
dence before that Committee. I would 
request the Minister in charge of Com
merce and Industry to read particularly 
the testimony v/hich was tendered by 
the l«nte Pandit Madan Mohan 
Malaviyn. Naturally the Britisher 
could not be expected to do something 
good to the Indian industry because his 
selfish interest pointed the other way, 
and therefore he annihilated our indus
try and the land of India was strewn 
with the bones of our industrial pro
ducers.
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The Britisher, as 1 have stated* wa» 

interested in complete destruction o | 
our industrial apparatus as it existed 
for so many centuries. But he did an
other mischiet to the eponomy of this 
coimtry. His industries were expand^ 
ing, England was not prepared to re
main an agricultural country and lor 
the development of her industry she 
wanted soma other country which 
would produce raw materials, India 
with her vast resources was found 
suitable lor the production of raw 
materials and India was loroed to be 
the producer ol raw materials and we 
began to export heavily and in a 
growing quantity raw materials lor 
setting the wheels of Lancashire and 
Manchester in-jnotion to our own dit- 
advantage. This policy is very dismal 
to depict and 1 would expect that a 
nationa?! Government which has been 
very vocal and very persistent in its 
criticism of the British policy to mark 
a complete deviation, a pleasant devia
tion from this ruinous British policy 
and to chalk out some new path. But 
unfortunately I feel I am sorely dis
appointed, the country is sorely dis
appointed because the policy of the 
present Government is not a new re
orientation in the interest of the coun
try but it is, if I may say so, a conti
nuation of the British policy, possibly 
with greater incompetence, and nothing 
else. I wiM give you certain figures. 
When the Congress leaders, both out
side the legislatures and in.side, wore 
asking for more funds I was reminded 
of Oliver Twist sitting in the poor- 
house and asking for more and more 
food. He was lean and emaciated but 
he never received sufficient dole. The 
same thing was happening to our 
leaders. Like Oliver Twi.st they were 
raising their voices asking for more and 
more grants for nation-building depart- 
monts and for the expansion of our 
industries but what happf?ned was that 
every time the Briti.^^her said that for 
the sake of security they could not 
divert the funds from Dcfence to other 
nation-building d e p n r l T n e n t s .  TTp said 
there was no pos.sibility of building up 
the industrial development of this 
country in conflict with the industrial 
development or industrial interest of 
England and such other imperial coun
tries. Financial stringency and other 
more urgent priorities were the usual 
excuses that were strutted out. I think 
the same thing happens to us even now.

I will now analyse the Budget figures. 
When I made my speech during the 
general discussion on the Budget I re
quested the hon. Finance Minister to 
give us certain percentages of the 
expenditure allotted to the different 
departments. He evaded my quAstioa 
and said, “These are matters of very

elementary arithmetic.” I admit I 
was very weak in my arithmatic but 
encouraged by his words I hav« indulg
ed in some elementary mathematics and 
this IS the i-esult. I speak subject tô  
correction bv the hon. Finance Minis^ 
ter. Out of our total expenditure 4^ 
per cent, is debited to Defence. 1 will 
not give this House figures about the 

' other Departments but will come to 
the relevant Department which is 
under dlacusslon: Industries and
Supply—1’25 per cent. Now 49 per
cent. of the totali expenditure is given 
to Defence and only 1*25 is the allot
ment, a poor allotment, for the Ministry 
UQder discussion. Let me calculate' 
it on the per capita basis. Our present 
population is 35,68,00,000. It is more 
by a few thousands but due to the food 
shortage those thousands must have 
disappeared and we need not take them 
into consideration. Calculating on that 
basis the Defence expenditure per 
capita comes to Rs. 5*46 and the ex
penditure for Industries and Supply 
comes to Rs. 0 • 14 per head which if we* 
calculated in terms ol annas may come 
to about two and a half annas per head 
of the population. So, with this poor—
I balisve the word poor does not give 
us the proper description of the allot
ment, miserable is better—with this 
miserably poor allotment which has 
been given to Industries do you expect 
that the industrial expansion of the- 
country will develop in the direction in 
which it ought to develop?

I wili come to the different items of 
our industries. Take, for instance, the 
basic industries. A plea has been made 
even in th3 White Paper which was 
submitted in February that our se
curity demands more and more allot
ment and that we cannot cut down the 
expenditure on Defence. Granting for 
the sake of argument the validity of 
that proposition I would say that it is 
not only The soldiers, including the 
Lieutenants, Colonels and even the 
Cominander-in-Chief and th3 Minister 
in charge of Defence, that are going 
to secure the defence of the country— 
they must simultaneously have defence 
industries for the purpose of stren
gthening that defence. We require 
steel and other basic and key indus
tries for the purpose. What have we 
been doing for the expansion of these 
mdustries? I have certain figures 
which I will quote for the enlighten
ment of this House. There are two 
companies which are producing steel 
and pig-iron: Tata Iron and Steel Co.

Ltd., Jamshedpur, and the Steel Cor
poration of Bengal at Asansol. What 
is the total production? It Is one 

million tons of steel and 0 * 2 million tons 
ol pig iron every year. What is our 
praw nt need? t l  is 2 ‘ I million tons
ol steel and 0:4 million tons of pig
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iron. Thus, our present production is 
less than half the quantity that • we 
really need. These industries must be 
expanded—expanded not at a snail’s 
pace, but at a camel’s stride. Amcrica 
is producing 100 million tons and Soviet 
Russia is producing 50 million tons and 
we are producing only an insignificant 
quantity. If we want to keep abreast 
in armaments and this seems to be the 
policy of the present Government, be
cause since Pakistan is building up its 
Army, we are also building our own,— 
if we want to keep abreast and main
tain our security, the steel industry 
must be expanded.

Now, who is to manage these basic 
indu.stries? I will not quote from Marx, 
or from Chinese or Russian literature,

‘ because this unnecessarily provokes 
Members on the other side. I will 
quote from Mahatma Gandhi. I will 
quote from th- Gandhian Plan which 
was prepared by Prof. Agarwal and 
which was blessed by Mahatma Gandhi 
by writing a foreword. This is what 
the plan said;

“But it is one of the corner
stones of this plan that the basic 
and key Industrie.*? shaLl bo owned 
and managed by the State in the 
uiterests of the nation as a whole. 
The key industries are meant to 
be beneficifl] to the whole country 
and as such cannot and should not 
l>e left in private hands.” *

This i.s what, I repeat, was Mahatma 
Gandhi’s view but even Mahatmaji as 
he himself admitted became a back- 
numbor and his teacliings also have 
become back-numbers and possibly in 
time they will go to the National Ar
chives of India.

Coming to other industries, I quite 
concede that it is impossible to advance 
our capital goods industries or other 
heavy industries in the same pace at 
which we want to advance them, but

2 J'bout cottage industries? 
Mahatmaji insisted on the expansion of 
cottage industries, because he believed 
that the rural areas ought to be indus- 

ynfj'indufitries ruralised. He 
'̂̂ *9 that was the only way in

Which we could bring about the pros
perity and economic stability of the 
t'ountry. But now there ’s only one 
rotta^e industry which is in a thriving 
connition and is rapidly growing. Due 
to prohibition, particularly in Maha
rashtra, illegal distillation has become 
p cott-a^e industry which is going UD 
«Ke anything. (An Hon. Member: All 
oyer the country.) I can only speak 
about Mahara.shtra and this is the state 
of affairs there,
97 PSD

[ P a n d it  1 'h a k u r  D a s  B h a r g a v a  in the 
C h m l  .

Government may say that they are 
preparing plans. They are manufac- 
turinit plans like - anything—-wordy 
plans which lead us nowhere. That is 
the present action of the Government. 
Why should we have different plans 
now? Why slwuld we attempt new 
plans, as a matter of fact? Pandit 
Jawaharlal Nehru presided Over the 
National. Planning Commission and 
Prof. K. T. Shah, one oi the foremost 
economists, was in charge of that body; 
He gave us'm any bLueprints, but tho^e 
blueprints were ignored, I would nol 
refer to the plan prepared by the Bom
bay capitalists. I would refer only to 
the Gandhian Plan which Prof. Agar
wal prepared with su<'h assir^uity and 
so much study. Why did you not draw 
upon it? You might have modified it, 
but the basic sthicture was there. You 
did not utilise it because the Gandhian 
Plan will not suit the British policy. 
When the Britishers were here, they 
openly resisted the expansion of our 
industries, but with the departure of 
the Britishers, their poMcy has gone 
underground and like so> many Com
munists it Is workmg from under
ground. The Government are killing 
time by prepajing pUnfi» whichf they 
want to hold like a bunch of carrots 
to make the Indian people follow tbem. 
My submission is this. The < time ha? 
come when we should take a dispofi- 
sionate, non-partisan view of the whole 
matter and .strive for the induwtffiaJ 
development of the country. If you do 
not do that, the industrial backbone 
of the nation wiM remain undeveloped, 
and without that backbone, the nation 
will be a perm anent. cripple. It will 
never be able to stand on its legs. 
Therefore, in all sincerity I 8ay that 
we should shake off our party positions; 
we shouJd shake off our party .slogans; 
and we should, in a united manner, 
try to build up our industries.

Before I sit down, I should like to 
enter a plea tpecially on behalf , of 
M«harashtra. Maharashtra is a mine 
of martial people. We are so much 
endowed with the martial spirit that 
when there is no common enemy, we 
fight amongst ourselves in order to keep 
our spirit lively arid energetic. These 
martini people were reduced by the 
Britishers to the position of tillers of 
the soil. T he: land there is not fertile 
enough. On a. per capita basis it is 
not sufficient to enable a Maharashtrian 
to keep his body and so\il together. 
So. the industrial development of Maha
rashtra; the decentralisation of the big 
mills And. industries of Bombay and 
their shifting to the rural parts of Maha
rashtra and »uch other measures are 
the remedies that can cure our
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abject poverty. Unfortunatc’ty, Maha
rashtra is treated in a manner tvorse 
than a step-son. Everywhere, the in
terests of Maharashtra are slighted. 
There are some industries springing up 
in Maharashtra, but they have to meet 
with many hurdles. There are certain 
vested interests which come in their 
way. I would particularly raise my 
voice lor the Koyna project, which will 
eventually strengthen the industrial 
position of Maharashtra. I shall speak 
about this on a later occasion, but for 
the present I believe that derentraMsa- 
tion of industries which Mahatmaji so 
vehemently and so repeatedly pleaded 
for should be the proper guide for onr 
industrial policy. The Bombay mills 
should be decentralised and shifted 
from Bombay City, which is develop
ing into a big slum, to the rural parts 
of Maharashtra. Then onl<y some eco
nomic relief will be aflorded to the 
people of Maharashtra.

Shri V. B. Gandhi (Bombay City- 
North): I shall come straight to the 
point I want to deal with, namely, the 
prospect of maintaining the level of 
our export trade in the next few years 
to come. Last year, the value of our 
exports was somewhere about Rs. 733 
crores and 57 per cent, of this con
sisted of manufactured articles. In 
many ways, this can be considered as 
a fairly gratifying position, but this 
sense of gratification does not last very 
long when, we begin to consider the 
future of our export trade. We find 
there are reasons for anxiety about our 
future. For, after all, in the past few 
years our export trade has been helped 
considerably by a number of circum
stances which may not be available to 
help us in the future. I am referring to 
such circumstances as the devaluation 
of our currency, as the outbreak of 
hostilities in Korea, or as the stock
piling and rearmament programmes in 
western countries. They have all help
ed very much to create a larger demand 
for our primary commodities; they may 
not be there to hel̂ p us in the future. 
We also know that there are economu. 
forces abroad which clearly tend to a 
contraction of trade. We also see that 
a definite change has come over the 
market: we now are presented with a 
buyer’s market as distinguished from 
the seller’s market that we have had 
for so many years in the recent past. 
And, finally, there is also the entry of 
Japan into world trade. That is goini? 
to have serious consequences to our 
efforts at maintaining the level of otir 
exDort trade. And it is partirulnrlv 
wfth this last factor, namely the entry 
of Japan into world twde, that \  am, 
going to deal.

As you know Japan is bound to make 
a determined elTort to expand its ex
port trade, to recapture some of its for
mer markets. Jfiipan, as we know, had 
a number of restrictions imposed upon 
its trade by the S.C.A.P. Administration 
until very recently. Now, with the 
signing of the Japanese Peace Treaty, 
Japan is free from all these restrictions 
and is ready to go ahead full steam. 
Japanese internal economic situation is 
patently so desperate that Japan must 
export or die. Now, the consequences 
that Japanese future action are going 
to have upon the trade of various other 
countries, and particularly of this coun
try, are going to be very important. 
We can get some idoa of the shape of 
things to come when we con&ider the 
Japanese exports to this country in the 
last two years. In the Administration 
Report. Japanese exports to this c f ) u n -  
try are described as having “shot 
up”—I am quoting—from Rs. 7 * 5 crores 
to Rs. 22*17 crores. Now, “shot up”, I 
think, is the only way to express a rise 
to almost 300 per cent, in twelve 
months. But it is in the field of textile 
exports that Japanese competition is 
going to present its most s'^rious thrcnt 
to us. And in this field I have here 
.romc very eloquent figures.

In 1951, that is last year, Japan ex
ported cotton piecegoods to the extent 
of about 1,050 million yards. This com
pares with £65 million yards of exports 
of United Kingdom rind an estimated 
770 million yards of exports of this 
coiintry—the last one is an estimate. 
Now we get a fairly clear idea of things 
to come and I think it presents a, pic
ture serious enough to make any Gov
ernment sit upi and take notice. But 
we arc not the only country concerned 
with the consequences of Japanese 
competitions. There are other coun
tries. For example, there is the United 
Kingdom. But somehow we feel that 
the United Kingdom is wanting to go 
cautiously in de iling with this orobl^m 
of Jf^oanese con'oetition. I understa nd 
that the United Kingdoni has made cer
tain reservations against Japanese 
rights to trade in West Africa and East 
Africa. I also under?t&^r^ that the 
United Kingdo<n is hesitatin^T tn extend 
to Jacan the most-favourcd-nation 
treatment—a^thouj»h I do not see how 
the United Kingdom can continue to do 
that for long, because, after all, it is 
only a question of time when Japan 
will spf'k admission to the General 
Agreen'^nt on Tariffs and Trade and if 
Japan is admitted to the General 
Agreement on Tariffs and Trade it auto- 
matirally will receive the status of a 
mnst'ffivoured-nation one of the 
signntnries to the G.A.T.T. Then, what 
are we going to do about it? I found 
a suggestion in one of the English 
pmpers—I believe it was the Manchester
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Guardian—a few months ago. I think 
it, shouW be of interest to this country. > 
The suggestion was about calling a 
four countries’ conference, the coun
tries most concerned with textile ex
ports—countries such as India, Japan, 
the United Kmgdom and the United 
Slates. I do not know if this sugges
tion is taking shape in any other coun
tries. I do not know if our Govern
ment has been approached by any other 
Governments with a view to calling 
such a conference. But I should think, 
considering the enormous interests of 
this country that are involved in this 
question, that our Government would 
be justified in taking the initiative in 
c alling such a conference. All this that 
I am saying, of course, is subject to 
whf.t may be going on in the negotia
tions that are presumably taking place 
between this Government and the 
Japanese Mission that had recently 
visited this country. I am making this 
suggestion just as a suggestion and not 
as a criticism. (An Hon. Member: 
V/hat is the difference?) I can see 
from the Administration Report that 
the Ministry of Commerce and Indus
try has made an all-round progress f'.nd 
certainly deserves congratulations.

I shall then come to another point— 
our commercial representation in for
eign countries. I have very carefully 
looked into this question and I have 
a feeMng that we are not adequately 
represented through our Trade Com
missioners in a number of territories 
in foreign countfies, which are com
mercially important. I think our 
present position in the matter of com
mercial representation abroad leaves 
much leeway to be made up. For in
stance, it is astonishing that the in
terests of our trade in a country like the 
U.S.A. should be left to be handled as 
a side-line by two of our consulates 
which function under the control of the 
External Affairs Ministry. Particularly 
I want it to be realized that the Minis
try of Commerce and Industry has to 
perform in the years to come a very 
vital function and as a nation our 
solvency will continue to depend upon 
our ability to maintain our level of 
export trade, and therefore, every rupee 
that we spend on the Ministry of Com
merce and Industry should not be 
looked upon as an expenditure but as 
an investment.

Now the Ministry issues an excellent 
monthly publication called ‘The Journal 
of Industry and Trade’. This journal 
presents some very useful statistics, 
some graphs and tables, and I would 
like to make a suggestion that 
in these statistics should be 
included some information of 
what are called ‘Terms of Trade.’ I 
need hardly explain to this House what 
are ‘Terms of Trade’. Terms of trade 
are the ratio of prices which we pay 
for our imports to those at which we

sell our exports. Now, in view of the 
various problems that we shaM soon 
be called upon to deal with—I mean 
the economic and financial problems— 
in view of this talk,about devaluation 
and what not, information about whe
ther the terms of trade are moving in 
our favour or against us, will be ex
tremely valuable.

I wish to refer to the text of the 
Administration Report. I was not pre
pared to come across a school boy’s 
howler in a serious document such as 
the Administration Report of the 
Ministry of Commerce and Industry is 
expected to be. On page ten we are 
told that motor cars contain a part 
called ‘sparkling plugs.' I suppose 
‘spark plugs’ are meant. There is a 
more serious suggestion which I wish 
to make. Sometimes magnitudes are 
given which are not comparable. For 
instance, on page 67 we are given 
figures of imports from Japan. These 
imports are given in terms of vlaue in 
rupees whereas exports for the same 
period are shown only in percentages. 
It is very difficult for us to compare the 
two magnitudes. The same thing hap- 
F>ens on page 71, where two different 
denominations are used, rupees and 
yards which are not comparable. For 
instance in 1948-49 the cotton piece- 
goods exported are shown in terms of 
value in rupees and in another place 
the cotton piecegoods exported are 
shown in terms of million yards. I 
think an effort made to make these 
two things comparable will be very 
useful.

Shri Morarka (Gangaa.:/':ir-Jinin~ 
jhunu): The industrial and economic
policy like all other policies of the Gov
ernment are criticised both inside and 
outside this House. Most of the critics 
criticise not because they fhid anylhing 
wrong in the policy, but simply because 
our policy does not conform to their 
political idealogies either that of ortho
dox capitalism or extreme communism. 
If you make allowance for this and if 
you examine the policy as an indepen
dent person, you will come to one con
clusion and one conclusion alone and 
that is under these given circumstances, 
no Government of the world could have 
followed a policy more progre.ssive in 
character and more dynamic in charac
ter than that which is followed by our 
Government. It is very difficult, nay 
impossible, to attempt to convince those 
people whose minds are closed, 
with these dogmatic idealogies 
and who are not prepared to 
appreciate the facts, being tied 
down to certain articles of faith. 
I am quite aware that there are a few 
faults in our policy which might have 
subjected a particular industry, at a 
particular time to some temporary in
conveniences and setbacks. I want to, 
make this clear that if certain flaws
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IShri Morarka]
are found in our policy, there is nothing 
basicaV.y wrong with our policy but 
they are simply there because we are 
passing through peculiar times, times 
when there are great scarcity condi
tions, which have created lot of inter
national complications. If you make 
allowance for all these things, you will 
come to one conclusion that the policies 
that we have followed is progressive 
and is consistent with our national wel
fare.

Taking the industrial policy first, I 
want to draw the attention of the 
House to the Industrial Resolution of 
1948. In that Resolution the Govern
ment has stated in categorical terms, 
in no uncertain terms, the Govern
ment’s attitude towards industrializa
tion and private enterprise. That 
Resolution has divided the whole indus
trial development into two sectors, the 
private and the public. Certain basic 
industries are reserved for development 
by Government and certain other indus
tries are left to be developed by the 
private sector. Those peop!«e who criti
cise our policy as not being progressive 
say that it is against the plan set out 
by Mahatma Gandhi and that we arc 
still leavins the whole field to private 
enterprise. I am afraid that they have 
not studied the Industrial Resolution 
of 1948. It is very clearly stated in 
that Resolution that some oif the indus
tries could be developed by the State 
and that they may be a State monopoly. 
On the other hand private enterprise 
has also been given full freedom to 
develop industries as the resources of 
Government are going to be utilised 
for the development of our agriculture.

It has been criticized that much 
attention has been paid by this Gov
ernment to the development of agri
culture and very little attention is paid 
to the development of our industry. I 
admit that our Five Year Plan gives 
greater priority to the development of 
agriculture and hydro-clectric projects. 
I ask my hon. friends: What is the 
use of building our industrial super
structure on agriculture which is un
developed? Any healthy growth of 
industry presupposes the existence of 
an expanding home market and we can
not have an expanding home market 
unless and until we improve the pur
chasing power of our people and we 
cannot improve the purchasing power 
of our people unless and until we first 
improve the condition of our agricul
ture. Under the Five Year Plan we 
are njoing to. modernize our agriculture; 
we are going to alter the property rela
tions on lands and we are going to open 
extra avenues of employment for our 
agricultural people. By that, we hope, 
on the whole, to bring about an im

provement in the agricultural economy 
of our country. That would also in- ‘ 
crease the purchasing power of our 
people which ultimately would es
tablish a home market. Without es
tablishing a home market, if we only 
concentrate on industrialisation, we 
would only force upon ourselves the 
necessity of finding export markets. 
Our efforts to find export markets 
would ultimately force upon us the con
sequences of International competition.

The second point of the critics is, 
why this Government is not nationalis
ing our industries. They say that the 
Government should nationalise the 
industries at the earliest opportunity, 
and that because they nave not 
nationalised, they have done something 
which is against their principles and 
against their whole scheme. On the 
question of nationalisation of indus
tries, I would like to say this. In the 
first pLace, we do not have much of 
an industry to nationalise. If we want 
to nationalise whatever industry we 
have got, in the form of producing con
sumer goods, all the resources of the 
country would be locked up in that. 
When the Government have taken 
upon themselves the responsibility to 
develop agriculture in the country, they 
cannot at the same time take upon 
themselves the responsibility to develop 
our industries. In a backward country 
like ours, where the rate of capital 
formation is very low, where the sav
ings of the people are very low. Gov
ernment cannot take upon themselves 
the resporrsibility to develop agriculture 
and industry simultaneously. Besides, 
if private individuals are prepared to 
contribute to the development in the 
private industrial sector, we see nothing 
wrong in that. These private indivi
duals have the capitaL; they have ex
perience; they have foresight. The ser
vices that they have done to the country 
one way or the other cannot be ignored 
so easily. From that point of view also, 
though our ultimate goal may be the 
nationalisation of all the means of 
production, the question is, whether 
this is the proper time when we should 
nationalise our industries. Till we have 
developed our agriculture, till we have 
established basic industries, till we 
have established industries which are 
vital for our defences, talk of nationali
sation would only be an attempt to 
halt our economic progress. In order 
to continue our economic progress, it 
is essential that we must carry on our 
programme according to the Five Year 
Plan.

The third criticism against our in
dustrial policy is that our industrial 
development depends, to a certain ex
tent if not to a large extent, on foreign



188C General B udget—  16 JU N E  1952 H>emands for G rants 1880

aid. I admit tliat we are developing 
our resources mostly by foreign aid. 
But my question to the critics is, what 
is wrong in getting foreign aid, if it 
comes on our conditions, if it comes on 
the conditions that we dictate, if it 
comes without any political strings at
tached to it. We are prepared to 
take foreign aid from any country if 
it is available to us without any con
ditions which are derogatory to our 
national prestige. While talking about 
foreign aid, I would like to ask them, 
if foreign aid is not availiable or if 
we do not get foreign aid, how are we 
going to build up our industries. Do 
we have enough savings in this country? 
Do we have enough capital in this coun
try to fulfil our programme? We have got 
a plan to fulfil; we have a plan to re
construct and rehabilitate our country. 
For that purpose we require a huge 
capital, capital to the tune of 2,300 
crores. It is not possible to find this 
capital internally in our country. When 
we do not find this capital internally 
in our country, the only alternative 
before us is either to borrow externally 
or to stop all our plans here and now. 
In view of the fact that foreign capital 
is made available to us on the terms 
and conditions that we Mke, there is 
nothing wrong that could be pointed 
out in this.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack^: May I know what the 
conditions are that the hon. Member 
is speaking of?

Mr. Chairman: The hon. Member
is not giving way. He may continue 
his speech.

Shri Morarka: If you only ignore
the criticism of these people about for
eign capital, a criticism which is made 
only to remain consistent with the 
international strategy of communism, 
a strategy to organise poverty, a strate
gy to create chaotic conditions, there
by to uproot all the democratic insti
tutions and democratic Government in 
the whole world, then, you will have 
to come to no other conclusion. There 
is nothing wrong in having this foreign 
aid which is made available to us with 
great difficulty. In order to get foreign 
aid, we have to establish a certain type 
of international reputation in the 
world. Foreign aid is not made avail
able to anybody and everybody who 
wants it. We have to make ourselves 
fit for that; we have to create confi
dence in the people. Unless we have 
created that confidence, this capital 
would not be forthcoming. Leaving 
aside these facts, instead of appreciat
ing the reputation that we have built 
in the international markets, people 
are only criticising; ‘Foreign aid is com
ing, foreign aid is coming’. If foreign 
aid is forthcoming from any bloc, if

they have got money to give, we are 
prepared to receive aid from any bloc 
provided it is on our terms and on our 
conditions.

I do not want to take much of the 
time of the House. Still, I must say 
a word or two about our foreign trade. 
The policy followed by our Commerce 
Ministry in respect of international 
trade is really praiseworthy. A policy 
of import control is absolutely essen
tial; otherwise, imports of plastic arti
cles combs, etc., would have flooded the 
country. We have also to impose con
trols on exports in order to see that 
some sort of compulsory savings may 
not be imposed on the poor masses of 
our country. Still, there are certain 
things which I cannot help bringing to 
the notice of the hon. Minister. Firstly, 
we must restrict our imports still more. 
We should completely stop the import 
of luxury goods like luxury car6, air- 
conditioners, frigidiare, crockery and so 
on and so forth. We must confine our 
imports only to heavy capital goods, 
foodstuffs, medicines, literary books, 
and scientific instruments. Since we 
are going to import these things for 
some time and in some fair volume, it 
is essential, in order to balance the 
trade, that we should carry on a vigor
ous policy of export.

There is one point more about foreign 
trade, and that is the last point, that 
is about invisible imports. Every year, 
we spend huge sums of money on im- ' 
ports that we do not see. Only the 
other day, it was mentioned by the hon. 
Minister in this House that during the 
last year, only, on one item, on food we 
spent 40 crores by way of freight. 
Similarly, we are paying huge sums 
of money as insurance premium, bank
ing charges, etc. Every time we import 
commodities, wc are incurring these 
charges. Since we do not see them, 
we criticise them less. In 1947, the 
Shipping Committee recommended that 
India must have at least a shipping 
tonnage of two million tons, for our 
foreign trade. I very much regret to 
see that even today we have only got 
a little mbre than four lakh tons. We 
have made only very little progress, if 
you can call it progress at a?J. In this 
direction, I would appeal to the hon. 
Minister for Commerce and Industry 
and also to the Minister for Planning 
that they must considerably raise the 
provision of 14 9 crores which they 
have made under the Plan for the 
development of our mercantile marine.

Mr. Chairman: Mr. Meghnad Saha.
Shri Meghnad Saha (Calcutta North

West): Only a few minutes.
Shri R. K. Chaudhury (Gouhati): 

Since the hon. Member is hesitnting, 
may I speak, Sir?
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Mr. Chairman: Yes.
Shri K. K. Chaudhury: I am very

thankful to you, Sir, for permitting me 
to speak this afternoon. In this process 
of unearthing new jewels in this House, 
charcoal like myself and my friend 
here have really no place. I wanted to 
speak on two things.

Mr. Chairman: I would request the 
hon. Member to speak on the subject 
before the House.

Shri R. K. Chaudhury: Charcoal, I
think, is a subject which can come 
under the Works, Production, and Sup
ply Ministry.

Some Hon. Members: It is not
under the Commerce Ministry.

Shri R, K. Chaudhury: No, it is not
under the Commerce Ministry.

I wanted to speak about two things: 
firstly about the inadequate supply oJ 
yarn in our province. That is the one 
thing on which I would insist upon. 
Because, if you go to any village today, 
the women folk will pounce upon any 
officer of the Commerce and Industry 
Department, or any officer of the 
Industry and SuppV department who 
is responsible for the supply of yarn 
there. They have become very furious. 
Whether he is a Minister who visits 
the village, whether he is an M.P., or 
whether he is an M.L.A., they will 
receivc equal treatment, and I think 
my hon. friend the Minister, the new 
Minister for Commerce and Industry, 
has been already forewarned and fore
armed in this respect, and is not going 
to Assam in the near future. Am I not 
correct. Sir?

I am correct. Perhaps the hon. 
Minister knows that in Assam every 
single girl, grown up girl or woman 
is a weaver. It is not looked down 
upon as in some parts of India among 
the high caste Hindus. That is not 
so so far as Assam is concerned. I 
may say that in our part of the country

if a girl is not well» trained in the art 
of weaving, she does not stand chance 
of getting a good match.

An Hon. Member: Why is the hon. 
Member looking round?

Shri R. K. Chaudhury: I was look
ing round to see if there were any un- 
marired girl, because that would have 
been a lesson to her.

Then the next point to which I would 
like to draw the attention of the hon. 
Minister is about the dearth of cor
rugated iron sheets in the province of 
Assam. All over thjB country, there is 
a great grievance against Government 
in this respect. Some time ago, an 
attempt was made to supply the 
villagers, the agriculturists, with C. I. 
sheets in exchange for their foodgrains. 
That experiment however failed with 
the result I know that in villages where 
they had made applications three to 
four years ago, they have not got the 
supply of C.I. sheets. Most of the 
forest areas were almost denueded of 
the thatch grass during the war, and 
therefore there has been a great de
mand for C. I. sheets and the villagers 
are not getting their supply. So far 
as the town people are concerned, 
there is also a great grievance in this 
respect, but they may get their supply 
possibly in a month or two, but sc 
far as viHagers are concerned, there is 
a dearth, and I would request the hon. 
Minister to give his special attention to 
this, whether he visits Assam or not. 
I would not advise him to do so just 
at present. He should see that an 
adequate supply of both C.I. sheets 
and yarn is made.

Mr. Chairman: The hon. Shri T. T.
Krishnamachari, Commerce Minister.

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
Sir, may I begin tomorrow?

Mr. Chairman: Yes. The House
stands adjourned to 8-15 a .m . tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Tuesday, the n th  June, 1952.
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